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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat ILegislature, having been assented to by
the Governor on the Oth November 1963 is hereby published for genersl
information :--

AKBAR 8. SARELA,
Secretary to the (Gfovernment of (ujarat,
Legal Department.

GUJARAT ACT NO. XLVI OF 15863.

(First published, after having received the assent of the Governor in the
Gujarat Government Gazette on the Sth November 1963 .

An Act to amend the Bombay Stamp Act, 1958,

It is hereby enacted in the Fourteenth Year of the Republic of India as
follows: —

1. ’I‘hjs Act may be called the Bombay Stamp (Gujarat Amendment) Act

1963. * Short title.

Bom. Amendment

2, In Schedule I to the Bombay Stamp Act, 1958,—
LX of of Schedyle

1968. (I) in article B, I to Bom.

(1) in entry (¢} (d), in the second column for the words, letters and figures LX of 1958.
beginning with the words “Twenty naye paise” and ending with the words
“as the case may be” the following shall be substituted, namely:—

S 222
1V-Exira-58 {Lino,
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“(1) In the case of forward contracte relating to the purchase or sale of
seourities thirty five naye passe for.every Rs. 5,000 or part thereof of the
value of the security at the time.of its purchase or sale, as the case may
be. '

(2) In amy other case, twenty naye paise for every Rs. 2,500 or part there-
of the value of the securlty at the time of its purchase or sale, as the case

may be.”;

(i) in entry {d), in the first column, for the words “sale of cotton” the words
and brackets “salo of cotton including cotton pods or kapas (unginned cotton)”,
shall be substituted;

(2) in article 43,
i :
(i} in entry {(a), in the first column, for the word *‘cotton” the words and
brackets “cotton including cotfton pods or kapas (unginned cotton)” shall be
substituted; '

{#) in entry (f), in the second column, for the words, letters and figures
beginning with the words “twenty naye paise” and ending with the words
“ag the case may be” the following shall be substituted, namely: —

“() In the case of forward contracts relating to the putchase or sale of
securities thirty five naye paise for every Rs. 5,000 or part thereof of the
value of the security at the time of its purchase or sale, as the case may be.

(2) In any other case, twenty nave paise for every Rs. 2,500 or part there-
-of of the value of the accurity at the time of its purchases or sale, as the case

may be.”.
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PARTY

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The foliowing Act of the Gujarat Legislature having heen assented to by the
Govemnor on the 12th March 1970 is hereby published for general information.

K. M. SATWANI,
Secretary fo the Government of Gujarat,
\ Lepal Department,

GUJARAT ACT NO. 2 OF 1970.

(First published after having received the assent of the Governor in the “Gujarar
Government Gazette” on the 13th March 1970),

An Act further to amend the Bombay Stamp Act, 1958,

Tt is hereby enacted in the Twentieth Year of the Republic of India as follows:—

1. This Act may be called the Bombay Stamp (Gujarat Amendment) ;Act, 8hort title,

1969, o

Bom. 9 Tn Sehedule I to the Bombay Stamp Act, 1958, Amendment

}.gxﬁsot : of Schedule I
" @) after article 6, the following articles shall be iuserted, namely:— '3 Sess. T

_ 71
IV-Exira-11 (Mono)
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“GA ALTERATION OF ARTICLES
OF ASSOCIATION of a Company
under section 97 of the Companies
Act, 1956 in consequence of increase
of the company’s share  ocapital,
Instrument of— ’

- Exzewmption.

Trstrument of alteration of articles of any
asgociation pot formed for profit and
registered under section 28 of the
Companies Act, 1956,

6B. ALTERATION OF MEMORAN-
DUM OF ASSOCIATION of a Company
under section 97 of the Companies Act,
1956, in consequence of increase of com-
pany’s shave capital, Instrument of—

{a) if the memorandum of association
has been accompanied undsr section
26 of the Companies Act, 1956 by
axticles of association on the altera-
tion of whick duty iz paid under
article 6A;

() if the memorandvm of association
bas not been so accompanied and
the duty is not so paid;

Exemption.

- Instrument of alteration of memorandum
of any association not formed for profit
and registered under section 25 of the
Companies Act, 1958.”;

1

[ParT IV

A sum equal to the duty that would

have been leviable under article 10

as though the company’s nominal
share capital had been, when the {9‘;{5
company was formed, equal to the
total share capital so increased,

less the sum already paid under
article 10. -,

1958,

I of

1956,

Nil I

The same duty ae is leviable on the

memorandum of association under
clause (b) of article 39 as though

the company’s share capital, when

the company was formed, had
been equal to the total share
capital so increased, less the sum
aétead y paid under the said clsuae
().

Iof

19586,

() in article 12, in column 2, the words “as set forth in auch award”

shall be deleted;

(%) in article 2B,—

{@) in column 1 in clause (a), the words “‘as set forth therein” shall be

deleted;

1956,

———— Y
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(b} for clause (b)and the Explanation, the following shall be substituted,
namely :—

“(b) CONVEYANCE (not being a transfor chaiged or
exornpted under article No. 5%¢) so far as it relates to
immovable property situate within ar urban area—

Rs. Ps

where the amount or value of the consideration for such
conveyance does mnot exceed Re. 100 8.00
where it exceeds Rs. 100 but does not excced Rs, 200 12.00
where it exceeds B3, 200 but does not exceed Rs, 300 18.00
where it exceeds Rs. 300 but does not exceed Rs, 400 24 .00
where it exceeds Rs. 400 but does not exceed Rs. 600 36.00
where it exceeds Bs. 600 but does not exceed Rs. 800 48.00
where it exceeds Rs. 800 but does not exceed Rs. 1,000 60,00
- and for every Rs, 500 or part thereof in excess of Rs. 1000 30.00

Explanation.—Tor the purpose of clause (b} of this
article, ‘“‘urban ares” means any area
which is for the time being—

(¢) within the limits of a oity as defined in
clause (8) of section 2 of the Bombay
Provincial Municipal Corporations
Act, 1949, a municipal borough, a
notified area, nagar or cantonment or

(¢1) within the limits of & village or gram
the population of which as asceitained
at the last preceding censvs is 10,000
or moze™’;

(#) in article 32, in columr 2, the words “as set forth in such
instrument” shall be deleted;

(v) in article 36, in clauses (b} and (¢), in column I, for the words “for

money advanced” the words “for money advanced or to be advanced”

ghall be substituted;
(vi) in article 37, for the Words “LETTER OF ALLOTMENT” the words
«LETTER OF ALLOTMENT OR RENUNCIATION” shall be substituted;
(vit) insarticle 40,in column 1—

{a) in clause (a) for the words © is given by the morigagor or agreed
to be given” the words “is or is not given, or is agreed to be given,
by the mortgagor” shall be substituted;

1]

(8) olause (b) and the Explanation shall be deleted;

(viz) in article 51, in eolumn 2, the words “as set forth in the 1econveyance"
ghall be deleted;

(iz) in arbicle B2, in columu 2, the words “as set forth in the release” shall
be deleted;

(z) in article 61, in column 2,for the words “property concerned as set’

forth in thbe instrument” occurring &t both the places the words “property
which is the subject matter of the trust” shall be substituted.

PRINFED AT THE GOVEANMENT CENTRAL PRESS, AHMEDABAD.
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THE BOMBAY STAMP (GUJARAT AMENDMENT) ACT, 1971.
[ Act No. 12 of 1971 ]

(Enacted by the President in the Twenty-second Year of the Republic of
India).

35 of In exercise of the powers conferred by section 3 of the Gujarat State Legisla-
1871 ture (Delegation of Powers) Act. 1971, the President is pleased to enact as
foliows :—

1. (I) This Act may be called the Bombay Stamp (Gujarat Amendment) Short title
Act, 1971. and commen-

cement.

(2) It shall come into force on the 1lst December, 1971.

2. In the Bombay Stamp Act, 1958 as in force in the State of Gujarat, after Insertion of

section 3, the following section shall be inserted, namely :— SB"EE‘_’“L?;‘%“
1958.
“3A. (1) Every instrument chargeable with duty under section 3 shall, Instruml:zlnta
in addition to such duty., be chargeable with a duty of ten paise. i

‘a tional duty.’
(2) The additional duty with which any instrument is chargeable under
sub-section (/) shall be paid and such payment shall be indicated on such
instrument by means of adhesive stamps bearing the inscription “refugee relief”
whether with or wuhout any other desngn plCtlll'e or inscription.
!j.k . - BEAREIE S e = g v-vl-«:_‘;_;:u 4&:&5
{3) Except as otherwme prov1ded in sub-sections ) and (2), the pr0v1510ns of
this Act and the rules made thereunder shall, so far as may be, apply in relation
to the additional duty chargeable under sub-section () as they apply in rela-
tion to the duty chargeable under section 3.”.

V. V. GIRI,
President.

N. D. P. NAMBOODIRIPAD,
Joint Secretary to the Government of India.
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PART 1Y

Acts of the Gujarat Legislatore and QOrdinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 5th March, 1976 is hereby published for general information.

. 5. L. TALATI,
Secretary 1o the Government of Gujarat,
'~ . Legal Department.

GUJARAT ACT NO. 5 OF 1976.

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 12th March, 1976).

An Act further to amend the Bombay Stamp Act, 1958, for the purpose of
increasing stamp duties,

It is hereby enacted in the Twenty-seventh Year of the Republic of India as

follows : —
1. This Act may be called the Bombay Stamp (Gujarat Amendment) Act, Short
1976, title,
Bom. 2. In the Bombay Stamp Act, 1958 (hereinafter referred to as “the principal Insertion
Eés?f Act™, after section 3, the following section shall be inserted, namely :— ;’ccg.‘flfa t
in Bom. LX

1V-Extra- g | of 1958,



Instruments
chargeable
with addi-
tional duty.

Amendment
of section
31 of Bom.
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“3A. (I) Every instrument chargeable with duty under section 3 shall, in
addition to such duty, be chargeable with a duty of ten paise.

(2). The additional duty with which any instrument is chargeable under
sub-section (/) shall be paid and such payment shall be indicated on such
instrument by means of adhesive stamps bsaring the inscription “‘revenue”.

(3) Except as otherwise provided in sub-sections (J) and (2), the provisions
of this Act and the rules made thereunder shall, so far as may be, apply in
relation to the additional duty chargeable under sub-section () as they apply
in relation to the duty chargeable under section 3,7,

3. In section 31 of the principal Act, in sub-section (I), for the words “not

exceeding five rupees and not less than fifty naye paise” the words “not exceed-

LX of 1858, ing twenty five rupees and not less than five rupees” shall be substituted.

I::sortion of
new section

52B in Bom, inserted, namely:—

X of 1058,

Refund of

value of refu-

goo relief
stamps,

Amendment
of Sehedule
T to Bom,

LX of 1958,

Tovp

4. In the principal Act, after section 52A, the following section shall be

“52B. Notwithstanding anything contained in section 52, when any person
is possessed of stamps bearing the inscription “refugee relief” (being stamps
issued in pursuance of section JA as inserted by the Bombay Stamp (Gujarat Presi-
Amendment) Act, 1971, before it ceased to have effect) and such stamps have Sont®
not been spoiled, the Collector shall, upon such person delivering up within No. 12
six months from the commencement of the Bombay Stamp (Gujarat Amend- 31 19-
ment) Act, 1976 such stamps to the Collector, refund to such person the value guj. 5

of such stamps in money.” _ 131;8

5. In Schedule I to the principal Act,—

(1) in all articles. unless specifically amended by any of the succeeding
clauses, for the words “naye paise” wherever they occur, the words “paise”
shall be substituted; .

(2} in article 2, for the words “Fifteen rupees” the words “Twenty rupees”
shall be substituted;

(M in article 4, for the words “Three rupees and fifty naye paise” the
words “Five rupees” shall be substituted;

(4 in article 5. in entrv (), for the words “Three rupees” the words “Five
rupees” shall be substituted:

(5} in article 8, for the words “Fifteen rupees” the words “Twenty rupees”
shall be substituted;

(6) for article 10, the following article shall be substituted, namely:—
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“10, ARTICLES OF AS30CIATION OF A COMPANY—

{8) where fthe company has no capital or the
nominal share capital does not oxceed Two  hundred
RKs.  1,00,000 . . ‘s rupees.

{b) whero the nominal sharo capital exceeds
Rs. 1,00,000 but does not exceed Rs. 5,00,000 One thousand

rupess,
(¢} where the nominal share capital exceeds Rs.
5,00,000 but doss not exceed Rs. 1,00,00,000.
(i) on the first Rs. 5,00,000 ., ..  One thousand
Tupees,
(1) on the next Rs. 10,00,000 or part
thereof - . «»  Two thousand
rujrees.
(1) on the next Rs, 15,00,000
or part thereof Three thousand rupees.
“{iv) on the next Rs, 20,00,000
or part thercof Four thousand rupees,
(v) on the next Rs. 50,00,000
or part thercof Five thousand rupees.
(d) where the nominal share capital
exceeds Rs, 1,00,00,000 Twenty thousand rupces.
EXEMPTION
I of Articles of Association of any company not formed for profit and registered
19058. under section 25 of the Companies Act, 1956,
See also Memorandum of Association of a Company (No, 39).”;
(7) for article 13, the follswing acticle shall ba substibuted, namely:—
B 13, BOND as delined by section 2 (¢) not being a debenture and not being
x?j. otherwise provided for by this Aect, or by the Bombay Court Fees Act,
VI of 1959:—
1959,
Rs. Ds.
where the amount or value secured
doos not exceed Rs. B0 . . 1.00
where it exceeds Rs. B0 buf does
not exceed Rs. 100 . . 2.00

where it exceeds RBs. 100 but does
not exceed _ Ras. 200 - - 4,00
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where it exceeds Rs. 200 but does

not exceed Rs. 300 . .. 6.00
where if exceeds Rs. 300 but does

not exceed Rs. 400 8.00
where it exceeds Rs. 400 but does

not exceed Rs. 50O .. .. 10.00
where it excesds Rs., 500 but does

not exceed Ra. 600 .. . 12.00
where it exceads Rs. 600 but does

not exceed Rs. 700 ‘e .. 14.00
where 1t exceeds Rs. 700 but does

not exceed Rs, 800 . e 15.00
where it cxceeds Rs. 800 but does

not exceed Rs. 900 . - 18.00
where it exceeds Rs. 900 but does)

not exceed Rs. 1000 . .. 20,060
and for every Rs. 500 or paré thereof

in excess of Rs, 1000. .. .. 10,00

See Administration Bond (No. 2), Bottomry Bond {No. 14), Customs Bond
or Exciss Bond (No, 28), Indemmity Bond (No. 35), Respondentia Bond (No.
53), Security Bond (No. b4).

EXEMPTION

Bond when executed by any person for the purpose of guaranteeing that
the local income derived from private subscriptions to a charitable dispensary
or hospital or any other objeet of public utility shall not be less then a specified
sum per mensum.”;

(8) in article 17, for the words “Twenty naye paise”, the words “Fifty paise”
shall be substituted;

(9} for article 25, tho following article shall be substituted, namely:—
25 (a) CONVEYANCE other than a conveyance specified

in clause (b), not boing a transfor charged or
exompted under Article No. 59—

Rs, Ps,
when the amount or value of the consideration
for such conveyance does not excead Rs. 100 6.00

whete it exceads Rs. 100 but does not excesd Rs. 200 12,00



X1y
of
1957,

ParT 1V]

where it excesds Ra. 200 hut does not exceed Rs. 300

where it oxceeds Rs. 300 but does not exceed Rs. 400

where it exceeds Rs. 400 but does not excoed Rs. 600

whero it exceads Rs. 600 but does not exceed Rs, 800

whore it exceads Rs. 800 Dut doss not exceed Ra. 1000

and for every Rs, 500 or part thereof in excess of Rs. 1000

Exemption.—Assignment of copy-right by entry made
under the Copyright Act, 1957

(b) CONVEYANCE (not being a transfor charged or
exempted under Article No. 59) so far as it relates to
immovable property situate within an urban area:—

GUJ. GOVT. GAZ., EX:, MARCH 12, 15T¢/PRALGUNA 22, 1897 20

18.00
24.00
36.00
48.00
60,00
30.00

where property is situated in—

City or Municipal Other
canton- borough urban
ment and noti- 1048
ares fied area
Ras. Ra. Res.
where the amount or value of the consi-
deration for such conveyance does not
exceed Rs. 100 10,00 3.00 7.00
where it exceods Rs. 100 but does
not excosd Rs. 200 20.00 18.00 14.00
where 1t excoeds Ra, 200 but does
not exceed Rs. 300 30.00 27.00 21.00
where it exceeds Rs. 300 but doos
not excesd Rs. 400 40,00 36.00 28.00 _
“whore 1t oxceeds Rs. 400 but does
not exceed Rs. 600 60,00 54.00 42.00
where it exceads Rs. 600 but does
not excoed Rs. 800 80,00 72.00 56.00
where it exceeds Its, 800 but does
not exceed Rs. 1,000 100.00 90.00 70.00
and for every Rs, 500 or part thereof
in excess of Rs, 1,000 50.00 - 46,00 35.00
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Explanation—For the purpose of clause (b) of this article “urben area”
nieans any area which is for the time being within the limits of—

- (i} a City as defined in clause (8) of section 2 of the Bombay Provincial som,

Municipal Corporations Act, 1949, i‘gx
1949,

(i) a municipal borough or a notified arca constituted or deemed fo be Cuj.
constituted under the Gujarat Municipalities Act, 1963, ?;5:

(iii) a nagar constitutcd or deemed to be constituted under the Gujarat Guj.
Panchayats Act, 1961, o
(iv) a cantonment declared as such under section 3 of the Cantonments yj of
Act, 1924, 1924.

(v) a gram constituted or deemed to be constituted under the Gujarat gy;.
Panchayats Act, 1961, thc population of which as ascertained at the last YI of
preceding census and notified by the Siate Government in the Official Gazette
after such census is 10,000 or meore.”;

(10) in article 26,—
{a) in clause (i),—
(i) for the words “one rupee eight annas” the words “two rupees” shall

be substituted;

(ii) for the words “One rupce and fifty naye palse" the words “Two
rupees” shall bz substituted;

(b) in clause (ii), for the words *Three rupees”, the words “Four
ripees’” shall be substituted;

(11) in article 27—

i ]

(a) in clause (a), for the words “three rupees”, the words “four rupees
shall be substituted;

(b) in clause (b), for the words “Threc rupees” the words “Four rupees”
shall be substituted;

(12) in article 28, in clause (b), for the words “Fifteen rupees” the words
“Twenty rupees” shall be substituted;

(13) in article 37, for the words “Twenty naye paise” the words “Fifily
paise” shall be substituted;

(14) after article 38, the following article shall be inserfed, namely:~—
«38A. MARRIAGE REGISTRATION Five rupees,”™;

(15) in article 42, for the words “Three rupee” the words “Four rupees”
shall be substituted.
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(16) for article 47, the following article shall be substituted, namely:—
“47, PARTNERSHIP

A. Instrument of—

{a) where the capital of the partnership Fifty rupees.

does not exceed Rs. 10,000

(b) in any other case One hundred rupees.
B. Dissolution of—- : Fifty rupees.”;

(I in article 48.--

(a) in clauses (a) and (b}, for the words “One rupee and fifty naye paise”
the words “Two rupces” shall be substituted;

(b) in clause (c), for the words “Three rupees” tae words “Four rupees”
shall be substituted;

(¢} in clause (d), for the words “Fifteen rupees” the words “Twenty
rupees” shall be substituted;

(d) in clause {e), for the words “Thirty rupees” the words “Thirty five
rupees” shall be substituted;

(¢} in clause (g), for the words “Three rupees” the words “Four rupees”
shall be substituted;

(18) in article 51, for the words “Tifteen rupecs” the words “Twenty
rupees” shall be substituted;

(19) in ariicle 52, for the words “Fiftcen rupees” the words “Twenty
rupees” shall be substituted;

(20) in ariicle 54, for the words “Fiftcen rupees” the words “Twenty
rupees” shall be substituted.

Guj. 6. The Bombay Stamp (Gujarat Amendment) Ordinance, 1975 and the Bom- pepesl of
g“l'l bay Stamp (Guijarat Second Amendment) Ordinance. 1975 arc hercby repealed ggi-loorg-l o715
No, R N,

of  and the provisions of section 7 of the Bombay General Clauses Act, 1904 shall \nd Guj.
&fﬁ"" apply to such repeal as if those Ordinances were enactments. ?&% Ne, 0 of
Ord,

No. 6

of

1975,

Bom,

T of

1904,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART 1Y

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.
The following Act of the Gujarat Legislature having been assented to by the -
Governor on the 8th August 1977 is hereby published for general informatiom.
S. L. TALATI,
Secretary to the Government of Gujarat,
Lega!l Department.
GUJARAT ACT NO. 23 OF 1977
(First published after having received the assent of the Governor in the
“Ciujarar Government Gazefte” on the 11th August, 1977).
An Act further 1o amend the Bombay Stamp Act, 1958.

It is hereby enacted in the Twenty-cighth Year of the Republic of India as

follows: —
1. (I) This Act may be called the Bombay Stamp (Gujarat Amendment) f‘i'gl‘:‘*'m ’
Act, 19?7- i on _

(2) Tt shall come into force on such date, as the State Government may, by CormgrL:
notification in the Official Gazetre, appoint'
2. In the Bombay Stamp Act; 1958, (hereinafter referred to as “the principat Amendment

Act™), in section 2, in clause (e), in the prawsio, for the words and figures “Article of %’.f’i“ 2

43” fhe words and figures “Article 48” shall be substituted. {gsﬂf

Bom, 3. 1In the prineipal Act, in section 4, in sub-section (), ior the words “three Ameadment -

LX of rupees” the words “five rupees” shall be substituted. gﬁ ’ﬁ”gﬂf“ &
LX of

143 1958~

IV--Extra——42



Amendment

of section 6
of Bom.
LX of
1958,

Amendment
of section 8
of Bam.
LX of

. 1958,

Deletion of
gection 11A
of Bom.
LX of
1958.

Amendment
of gection
17 of Bom.
X of
19568.

Amendment
of section
25 of Bom.
LX of
1958.

Amendment
of section
29 of Bom.
LX of
1958.

Amendment
of seotion
30 of Bom.
LX of
1958.

Hubstitution
of Schedule
I of Bom.
LX of
1958.
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4. In principal Act, in the proviso to section 6, for the words “three rupees™
the words “ten rupees” shall be substituted.

5. In the principal Act, in section 8, in sub-section (I), for the words “one
and half per centum” the words “two per centum” shall be substituted.

6. In the principal Act, section 11A shall be deleted,

7. In the principal Act, in sectien 17, in the proviso,. for the words and

‘figures “Article 19, 20, 21, 22 or 23", the words and figures “Article 21, 22, 23,

24 or 25 shall respectively be substituted.

8. In the principal Act, in section 25, in the proviso, for the word, letters and
figures “Article No. 16” the word. and figures “Article 18” shall be substituted.

9. In the principal Act, in section 29, in sub-section {4), in the proviso, for
the word and figures “article 25” the word and figures “Article 27" shall be
substituted. .

10. In the principal Act, in section 30, in clause (a) for the figures “13, 14,
28, 33, 35, 40, 52, 53, 54, 55, 58 and 59” the figures “15, 16, 30, 35, 37, 45,
58, 59, 60, 61, 65 and 657 shall respectively be substituted.

11. In the principal Act, for Schedule I, the following Schedule shall be
substituted, namely:— .

“SCHEDULE L
StamMP DuTY O8N INSTRUMENTS,
(See section 3.}

Description of Instrument Proper Stamp-duty

1 ACKNOWLEDGEMENT of a debt exceeding twenty  Twenty five paise.

rupees in amounts or value written or signed by, or on
behalf of, a debtor in order to supply evidence of such
debt in any book (other than a banker's pass book)
or on a separate piece of paper when such book or paper
is left in the creditor’s possession : Provided that
such acknowledgement does not contain any promise
to pay the debt or any stipulation to pay interest or to
deliver any goods or other property.

2 ADMINISTRATION-BOND, including a bond given
under the Indian Succession Act, 1925 or section 6 of
the Government Saving Banks Act, 1873,

{a) where the amount does not exceed Rs. 1,000— The same duty as a Bond

(No. 15) for such amounnt.
(b) in any otherfcase - . +«  Forty rupees. '

Xot
1935,

V¥ of
1873,
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SCHEDULE I-—contd.

Description of Instrument

—

Proper Stamp-duty

o
1956.

3 ADOPTION-DEED, that is to s, any instrument
(other than a will) recording an adoption or conferring
or purporting to confer an authority to adopt.

ADVOCATE, see Entry as an Advocate (No. 33).

4 AFFIDAVIT, including an affirmation of declaration

in the case of persons by law allowed to affirm or
declare instead of swearing.
Exemptions

Affidavit or declaration in writing when made—

(a) as a condition of enrolement under the Army Act,
1950 or the Air Foree Act, 1950;

(6 for the immediate purpose of bemg filed or used in
any Court or before the officer of any Court; or

() forthesole purpose of enabling any person to receive
any pension or charitable allowance.

3 ﬁ%REEMENT OR MEMORANDUM OF AN AGREE-

Ea) if velating to the sale of a biil of exchange;
b) if relating to the purchase or salc of a Government
security;

(¢) if relating to the purchase or sale of shares, scrips,
stocks, bonds, debentures, debenture stocks or
any other marketable security of a like nature in
or of any incorporated company or other body
corporate—

(/) when such agreement or memorandum of an
agreement is with or through a member or
between members of a  Stock  Exchange

ised under the Securities Contracts

TECON
{Regulation) Act, 1956 ;

(i) in other cases ; .. .

() if relating to the purchase or sale of cotton inclu-
ding cotton pods or kapas (unginned cotton)
(e) if relating to the purchase or sale of bultion or

specio ;

(f)} if relating to purchase or sale of oil seeds; -

1

Fifty rupees.

Fifteen rupees.

One rupee

Subject to a magimum of
one hundred rupees fifty
paise for every rupees 10,000
or part thercof of the value of
the security at the time of its
purchase or sale, as the case
may be.

In the case of forward contracts -
relating to the purchase or sale
of securities,

{a) where the value of the
security at the time of
its purchase or sale, as the
case may be, does not
exceed Rs. 2,500, fifty

paise;

] wha;:e such value exceeds
Rs. 2,500 one  rupee
for every Rs. 5000 or
pa.rt themof

Two on every
Rs. 2 500 or pari thereof
of the valuo of ‘the security,
at the tima of its purchase
or sale, as the case may be.

Fifty paise for every unit of

transaction or part thereof.

(a) Twenty five paise for every
unit of 10 kilograms of
silver or part thereof.

(#) One rmupee for every
unit of 1 kilogram of gold
or paré thereof.

@) Two rmupees for every
unit of 250  soversigns

or part thereof.

Such rate not exceeding—

) ﬁfty paise for  every
5,000 kilograms of oilseeds

or part thereof, where the

unit is 5,000 leograms
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Description of Instrument

()

iii) two  rupecs

Proper Stamp-duty

one rupee for ° every
10,000  kilograms of
oilseeds or part thereof,
where the unit is 10,000
kilograms, or

for every
25,000 kilograms of oil-
seeds or part there of
where the unit is 25000

#i kilograms,

as
the State Government

be specified by

by

may

notification in the Official
Gazefte.

() if relating to the purchase or sale of yarn of any
kind, nom-minmeral oils- or spices of any kind ;

M

@

(h) if not otherwise provided for v
Exemption

Agreement or Memorandum of Agreement,—

{a) for or relating to the purchase ot sale of goods or
merchandise exclusively, mot being an agreement
or memorandury of agreement chargeable under
entry (d), entry (), entry (f) or entry (g) of this
Article or a note or memorandum chargeable under
Article 48 ;

In the case of yarn and
spices such rate not excee-
ding one rupee for every
Rs. 2,500 or fpart thercof
of the value of yarn of any
kind or spices of any kind
as may be specified by the

State Government by notifi-
cation in the Officlal
Gazette.

In the case of groundnut oil
or any other non-mineral oil
such rate not exceeding—

(i) twenty five paise for
every unit of 100 tins
of such oil or part
thereof, where the unit
of transaction is 100
tins, each containing
a quantity of oil weigh-
ing approximately
16.50 kilograms, or
fifty paise for every
5000 kilograms of
such oil or part thereof
where the unit is
5,000 kilograms, o
onc rupee for every
10,000 kilograms of
such oil or part thereof,
where the unit is
10,000 kilograms, or
two rupees and twenty
five paise for every
25,000 kilograms of
such oil or part there-
of, where the unit is
25,000 kilograms,

as may be specified by the
State Government by noti-
fication in the Official
Gazette.

Twenty five rupees,

@)

(i)

()
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Description of Instrument

Proper Stamp-duty

(b) madein the form of tenders to the Ceatral Govern-
ment for or relating to any loan ;

(¢) made in respect of the purchase or sale of a Govern-
ment security or of a share, scrip, stock,
bond, debenture stock or other marketable
security of a like nature in or of any incorporate
company or other body corporate, or of cotton,
or of bullion or specie, or of oilsseds or of
yarn of any kind, non-mineral oils or spices of
any kind, an entry relating to which is required to
be made in a clearance list described in Article 21,
22, 23, 24 or 25, as the case may be.

Explanation.—For the purposes of cntry {d) of this article

- unit of transaction means the quantity of cotton weighing

approximately 4,500 kilograms.
AGREEMENT TO LEASE. See Lease ( No. 38).

AGREEMENT OR. MEMORANDUM OF AGREE-
MENT RELATING TO DEPOSIT OF TITLE DEEDS,
PAWN OR PLEDGE, that is to say any instrument
evidencing an agreement or memorandum of agreement
relating to — -

(1} the deposit of title deeds or instruments constitu-
ting or being evidence of the title to any property
whatever (other than a marketable security), or

(2) the puwn or pledge of movable property,

where such deposit, pawn or pledge has been made
by way of security for the repayment of money
advanced or to be advanced by way of loan or
an existing or future debt —

{m) if such loan or debt is repayable on demand or
more than three months from the date of the
instrument evidencing the agreement,—

if the amount of loan does not exceed Rs. 500

if it exceeds Rs. 500 and docs not exceed
Rs. 1,000 e - . ..

and for every Rs. 1,000 or pact thereof in axcess
of Rs. 1,000 . o -

(b) if such loan or debt is repayable not more than
thres months from the date of such instrument.

Exemption

Instrument of pawn or pledze of goods if unattested.
ALTERATION OF ARTICLES OF ASSOCIATION
of a Company under section 97 of the Companies Act,

1956, in consequence of increase of the company’s chare
capital, Instrument of —

Fivo rupees,
Ten rupees.

Tea rupeos,

Half the duty payable umder

sab-clauss (a).

A sum equal to the duty thai
would have been leviable
under Arficle 13 as. though
the com| 's nominal ghare
capital been, when the
company was formed, equal
to the total share capir.:.fsu
innreased, less the sum

peid under Article 12,
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Degcription of Instrument

Proper Stamp-duty

10

11

Exemption

Instrument of alteration of articles of any association
not formed for profit and registeted wunder section 25
of the Companies Act, 1956.

ALTERATION OF MEMORANDUM OF ASSOCIA-
TION of a Company under section 97 of the Companies
Act, 1956, in consequence of increase of company’s
share capital, Instrument of—

(a) If the memorandum of association has been accorn-
panied under section 26 of the Companies Act,
1956, by articles of association on the alteration of
which duty is paid under asticle 7 ;

(&) if the memorandum of association has not been
so accompanied and the duty is not so paid ;

Exempiion

Instrument of alteration of memorandum of any associa-
tion not formed for profit and registered under section
25 of the Companies Act, 1956.

" APPOINTMENT IN EXECUTION OF A POWER :

where made by any writing not being a will—

(@) of trustees o - w s
(5} of property movable or immovable " .

APPRAISEMENT OR VALUATION made otherwise
than under an order of the Courtin the course of a
suit— )
{a) wherethe amount does not exceed Rs. 1,000

(& in any other case i . e
Exemptions
(a) Appraisement or valuation made for the information
of one party only, and not being in any manner
obligatory between parties either by agreement or
operation of law. N
(») Appraisement of crops for the purpose of ascertain-

ing the amount to be given 1o a landlord as rent.

APPRENTICESHIP-DEED, including every writing
relating to the service or tuition of any apprentice, clerk
or servant, placed with any master to learn any profes-
sion, trade or employment, not being articles of clerk-
ship (No. 13).

Exe}rlption

Jnstrument of apprenticeship by which a person is

apprenticed by or at the charge of any public charity,

Nil.

The same duty as is Jeviable on
the memorandum of agsocia-
tion under clause (5) of
Article 44 as though the
companhy’s share capital,
when the compaoy was
formed, had been -equal
to the total share capital
)

increaged, the sum
already paid under the
-said  clause ().

One hundred rupees.
Two hundred and fifty rupees.

The same duty as a Bond (No,
15) for such amount.
Forty rupees.

Fifty rupees.

I of
1956.

I of
1956.

Iof
1956

Iof
1956,



Jof
1956,

Pasr IV] GUJ. GOVT. GAZ,, EX., AUGUST 11, 1977/SRAVANA 20, 1809 149
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Description of Instrument Proper Stamp-duty
12 ARTICLES OF ASSOCIATION OF A COMPANY—
(s) where the company has no capital or the nominal  Five hundred rupees,

13

14

share capital does not exceed Rs. 1,00,000

(b) where the nominal share capital exceeds Rs. 1,00,000
but does not exceed Rs. 250,000

{c) whete the nominal share capital exceeds Rs. 2,50,000
but does not exceed Rs. 5,00,000

where the nominal share capital exceeds Rs. 5,00,000
but does not exceed Rs. 1,00,00,000—

() on the first Rs. 500,000

@

(i) on the next Rs. 10,00,000 or part thereof

(iii) on the next Rs. 15,00,000 or part thereof
(iv} on the next Rs. 20,00,000 or part thereof
{¥) on the next Rs. 50,00,000 or part thereof.

(e) where the nominal share capital exceeds
Rs. 1,00,00,000.

Exemption

Articles of Association of any company not formed for
profit and registered under section 25 of the Companies
Act, 1956.

One thousand rupees.

Two thousand five hundred
Tupess.

Two
Tupess,

Three thonsand five bundred
rupees.

thousand five hundred

Six thousand rupees.
Eight thousand rupees,
Ten thousand rupees.

Forty thousand rupees.

See also Memorandum of Association of a Company (No. 44).

ARTICLES OF CLERKSHIP or contract whereby any
n first becomes bound to serve as a clerk in order
to his admission as an attorney in any High Court,

ASSIGNMENT, See Convevance (No. 27), Transfer
(No. 65)and Transfer of Lease (No. 66), as the case may
be.

ATTORNEY, See Entry as an Advocate (No. 33) and
Power of Attorney (No. 54).

AUTHORITY TO ADOPT, See Adoption-Deed (No. 3)

AWARD, that is to say, any decision in writing by an
arbitrator or umpire, not being an award directing a
pattition on a reference made otherwise than by an
order of the Court in the course of a suit,

Exemption

Award under the Gujarat Municipalities Act, 1963,
section 268 or the Bombay Hereditary Offices Act, 1874,

section 18.

Three hundred and seventy-
five rupees.

The same duty as a Bond
(No. 15) for the amount or
value of the property to which
the award relates subject to
a maximum of thinty rupees.
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SCHEDULE I—contd.

Description of Instrument

Proper Stamp-duty

16

17

18

BOQND as defined by section 2 (¢) not being a debenture
and not being otherwise provided for by this Act, or
by the Bombay Couri-fees Act, 1959 ;—

where the amount or value secured does not exceed Rs. 50.
where it exceeds Rs. 50 but does

not exceed Rs. 100

where it exceeds Rs. 100 but does

not exceed Rs. 200 5% i

where it exceeds Rs, 200 but does

not exceed Rs. 300 3

where it exceeds Rs. 300 but does

not Rs. 400 ..

where it exceeds Rs. 400 but does

not exceed Rs. 500 ..

where it exceeds Rs. 3500 but docs

not exceed Rs. 600 .-

where it exceeds Rs. 600 but does

not exceed Rs. 700 o .
where it excesds Rs. 700 but does

not exceed Rs. 800 .. . .
where it exceeds Rs. 300 but does

no{ exceed Rs. 500 .- .
where it exceeds Rs. 900 but doss

not exceed Rs. 1000 .- .

and for every Rs. 500 or part thereof

in excess of Rs. 1000 .. . ..

Rs. Ps,
2.00

4.00

8.00
12,00
16.00
20.00
24,00
28.00
32.00
36.00
40.00
20.00

See Administration Bond ( No. 25, Bottomry Bond (No. 16), Customs Bond or Exci
Bond (No. 30), Indemnity Bond ( No. 37}, Respondentia Bond ( No. 59), Security é‘gffde

{No. 60).
. Exemption

Bond when executed by any person for the purpose of guarantesing that the local inco
derived from private subscriptions to a charitable dispensary or hospital or any other Objectn;?‘
public utility shall not be less than a specified sum per mensum. :

BOTTOMRY BOND, that is to say, any instrument
whereby the master of a sea-going ship borrows money
on the security of the ship to enable him to preserve
the ship or prosecute her voyage.

CANCELLATION—Instrdment of (inctuding any instru-
ment by which any instrument previously executed
is cancelled), if attested and not otherwise provided for.

See also Release (No. 58), Revocation of Settlement
( No. 61-B), Surrender of Leuse ( No. 64), Revocation
of Trust ( No. 67-B).

CERTIFICATE OF SALE { in respect of each property
put up as a separate lot and sold) granted to the
purch: of any property sold by public zuction by
a Civil or Revenue Court or Collector or other Revenue
Officer or by an Officer, of Customs :—

{a) where the purchase money does not exceed Rs. 10
by where the purchase money exceeds Rs. 10 bus does
K not exoved Rs. 25, ney_ :

The same duty as a Bond
(No. 15} for the same amount.

Fifteen rupees.

Fifty paise,
One rupee.

Bom.
XXX-
VI of
1959,
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Desceription of Instrument

Proper Stamp-duty

19
20
21
XL
of
1956.
XLIT
of
19356.
>
23

24

{¢) in any other case

CERTIFICATE OR OTHER DOCUMENT, evidencing
the right or title of the holder thereof, or any other
person cither to any shares, scrip or stock in or of
any incorporated company or other body corporate,
or to become propristor of shares, serip or stock, in or
of any such company or body,

See also Letter of Allotment of Shares ( No. 39).

CHARTER-PARTY, that is to say, any instrument
{except an agreement for the hire of a tug steamer )
whereby a vessel or some specified principal part thereof
is let for the specified putposes of the charterer, whether
it includes a penalty clanse or not.

(1) CLEARANCE LIST relating to thé transactions for
the purchase or sale of Government secutitics submitted
to the clearing house of a stock exchange.

(2) CLEARANCE LIST reldling to the transactions for
the purchase or sale of a share, scrip, stock, bond,
debenture, debenture stock or other m-rketable security
of a like nature in or of an incorporated company or other
body corporate submitted to the clearing house of a stock
exchange recognised under the Sccusities Contracts
( Regulation } Act, 1956,

(3} CLEARANCE LIST relating to the transactions for
the purchase or sale of a share, scrip, stock, bond,
debenture, debenture stock or other marketable
security of a like nature @ or of an ipcorporated
Company or other body corporate subwnitted {o the
clearing house of a stock exchange not recognised under
the Securities Contracts ( Regulation} Act, 1956,

CLEARANCE LIST relating to the transaction for the
purchase or sale of cotton submitted to the Clearing
Hopuse of a Cotton Association,

CLEARANCE LIST relating to the transaction for the
purchase or sale of bullion or specie submutted to the
Clearing House of a Builion Association.

CLEARANCE LIST relating to the transaction for the
purchase or sale of oilseeds submitted to the Clearing
House of an Qilseeds Associatiorn.

IV —Exira—43

The same duty as is leviable on a
conveyance under clause (4} or
(%), as the case may be, of Article
27 for 2 consideration equal to
the amount of the purchase
money.

One rupee.

Five rapees.

The sum of doties payable under
Article 5(h) or 48, as the case
may be, In respect of cach of
the entries in such list on the
value of Lhe securities calculated
at the making up price or
the cantract price, as the case
may be,

The sum of duties payable under
Article 5 (e} (i) or 48, as the
case may be, in respect of each
of the cntries in such list on
the value of the securities caltu-
lated at the making up price
or the contract price, as the
case may be. :

The sum of duties payable under
Atticle 5 (e) (i) or 48, as the
case may be, in respect of each
of the entries in such list on
the value of {he securities cal-
culated at thc making up price
or the contract price, as the
case may be.

The sum of duties payable under
Article 5 or 48, as the case may
be, in respect of cach of the
entries in such list on the units
of transaction or part thereof,

The sum of duties payable under
Article 5 or 48, asthe case may
be, in respeet of each of the
entries in such list on the units
of transactions or parts thereof,

The sum of dulies payable under
Article 5 or 48, as the case may
be, in respect of each of the
entries in such list on the units
of transactions or parts thereof.
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Description of Instrument

Proper Stamp-duty

25

27

CLEARANCE LIST relating to the transaction for the
purchase or sale of varn of any kind, non-mineral oils
or spices of any kind.

COMPOSITION-DEED, that is to say, any instrument
exccuted by a debtor whereby he conveys s property
for the bengefit of his creditors or whereby payment of
a composition or dividend on thelr debts s secured
to the creditors, or whereby provision is made for the
continuance of the debtor’s business, under the super-
vision of inspectors or under letters of licence for the
bencﬁt of his creditors.

(@) CONVEYANCE other than a conveyance spegified
in clause (&), not being a transfer charged or
exempied under Article No. 65—

When the amount or value of the consideration
for such conveyance does not exceed Rs.

where it exceeds Rs. 100 but does not exceed Rs. 200
where it exceeds Rs. 200 but does not exceed Rs, 300
where it exceeds Rs. 300 but does not exceed Rs, 400
where it exceeds Rs. 400 but does not exceed Rs. 600
where it exceeds Rs. 600 but does not exceed Rs. 300
where it excesds Rs. 800 but does not exceed Rs, 1,000
and for every Rs. 500 or part thereof in excess of Rs. 1,000
and for every Rs. 500 or part thereof in excess of Rs. 5,000

Exemption.—Assignment of copy-right by entry made
vnder the Copyrigkt Act, 1957,

(#) CONVEYANCE (not being a transfer charged or
exempted under Article No. 65) so far as it relates
to immovable property situate within an urban arca:~

where the amount or wvalue of the consideration
for such conveyance does not exceed Rs. 100

where it exceeds Rs. 100 but does not exceed Rs. 200
where it exceeds Rs. 200 but does not exceed Rs. 30
where it exceeds Rs. 300 but does not exceed Rs. 400
where it exceeds Rs. 400 but does not excesd Rs. 600
where it exceeds Rs. 600 but does not exceed Rs. 800
where it exceaeds Rs. 800 but does not exceed Rs. 1,000

and for every Rs. 500 or part thereof in excess of
Rs. 1,000 .

and for evcry Rs. 500 or part thergof in excess of :
Rs. 5000 . a e

The sum of duties payable under
Article 5 or 48, as the case may
be, in respect of each of the
entries in such list on the units
of transactions or parts thereof.

One huadred rupees.

where property is situated in—

Rs. Ps.

. 6.00
. 12,00
.. 18.00
.. 24.00
- 36.00
.. 45.00
.. 60.00
.. 30.00

. 50.00

City or Municipal Other
canton- boro urban
ment  and noti- area
arez fied area
Rs. Rs. Ras.
10.00 9. 00 7.00
20.00 18.00 14.00
30.00 27.00 21.00
40,00 36,00 28.00
60.00 54,00 42.00
30.00 72.00 56.00
100,00 20.00 70.00
50.00 45.00 35.00
60,00 60.00 50.00

xXav
of
1957.
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Description of Instrument Proper Stamp-duty

Explanation.—For the purpose of clause (5) of this article “urban area”™ means any area
which is for the time being within the limits of—

(i) a City as defined in clause (8) of section 2 of the Bombay Provincial Municipal Cor-
porations Act, 1949,

(ii) a municipal borough or a nolified area constituted or deemed to be constituted under
the Gujarat Municipalities Act, 1963,

(iif) a nagar constituted or deemed to be constituted under the Gujarat Panchayats Act,

#

{(iv) a cantonment declared as such under section 3 of the Cantonments Aci, (924,

(v} a gram constituted or decmed :o be constituted under the Gujarat Panchayats Act,
1961, the pepulation of which as ascertained at the last preceding census and notified by the
Siate Government in the Official Gazette after such census is 10,000 or more.

28 COPY OR EXTRACT, certified to be a true copy or
extract by or by order of any public officer and not
chargeable under the law for the time being in force
relating to court fees—
(/) if the original was not chargeable with duty or if Five rupees.
the duty with which it was chargeable does not
exceed five rupees ;

(i) in any other case o 35 s Ten rupees.

Exemprions
(@) Copy of any paper which a public officer is expre-
ssly required by law to make or furnish for record in
any public office or for any public purpose.
(¥ Copy of, or extract from, any register relating to
births, baptisms, namings, dedications, marriages,
divorces, deaths or burials.

29 COUNTERPART OR DUPLICATE of any instrument
chargeable with duty and in respect of which the
proper duty has been paid,—
(«) if the duty with which the original instrument is  The same duty as is payable on
chargeable does not exceed five rupees ; the original.

(&) in any other case e Fie Ten rupees.

Exemption

Counterpari of any lease granted to a cultivator when
such lease is exempted from duty. '
30 CUSTOMS BOND OR EXCISE BOND, that is to say,
any bond given pursuant to the provisions of any law
for the time being in force or to the directions of any
officer of Customs or Excise for, or in respect of, any
of the dutics of Customs or Excise or for preventing
frands or evasions thereof or for any other matter or
thing relating thereto,—
(2) where the amount does not exceed Rs. 1,000 ..  The same duty as 2 Bond
) (No. 15) for soch amount.

(b) in any other case e - " ..  Forty rupess.
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SCHEDULE I--contd.

Description of Instrument Proper Stamp-duty

DECLARATION OF ANY TRUST, See Trust {No. 67).

31 DELIVERY ORDER IN RESPECT OF GQODS, that Five rupees.

is fo say, any instrument entitling any persan therein

named or Tis assigns or the holder theresf, to the

delivery of any goods Iying in any dock or purt, in

any warchouse in which goods are stored, or deposited

on rent or hire, or upon any wharf, such insirument . 0
being signed by or ont behalf of the owner of such goods

upon the sale or transfer of the property therein when

such goods exceed in value twenty rupees.

DEPOSIT OF TITLE-DEEDS See Agreement relating
to Deposit of Tillke-Deeds, Pawn or Pledge (No. 6).

PILSSOIEIIJTION OF PARTNERSHIP See Partnership
0. 53],

32 DIVORCE—Instrument of, that is to say, any insirument Fifty rujpces,
by which any person cffects the dissolution of his marriage.

DOWER—Tastrument of, See Settlement { No. 61 ).
DUPLICATE, See Counterpart { No. 29)

33 ENTRY AS AN ADVOCATE ON THE ROLL OF One thousand rupees.
BAR COUNCIL OF GUJARAT under the Advocates
Act, 1961, XXV

; o
* Exemption ) 1961,

Entry of an Advocate on the roll of the Bar Council
of Gujarat when he hay previously been enrolled in a
High Court or on the roll of the Bar Council of any
other Siate,

34 BXCHANGE QF PROPERTY—Instrument of — The same duty as is leviable on a
conveyance under clause (@) or
(b), as the case may be, of
Article 27 for a conside-
ration equal to the value of
the property of greatest value.

EXCISE BOND, See Customs Boad or Excise Bond
{No. 30).

35 FURTHER CHARGE—Instrument of, that is to say, The same duty as is leviable
any instrunicnt imposing a further charge on mortgaged on a conveyance under clause
property — (@) or (B), as the casc may

be, of Article 27, for a
consideration equal to the
amount of the further charge
secured by such instrument.
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Description of Instrament

36 GIFT—Instrument of—not being a Settlement ( No. 61 )
of will or Transfer { Ne. 65).

HIRING AGREEMENT or agreement for service.
See Agreement (No. 5).

37 INDEMNITY BOND

INSPECTORSHIP-DEED. See Composition Deed
* (No. 26).

38 LEASE, including an under lease or sub-lease and any
agreement to let or sub-let —

(a) whers by such lease the reat is fixed and no

premium i3 paid or delivered —

(i) where the lease purporis to be for a term of
less than one year ;

(i) where the leass purports to be for a term of not
tess than one year but not more than three years ;

(i) where the lcase purports to be for a ferm in
excess of three years but not more than ten
years ;

(i) where the lease purports to be for a term in
excess of ten years but not more than thirty
years ;

{») where the lease purpotts to be for a term in
excess of thitty years but not more than ninety
eight years ;

Proper Stamp-duty

The same duty as is leviable on

a conveyance under clause ()
o5 (B), as the case may be,
of Article 27 for & considera-
tion cqual to the wvalue of
the property which is the
subject-matter of the gifi;

Provided that where an instru-

ment of gift contains any
provision for the revocation
of the gift the value of the
property which is the subject-
matter of the gift shall, for
the purposes of duty, be
determined as if no such
provision were contained in
the instrement.

The same duty as a Sccurity

Bond {(No. 60} for the
same amount. !

The sanie duty as 1 Bond (No. 15)

for the whole amount payable
or deliverable under such lease.

The same duty as a Bond

{ No. 15) for the amount or
value of the average annual
rent reserved.

The same duty as is leviable

on a convayance under clause
(@) or (9), as the case may
be, of Article 27 for a conside-~
ration equal to the amount
or value of the average
annual rent reserved.

The same duty as is leviable

on a conveyance under clause
(@) or (b), as the case may
be, of Article 27 for & consi-
deration egual to twice the
the amount or value of the
average annual rent reserved,

The same duty as is leviable

on a convevance under clause
(a) or (b), as the case may
be, of Article 27 for a consi-
deration equal to  thrice the
amount or value of the
average annual rent reserved,
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Description of Instrument

Proper Stamp-duty

(vi) where the lease purports to be for a term in
excess of ninety cight years ;

(vi{) where the lease purports to be in perpetuity ;

!
(viii) where the lease does not purport to be for any
definite term ;

(b) where the lease is granted for a fine or preminm
or for money advanced or to be advamced and
where no rent is reserved ;

-

(c) wherethe ledseis granted for a fine or premium or
for money advanced ot to be advanced in addition
to rent reserved.

The same duty as is leviable

on 1 cogveyance under clause
(a) or (b), as the case may
be, of Article 27 for a conside-
ration egual to five times the
amount or value of the
average annual rent reserved.

The same duty as i3 leviable

on a conveyance under clause
{a) or {(b), as the case may be,
of Article 27 for a considera-
tion equal to one fifih of the
whole amount of rents which
would be paid or delivered
in respect of the first fifty
years of the lease.

The same. duty as is leviable

on a conveyance under clause
(a} or (), as the case may be,
of Article 27 for a considera-
tion equal 0 the amount or
value of the average annual
rent which would be paid or
delivered for the first ten yeats
if the lease continued 50 long.

The same duty as is leviable

on a convevance under ¢clause
(a) or (b?, as the case may be,
of Article 27 for & considera-
tion equal to the amount or
value of such fine or premium
or advance as set forth in
the lease.

The same duty as is leviabls

on a conveyance under clanse
(a) or (#), as the case may be,
of Article 27 for a consideras
tion equal to the amount or
value of such fine or premium
or advance as set forth in
the lease, in addition to the
duty which would have been
payable on such lease if no
fine or premium or advance
had been paid or delivered :

Provided that, in any case

where an agreement to lease
is stamped with ad valorem
stamp required for a lease and
a Jease in pursuance of such
agreement is  subsequently
executed, the duty on such
lease shall not exceed three
rupees.
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Description of Instrument

Proper Stamp-duty

39

41

42
43

45

Explanation 1.—Rent paid in advance shall be deemed
to be premium or money advanced within the meaning
of this article unless it is specifically provided in the
lease that rent paid in advance will be set off towards
the last instalment or instalments of rent.

Explanation II—When a lesgee undertakes to pay any
recurring charge such as Government revenue, land-
lord’s share of cesses, or the owner’s shar of municipal
rates of {axes, whlch is by law recoverable from the
lessor, the amount so agreed (o be paid by the lessee,
shall be deemed to be part of the rent.

LETTER OF ALLOTMENT OR RENUNCIATION
OF SHARES in any company or proposed company,
or in respect of any loan to be raised by any company
or proposed company.

See also Certificate or other Document { No. 19).

LETTER OF GUARANTEE,
(a) where the amount guaranteed does not exceed Rs. 500
(#) in any other case

LETTER OF LICENCE, that is to say, any agresment
between a debtor and his creditors, that the latter shall,
for a specified time, suspend their claims and allow the
debtor te carry on business at his own discretion.

T ottery ticket
MARRIAGE REGISTRATION

MEMORANDUM OF ASSOCIATION OF A
COMPANY —

{@) if accompanied by articles of assoclanon under
section 26 of the Companies Act, 1956

(&) if not so accompanicd e s o

Exemption
Memorandum of any association not formed for profit

and registercd under section 25 of the Companies Act,
1956,

MORTGAGE-DEED, not being an Agreement relating
to Deposit of Title Dceds, Pawn or Pledge (No.

Bottomry Bond { No. 16), Mortgage of a Crop (No. 46),
Respondentia Bond (No. 59) or Security Bond (No. 60)—

(@) when possession of the property or any part of
the property comprised in such deed is or is not
given, or is agreed to be given, by the mortgagor.

(h) when a collateral or auxilliary or additional or
substituted security, or by way of futher assurance
for the abovementioned purpose where the principal
or primary security is duly stamped for every sum
secured not exceeding Rs. 1,000 ;

and for every Rs. 1,000 or part thereof secured in
excess of Rs. 1,000,

One rupee.

Ten rupees.
Fifteen rupees.

Twenty five ropees.
1]

Ten paise.

Five rupees.

Five hundred rupees.

The same duty as is leviable on
articles of Association under
Article 12 according to the
share capital of the company.

The same duty as is leviable on
a conveyance under clause
(@) or (b), as the case may be,
of Article 27 for a consi-
deration equal to the amount
secured by such deed.

Five rupees.

Five rupees,
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Deseri+vion of Instrement

Proper Stamp-duty

46

47

48

Exemptions

(1) Tostruments executed by persoms taking advances
under the Land Improvement Loans Act, 1883 or
the Agriculturists’ Loans Act, 1884, or by their sure-
ties as security for the repayment of such advances,

(2) Letter of hypothecation accompanymg a bili of

exchange.

MORTGAGE OF A CROP, including any instromient
evidencing an agreement to secure the tepayment of a
loan made upon any mortgage of a crop whether the
crop is or is noi in existence at the time of mortgage—

(@) when the loan is repayable not more than
months from the date of the instrwment,

three

for every sum secured not excesding Rs. 200;

and for every Rs. 200 or part thercof secured in
excess of Rs. 200 ;

)

(h) when the loan is repayable more than three months
but not more than eighteen months from the date

of the instroment—

for every sum secured not exceading Rs. 160 ;

and for every Rs. 100 or part thercof secured
exeess of Rs. 100,

in

NOTARIAL ACT, that is to say, any instrument, endorse-
ment, note, attestation, certificate or entry not bcmg a
Protest (No 55) made or signed bya Notary in
the execution of the duties of his office, or by any other
person lawfully acting as a Notary. .

Sae also Protest of Bill or Note (No. 53).
NOTE OR MEMORANDIUM seat by a Broker or Agent
to his principal intimating the purchase or sale on

account of such principal—

(@) of cotton including cotton pods or Kapas

(Un-
ginned Cotion)

(8) ol bullion or specie

Fifty paise.

Fifty paise.

One rupee.

One rupee,

Ten rupecs.

Fifty paise for every umit of

transaction or part thereof,

() Twenty five paise for
every unit  of 10 kilo-
grams  of silver or part
thercof,

(b)) One rupee for every
unit of 1 kilogram of gold
or part ' thereof.

(€} Two rupees for every

unit of 250 sovereigns or
part thereof,

1883.
Xt

1884.
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Description of Instrument

Proper Stamp-duty

{¢) of oil-seeds

(d) of yarn of any kind, non-mineral oils or spices of

IV—Extra—44

any kind

Such rate not exceeding—

() fifty paise for every 5,000
kilograms of oil-seeds
or part thereof, where the
unit is 5,000 kilograms, or

(i1} one rupee for every 10,000
kilograms of oﬂ-saeds or
part thereof where the unit
is 10,000 kilograms, or

(i} two  rupees  for  every
25,000 kilograms of oil-
seeds or part thereof where
the unit is 25,000 kilo-
grams,

as may be specified by the
State Government by noti-
fication in the Official
Gazette.

(1) In the case of yarn and
spices, such rate not
exceeding one Tupee for
every Rs. 2,500 or part
thereof of the value of yarn
of any kind or spices of
any kind as may be specified
by the State Government
by notification in the
Official Gazette.

(2) 1o the case of groundnut oil
or any other non-mineral
oil.stch rate not exceeding-

(i} iwenty five paise for
every. unit of 100 tins
of such oil or part
thereof, where the
wnit of transaction is
100 tms, each con-
taining quantity
of 0|1 weighing
approximately 16.50
kilograms, or

G fifty paise far
. every 5,000 kilograms
of such oil or part
thereof, where the unit
is 5,000 kilograms, or

(iif) one rupee for every
10,000 kilograms of
such oil or part
thereof, where the
unit is 10,000 kilo-
grams, OT

(fv) two Tupees and twenty
five paise for every

. 25000 kilograms of-
such oil or part there-
of where the unit is
25,000 kilograms,

as may be specified by the

State  Government by

notification in the Offi cm!

Gazette.
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Description of Instrument

Proper Stamp-duty

(e)
)

_ (9

)

@

3

@

1£);

of any other goods exceeding in value twenty rupees,

of any share, scrip, stock, bond, debenturc, debenture
stock or other marketable security of a {ike nature
exceeding in value twenty rupees, not being a
Government security,

of a Government seourity ..

Exemptions

Note or Memorandum sent by a Broker or Apentto
his principal intimating the purchase or sale on
account of such principal of a Government security
or a share, scrip, stock, bond, debenture, debenture
stock or other marketable security of a like nuturc
in or of an incorporated company or other body
corporate an entry relating to which is required to
be made in clearance }st described in Article 21,

Note or Memorandum sent by a Broker or Agent
to his principal intimating the purchase or sale of
cotton or account of such principal, an entry
relating to which is required to be made in a
clearance lst described in Article 22.

Note or Memorandum sent by a Broker or Agent
to his principal intimating the purchase or sale of
bullior or specie on account of such principal, an
entry relating to which is required to be made in
a clearance list described in Article 23,

Note or Memorandum sent by a Broker or Agent
to his principal intitnating the purchase or sale of
oilseeds on account of such principal, an entry
relating to which is required to be made in a
clearance list described in Article 24,

Note or Memorandum sent by a Broker or. Agent
to his principal intimating the purchase or sale of
{?m of any kind, non-mineral oils or spices of any

ind on account of such principal, an entry relating
to which is required to be made in 2 clearance
list described in Article 25.

Explanation.—For the purposes of entry («) of this
Article, unit of transaction means the quantity of
cotton -weighing approximately 4,500 kilograms.

Subject

Fifty paise.

(1) In the case of forward

condracts rclating 1o the
purchasc or sale of secu-
rities, one rupec for every
Rs. 5,000 or part thereof
of the value of the security
at the time of its puirchase
or sale, as the case may be.

In any other case, fifty
paise for every Rs. 2,500
or part thercof of the
vialue of the security at
the time of its purchase or
sale, as the c¢ase may be.

to a maximum of
one hundred rupees, fifty
paise for every 10,000
rupees or part thereof of
the value of the security
at the time of its purchase
or sale, *as the case
may be.
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NOTE or ENTRY in records male or a LETTER
written BY CREDITOR, relating 1o the deposit of title
decds to serve as evidence of the title to any property
whatsoever (other than marketable security) where there
is no agreemient or memorandum of agreement relating
to deposit of such title deeds.

NOTE OF PROTEST BY THE MASTER OF A SHIP
See also Protest by the Master of a Ship {No. 56).

ORDER FOR THE PAYMENT OF MONEY, not
Being a Bill of Exchange within the meaning of the
Indian Stamp Act, 1899 —

{a) where payable otherwise than on demand but not
more than one year after date or sight, —

if the amount of the bill or note does not exceed Rs. 200

Proper Stamp-duty

The same duty as AGREE-
MENT RELATING TO
DEPOSIT OF TITLE
DEEDS {No. 6)

Five rupees.

Hdvawn If drawn ' If deawn

singly in set of in set of
two, for throe, for
each part each part
of the set of the set

Rs.P. Rs.P. Rs. P.

0.40  0.25
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Description of Instrament Proper Stamp-duty

52 PARTITION-—Instrument of as defined by section The same duty as a Bond (No. 15)
2 (m). for the amount of the valve of
the separated share or shares of
the property. i
N.B—The largest share re-
maining after the property
is partitioned (or, if there are
two or more shares of equul
value "and not smaller than any
of the other shares, then one of
such equal shares) shall be
deemed to be that from which
. the other shares are separated:

Provided always that—

. (@) when an instrument of
partition  cormtaining an
agreement to  divide
property  in  severally is
executed and a partition is
effected in pursuvance of
such agreement, the duty
chargeable upon the
instrument effecting such
partition shall be reduced
by the amount of duty

. paid in respect of the first
instruoment, but shail not
be less than three rupees;

{6y where lond i3 held on
Revenue Settlement for a
period  not exceeding
thirty years and paying
the full assessment, the -
value for the purpose of
duty shall be calculated
at not more than five
times the annual revenue ;

(¢) where a final order for
effecting a partition passed
by any Revenue authority
or apy Civil Court or an
award by an  arbitrator
directing & partition is
stamped with the stamp
required for an instrument
of partition, and an instru-
ment of partition in pur-
suance of such order or
award is subsequently
executed, the duty on such
instrument shall not exceed
three rupees.

53 - PARTNERSHIP

A. Tastrument of—

(1) where immovable property is brought by a partner The same duty as is leviable on
as his share or contribution to  partnership. conveyance under clause (a)
or, as the case may be, clause
= {5 of Article 27 for the conside-
ration equal to value of such
‘property.
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— ] SV
{2) {a) where the capital of the partnership does not One bundred rapees.

excecd Rs. 10,000

{4 where it exceeds Rs, 10,000 but does not Two hundred rupees.
exceed Rs. 20,000

{c) where it exceeds Rs. 20,000 but does not Four hundred rupees.
exceed Rs. 50,000

() where it exceeds Rs. 50,000 but  does not Six hundred rupees.
exceed Rs. 1,00,000.

for every Rs. 1,000 or part thereof in excess of  One hundred rupees;

54

N

2

POWER OF ATTORNEY as defined by section 2(),

Rs. 1,00,000. .

Dissolution of—

where any immovable property is taken as  his
share on dissolution of partnership by a partner
other than a pariner who brought that property
as his share or contribution {o partnership.

in any other case.

aot being a Proxy—

(a)

®

@

(e)

69

@

when executed for the sole purpose of procuring
the registration of one or more documents in rela-
tion to a single transaction or for admitting execu-
tion of one or more such documents;

when reguired in suits or proceedings under the
Presidency Small Cause Courts Act, 1882;

when authorising one person or more to act ina
single transaction other than the case mentioned
in clause (a) ;

when authorising not more than five persons to
act jointly and severally in more than one transac-
tion or generally ;

when authorising more than five but not more than
ten persons to act jointly and severally in more
than one transaction or generally ;

when given for consideration and authorising the
attorney to sell any immovable property ;

in any other case.

Explanation—Fc~ the purposes of this article wore
persons than on¢ when belouging to the same
shall be deemed 1o be oue gerson.

Provided that the duty payable
under clawse (2) shall be in
addition to duty, if any, paya-
ble under clause (I}. -

The same duty as is leviable on

conveyance under clause (@)
or, as the case may be, clause
& of Article 27 for the
consideration equal to value
of such property or oue hundred
Tupees, whichever is mors.

Ome hundred rupees.

Five rupess.’

Five rupees,

Ten rupees.

" Fifty rupees.

One hundred rupees.

The same duty as™is leviable on
a conveyance umler clause (a)
of Article 27 for the amount
of the consideration.

Ten rupees for cach persen
authorised.
N.B—The term ‘“‘registration’”

includes every operation ingi-
dental to registration under
the Registration Act, 1908.
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Description of Instrument

Proper Stamp-doty

35

56

58

59

PROTEST OF BILL, OR NOTE, that is to say, any
declaration in wr:tmg ‘made by a Notary or other
person lawfully acting as such, aitesting the dishonour
of Bill of Exchange or promlssory note,

PROTEST BY THE MASTER OF A SHIP, that is
to say, any declaration of the particulars of her voyage
drawn up by him with a view to the adjustment of
losses or the caleulation of averages, and every declara-
tion in writing made py him against the charterers or
the consignees for not lpading or unloading the ship
when such  declaration is attested or certified by a
Notary or other person lawfully acting as such.

See also Note of Protest by the Master of a Ship {(No. 50).

Five rupees.

Five rupees.

RECONVEYANCE OF MORTGAGED PROPERTY—

{@) if the consideration for which the property was:
mortgdged does not exceed Rs. 1,000 ;

(5 in any other cuse.

RELEASE, that is to say, any instrument { not being
such a release as is provided for by section 24 ) wherehy
a person renounces a claim upon another person or
against any specified property—

{¢) if the amount or valoe of the claim does not
exceed Rs. 1,0000

{#) in any other case.

RESPONDENTIA BOND that is to say, any instru-
meni securing z loan on the cargo laden or to be
laden on board a ship and making repayment contingent
on the arrival of the cargo at the port of destination,

-REVOCA TION OF ANY TRUST OR SETTLEMENT

60

See Set tlement { No. 61 ) ; Trust {No. 67).
SECURITY- BOND OR MORTGAGE-DEED executed
by way of security for the due execution of an office,
or to account for money or other property received
by virtue thereof or executed by a surety to secure the
due performance of a coniract —

{a) when the amount secured does not exceed Rs, 1,000,

(&) any other case

Exemptions

" Bond or other instrument, when executed —

{¢) by any person for the purpose of guaranieeing that
the local income derived from private subscriptions
to a charitable dispensary or hospital ot any other
object of public utility shall act be less than a
specified sum per mensem;

The same duty as a Bond
{No. 15) for the amount of
such consideration

Forty rupees.

The same duty as a Bond
(No. 15) for such amount

or value.

Forty rupees.

The same duty as a Bond
{No. 15) for the amount
of the loan secured.

The same duty as a Bond

(No. 15)
secured.

Forty rupees.

for the amount
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{(? under the rules made by the State Government

Bom. uwnder section 76 of the Bombay Irrigation Act,
VIT of 1879 5
1879. ;

. ) executed by persons taking advances under the
XIX Land Improvement Loans Act, 1883, or the
of Agricultarists' Loans Act, 1884 or by their sureties
1383 as security for the repayment of such advances ;

I of

?‘334(_) (d) executed by officers of the Government or their

sureties to secure the due execution of an office or
the due accounting for money or ather property
received by virtue thereof.

6! SETTLEMENT —
A—TInstrument of (including a deed of dower)-—

(i) where the settlement is made for a religious or The same duty as a Bond
charitable purpose. (No. 15) for a sum equal
to the amount or value of

the property settled,

(fi} in any other case. .. - A The same duty as is leviable on
a conveyance under clause
(a) or (), as the case may be,
of Article 27 for 4 consi-
deration equal to the amount
i or value of the -property
settled :

Provided that where an agree-
ment to settle is stamped with
the stamp required for an
instrument of settlement and
an instrument of settlement in
pursuance of such agreement
15 subsequently executed, the
duty’on such instrument shall
not exceed one rupee and
three rupees :

Provided further that where
an instrement of settlement
contains any provision for the
revocation of the settlement,
the amount or value of the
property scttled shall, for the
purposes of duty, be deter-
mined as if no such provision
were  contained in the

instrument.
Exemption
Deed of dower executed on the occasion of a marriage
between Muhammadans.
B—Revocation of —
(&) in respect of settlement described in A (i) above ..  The same duty as a Bond

{No. 15) for a sum equal to
the amount or value of the
property  concerned but not
excesding fifteen Tupees.
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Proper Stamp-duty

(i) in respect of settlement described in A (i) above.

62 SHARE WARRANTS to bearer issued wunder rhe
Companies Act, 1956, ~

Exemption

Share-warrant when issued by a company in pursuance
of the provisions of section 114 of the Companies Act,

1956, to have effect only upon payment as composition
for that duty, to the Collector of Stamp Revenue, of—

{ay one and a half per cenfum of the whole subscribed
capital of the company, or

The same duty as is leviable
on a4 conveyance under clause
(@) or (#), as the case may be,
of Article 27 fora conside-
ration equal to the amount or
value of the property concer-
ned but not exceeding fifteen
rupees.

Rs. P.

Where the amount of the
consideration egual to
the nominal amount
of the share specified
in the warrant does not
exceed Rs. 50 .. 1.30

Where it exceeds Rs. 50
but does not oxceed
Rs. 10} . 2.50

Where it cxceeds Rs. 100
but does not exceed
Rs. 200 4.95

Where it exceeds Rs. 200
but does not exceed
Rs. 300 . 11,2

Where it exceeds Rs. 300
but does not excesd
Rs. 400 .. 14.85

Where it exceeds Rs. 400
but does not  exceed
Rs. 500 .

Where it cxceeds'Rs. 500
but dogs not exceed
Rs. 600 .. 22.30

Where it exceeds Rs. 600

but does not exceed

Rs. 700 .. 26.05
Where it exceeds Rs, 700

but does not exceed

Rs. 800 L2970
Where it exceeds Rs. 300

but docs not excced

Rs. 900 .. 33.45
Where it exceeds Rs. 900

but does not exceed

Rs. 1,000 .. 371715
And for every Rs, 500 or

part thereof in exces

of Rs. 1,000 .. 18.60

18.60

1of
1956.

1 of

1956.
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SCHEDULE I——contd.

Deseription of Instrument

Proper Stamp-duty

(&) if any company wnich has paid the said duty or
composition in  full, subsequently  issues an
addition to its subscribed capital.—one and a
half per centum of the additional capital so issued.

SCRIP, See Certificate (No. 19},

63 SHIPPING ORDER for or relating to the conveyance
of goods on board on any vessel.

647 SURRENDER OF LEASE—
{a) when the duty with which the lease is chargeable

does not exceed ten rupees.
(5) in anyZother case.

Exemption

Surrender of lease, when such lease is sxempted from
duty.

65 TRANSFER (whether with or without consideration)—

(g) of debenturers, being marketahls sezurities  whether

the debenture is liable to duty or not except deben-

Il of tures provided for by section 8 of the Indian Stamp
1899, Act, 1899 ;

Explanation.—For the purposes of this clauss, the term
‘debenture’ includes debeaiure stock.

&) of any interest secured by bond, mortgage~deed or
policy of insurance.

45 of (c) of any property under the Administrators-General
1963. Act, 1943, section 22,

(/) of any trust property without consideration from
one trustee to another trustee or from a trustee to
a beneficiary.

Fxemptions
Transfers by endorsement—

(@) of a bill of exchange, cheque or promissory note

(b3 Fof a bill of lading, dclivery order, warrani for goods
' or other mercantile Jdocument of title {o goods ;

{¢) of a policy of insurine: ;
() of securities of the Central Government.

’

§6 TRANSFER OF LEASE by way of assignment and
not by way of under lease.

Exempiion

Transfer of any lease exempt from duty.
IV—k xtra——ib

Twenty five paise.

Pl

The duty with which sacH lease
is chargeahle.

Twenty five rupees.

Seventy-five paise for every
Rs. 100 or pact thereof of the
face amount of the debenture.

The same duty as a Bond (No. 15)
for such amount or value of the
interest as set forth in the trans-
fer subject to 8 maximum of
fifty rupees.

Fifty rupees.

The same duty as a Bond (No. 15}
on the market value of the
property held on trust subject
te a maximum of fifty rupess.

The same duty as is leviable on
a convevance under clause (a)
or {h), as the case may be, of
Article 27, for a consideration
equal to the amount of con-
sideration for the transfer.
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SCHEDULE I-——concld.

Deescription of Instrument Proper Stamp-duty

67 TRUST—

A. Declaration of-of, or concerning, any property The same duty as a Bond (No. 15)
when made by any writing not being a Will, .. for a sum equal to the amount
’ or value of the property which
is the subject-matter of the
trust but  not exceeding one
hundred rupees.

B. Revocation of--of, or concerning, any property The same duty as a Bond (No. 15)
when made by any instrument other than a Will. for 2 sum equal to the amount
or value of the property which
is the subject-matter of the
trust, but not exceeding fifty
rapecs.

See also SETTLEMENT (No. 61).

VALUATION, See Appraisement (No. 10).
. VAKIL, See entry as an Advecate (No. 33)

68 WARRANT FOR GOODS, that is to say, any instrn- One rupee.”,
ment evidencing the title of any person therein named,
or his assigns, or the holder thereof, to the property
in any goods lying in or upon any dock, warechouse or
wharf, such instrument being signed or certified by or on
behalf of the person in whose custody such goods may
be.

of 12, The Bombay Stamp (Gujarat Increase of Duties and Amendment) Act,
of 1963 except sections 1 and 2 thereof is hereby repealed.

PRINTED AT THE GOVERNMEMT CENTRAL FKESS, GANDHINAGAR.
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PART WY

. Acts of the Gujarat Legislafore and Ordinances promulgated and
Reguolations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 1st April, 1982 is hereby published for general information,

J. P, VASAVADA,
Joint Secretary to the Government of Gu]arat,
_ Legal Department,
GUJARAT ACT NGO, 21 OF 1982

(Fu*st published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 1st April, 1982).

An Act further to amend the Bombay Stamp Act, 1958,

Ti is hereby enacted nn’rheEThlrty-thwd year; of the Republic of India as
follows:—

1. (1) This Act may he called the Bombay Stamp (Qujarat Amendment)
Act, 1982,

(2) This section shall come into forcs at once, and the remaining provi-

~ sions of the Act shall come into force on such date as the"State Government

" may, by notifieation in the Gffivial Gazsite, appoint, and different dates may
be appointed for different provisions of this Act.

Bom,

Efx 2. In the Bombay Stamp Act, 1958 {hereinafter referred to as “the

1958,  principal Act”), in section 2,—
(1) clause (e) shall be deleted;
(2) after clause (n), the following clause shall be inserted, namely:-—

21-1 ¢
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“(na) ‘market value’, in relation to any property which is the subject
matter of an instrument, means tLe price which such property would have
fetched if sold in open market on the date of executlon of guch instru-
ment;”,

3. In the principal Act, section 3A shall be deleted,

4, Tun the principal Act, in section 4, in sub-section (I} for the words “five

rupees” the words “ten rupees” shall be substituted.

5. In the principal* Act, in section 8—

(1) 1n sub-section () after the words “for the time being in force”, the
words “er any corporation established by law by Government or any
(Government company raising & loan,” shall be inserted;

(2) in sub-section (2) after the words “exempting certain bonds or
secirities”, the words “issued by any loeal authority” shall be inserted;

l. (8) in sub-section (3) after the words “the local authority”, the words
“$he corporation or the CGovernment company’ shall be inserted.

6. In the principal Act, in section 10; after sub section (2), the followmg‘

sub-section shall be inserted, namely:-—
“(3) (a) Notwithstanding anything contained in sub-section (I), where,
(¢) the State Government, in relation to any area in the State, or

{it) the Collector, in relation to any area in the district under his charge,

is satisfied that on account of temporary shortage of stamps in
any area, duty cannot be paid, and payment of duty cannot be indicated
on such instruments the registration of which is compulsory under the
Registration Act, 1908, by means of stamps, the State Government, or,
as the case may be, the Collector, may, by notification in the Official
Gazette, direct that, in such area and for such period as may be specified
in such notification, the duty may be paid in cash in any Government
treasury or sub-treasury and the offiicer-in-charge of such treasary or
sub-treasury shall, on production of a challan evidencing payment of stamp
duty in the Government treasury or sub-treasury, certify by eydorsement
on the instruiment in respect of which the stamp duty is paid, that the
duty has been paid, and state in the said endorsement the amount of
the duty so paid.

(b) An endorsement made on any ingtrument under clawse (a) shall have
the same effect as if the duty of an amount equal to the amount stated in
the endorsement had been paid in respect of, and such payment had been
indicated on, such instrument by means of stamps, under sub-section (Z).”,

16 of
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7. 1n the principal Act, section 11 shall be deleted,

8. In the principal Act, in section 17 the proviso shall be deleted.

9. In the principal Act, for section 25, the following section shall be
substituted, namely :—

“95, Where any property subject to a mortgage is transferred to the
mortgagee, he shall be entitled to deduct from the duty payable cn the
transfer, the amount of any duty alrcady paid in respect of the mortgage.”.

10. In the prineipal Act, in section 28, for the words and brackets “The
consideration (if any)”’, the words and brackets “The consideration (if any),
market value” shall be substituted.

11. In the prirfcipal Act, in secion 29,—
() in sub-section (I),—
(a) for the words “Where any property has beén contracted to be sold
for one consideration for the whole”, the words *“Where the whole of the

property has been contracted to be sold” shall be substituted;

(b) for the words “the consideration shall be”, the words “the market
value of the whole of the property shall be” shall be substifuted;

(¢c) for the word “consideration” ocenrring for the third and fourth
time, the words “market value” shall be substituted;

(2) in sub-section (2),—

(a) for the worls “ Where property contracted to be purchased for one
consideration for the whole”, the words “Where whole of the property
contracted to be purchased” shall be substituted;

{b) - the words “for distinct part of the consideration” shall be " deleted;

(c) for the words “in respect of the distinct pavt of the consideration
therein specified”, the words *‘in respect of the market value of such

part of the property” shall be substituted;

(3) in sub-section (3) for the words “in respect of consideration for the

sale”, the words *“in respect of the market value of the property at the -

time of sale’” shall be substituted,

Deletion of
scotion 11
of Bom.LX
of 1958.

Amendment

_ ofseation 17.

Substitution
of sgation
25 of Bom.
LX of1968,

Deduction
of duty to

"bo  made

when propa-
rty mortgas
ged istran-
sferted to
mortgagees.

Amendment
ofseation 28
of Bom,LX
of 1858,

Amendment
ofeection 29
of Bom.LX

of 1958,



21-4 GUJARAT GOVERNMENT GAZETTE, EX.., 1.4-82 [PART 1V
(¢) in sub-section (£),—

(a) for the portion beginning with the words “in respect only of the
consideration paid by such sub-purchaser” and ending with the words
‘“‘considerations paid by the sub-purchasers” the following shall be sub-
stituted, namely :—

“in respect only of the market value of the part sold to the sub-
purchaser, without regard to the smount of the market value of the
whole property conveyed by the original seller; and the conveyance of
the restdue (if any) of such property to the ongmal purchaser shall be

’ chargeable w1th valorem duty in respect of the market value of
such residue;”

{b) in the proviso,—

{i) for the word and figures “Article 27" the word and figures “article
20" shall be substibuted;

(ii) for the words “three rupees” the words “eight rupees” shall be
substituted,

(5) for sub-section (5), the follmung sub-section: shall be substituted,
namely :—

~“(5) 'Where a sub-purchaser takes an actual conveyance of the interest

of the person immediately sclling to him, which is chargeable with
advalorem duty according to the market value of the property so con-
veyed and is duly stamped accordingly, any conveyance to be made after-
wards to him in respect of the same property by the original seller shall
be chargeable with a duty equal to that which would be chargeable on a
conveyance for the rarket value of the property so conveyed or where
such duty execeeds eight rupees with a duty of eight rupees.”

Amsndment 12. Inthe principal Act, in section 30, in clause (a} for the figures ‘15, 16,
of sotion 30 30, 35, 317, 4b, 58, 59, 60, 61, 65 and 657, the figures 14, 15, 28, 27, 29, 36,

of Yo, ¥~ 49,50, b1, 52, 56, and 56" shall respectively be substituted.

A;n m?m“tl 13. In the principal Act, in section 31 the following sub-section shall
ﬁfﬁf’,‘;n"}:‘xs bo added at the end, namely :—

of 1858.

“(8) Where an officer appointed as a Collector under clause (f) of sectlon
2 has reason to helieve that the market value of the property, which is
the subject matter of the instrument, received by him for adjudication, has
not been truly set forth thesein, he ahal] before assessing the stamp duty
under this section, refer the instrument to the Collector of such district in
which either the whole or any part of the property is situate, for deter-
mining, in accordance with ‘he procedure Iaid down in section 324, thetrue
market value of such property and the proper duty payable on the
instrument.”,
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14. In the prmclpal Act, in Chapter III, after section 32, the following

~ sections shall be inserted, namely —

“32A. (1) If any officer registering under the Registration Att, 1908 an
instrument of conveyance, exchange, gift, partition, partnership or settlement
or power of attorney or any person referred to in section 33, before
whom such instrument is produced or comes in the performance of his
functions, has reason to belicve that the consideration set forth therein
does not approximate to the market value of the property which is the
subject matter of such instrument, or, as the case may be, the market
value of the property which is the sub]ect. matter of such instrument, has

- not been truly set forth therein, he may after registering the instrument

or, as the case may be, performing bis funetions in respect of such instrument,
tefer the instrument to the Collector of such district in which either the
whole or auny part of the property is situated for determining of
the true market value of such property and the proper duty payable on the
instrument under, this section.

{(2) On recoipt of the instrument under sub-section (3) of section 31 or
sub-section (/) of this section, the Collector of the district shall, after giving
the parties concerned a reasonable opportunity of being heard, and in
accordance with the rules made by the State Government in thJs behalf,
determine the true market value of the property which is the subject
mafter of the instrument and the proper duty payable thereon.

(3) Upon such determination, the Collector of the district shall require
the party liable to pay the duty, to make payment of such amount as is
reqitired to make up the difference betweén the amount of duty determined
under this sub-section and the amount of duty already paid by him and
shall also require such party to pay a penalty which shall not be less than
such difference and not more than twice the amount of such dlﬂ'erence,
and on such payment, return the instrument to the officer referred in sub-
section (5) of section 31 or, as the caso may be, sub-gection (1) of this section:

Providedthat, no such party shall‘be required;to, pay any amount to
make up the difference or to pay any penalty under this sub-section if
the difference between the amount of the considerafion or, as the case
may be, the market value as set forth in the instrument and the market
value as determined by the Collector of the district does not exceed ten
per cent of the market value determined by the Collector of the district.

(4) The Collector of the district may, suo moo or on receipt of information
from any sourge, within two years from the date of registration of any
instrument gférred to in sub-section (), {not heing the instrument upon
which an ®idorsement has been made under section 32 or the instrument

~in r peet of whica the proper duty has been determined by - him

unde: sub-section (3) or an instrument executed before the date of the
commencement of the Bombay Stamp (Gujarat Amendment) Act, 1982
call for and examine the instrument for the purpose of satisfying himself
as to the correctness of the consideration or of the market value of the
property which is the subject matter of such instrument and the duty
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payable thereon; and if on such examination, he bas reason to believe that
the consideration does not approximate to the market value of such
property or, as the case may be, market value of such property has not
been truly and fully set forth in the instrument, he shall proceed as pro-
vided in sub-sections (2) and (3).

32B. (1) Any person saggrieved by an order of the Collector determining
the market value under section 31 or, as the case may be, under section 324,
may, after depositing with the Collector seventy five percent of the amount
of duty or, as the case may be, the amount of the difference of duty payable
by him by application presented within a period of sixty days from -the date
of such order and accompanied by a fee of one hundred rupees, require the
Collector to draw up a statement of the case and refer it to the Chief
Controlling Revenue Authority and the Collector shall, within sixty days of.
the receipt of such application, draw up a statement of the case and refer
it to the Authority :

Provided that where in any particular case the Authority is of the opinion
that the deposit of the amount by the applicant will cause undue hardship
to him, the Authority may, in its discretion, either unconditionally or subject
to such conditions as it may think fit to impose, dispense with a. part of the

amount deposited so however that the part of the amount so dispensed with

shall not exceed fifty percent of the amount deposnted or reqmred to be
deposited. i

(2) Such Authority shall consider the case and send a copy of its decision
to the Collector who shall proceed to assess and charge t.he duty (if any} in
conformity with such decision,

{3) The decision given by the Authority under sub-section (2) shall be
final,”,

15. In the principal Act, in section 33, in sub-section (I), for the words
“Every person” the words, figures and latter: “Subject to the provisions of
section 32A, every person” shsll be substituted.

16. In the principal Act, in section 34, after the words “No instrument
chargeable with duty” the brackets, words, figures and letter “not being
an instrument referred fo in sub-section () of section 32-A),” shall be inserted,

L]

17, In the principal Act, in section 41, in sub-section {I), after the words
“any instrument” the brackets, words, figures and Mfter <l(not being an
instrument referred to in sub-section (I} of section 32A), “shall be inserted.

W _ )
18. In the principal Aet, in section 53, in sub-section (2) after the words

and figures “under section 31" the words, figures and letter “section 32-A,”
shall be inserted.
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19. In the principal Aet, for Schedule I, the following Schedule shall be
substituted, namely :—

B

“SCHEDULE I

Stamp Dyury ON INSTRUMENTS

(See eection 3)

Deseription of Instrument

Proper stamp-duty

ACENOWLEDGEMENT of a debt exceed- .
ing twenty rupees in amounts or valug ¥
written or signed by, or on behalf of, a
debtor in order to supply evidence of such
debt in any book (other than a banker's
pass book) or on a separate piece of paper
when such book or paper is left in the
creditor’s possession : .

Provided that such acknowledgement does
not contain any promise to pay the debt
or any stipulation to pay interest or to
deliver any goods or other property.

ADMINISTRATION-BOND, including a
bond given under the Indian Succession
Act, 1925 or section 6 of the Government
Baving Banks Act, 1873,

ADOPTION-DEED, that is to say, any
instrument (other than a will) recording an
adoption or conferring or purporting to
confer an authority to adopt.

AFFIDAVIT, including an affirmation of

declaration in the case of persons by law

allowed to affirm or declare instead of
swearing,

Exemptions

Affidavit or declaration in writing when
made —

(a) as a condition of enrolment under the
Army Act, 1950 or the Air Force Act,
195605

Fifty paise.

Subject to 2 maximum ot
forty rupees, four rupees

for every hundred rupees -

or part thereof of the value
of the hond,

Fifty rupees,

Ten rupees.

Subatitution
of Sohedule
I of Bom,
LX of 1968.
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SCHEDULE—I—(Contd.)

¢ . '
Description of Instrument Proper stamp-duty

(b) for the immediate purpose of being
filed or used in any Court or before
the officer of any Acourt;' or |

k3 e T Y "Q.
(¢) for the sole purpose of e;;z;bhng‘ail
person to Teceive any pensionyor

charitable allowance.

5 AGREEMENT OR MEMORANDUM OF
" AN AGREEMENT—

(a) if relating to the sale of a bill of  Fifty paise.
exchange;

(b) if relating to the purchase or sale of  Subject to a maximum of
a Government security; forty rupees twenty five
paise for every rupees
10,000 or part thereof of the ,/ ‘
value of the security at the s
time of its purchase or sale, '

as the case may be.

(e} if felating to the purchase or sale of
shares, serips, stocks, bonds, deben-
tures, stocks or any other marketable
security of a like nature in or of any
incorporated company or other body
corporate—

{i) when such agreement or memo- In the case of forward
« randum of an agreement is with  contracts relating to the
or through a rember or between  purchasec or sale of secu- XLII
members of a Btock Kxchange  mbies; (;:;56'
recognised under the Securities
Contracts (Regulation) Act, 1956;
‘ {a) where the value of the
Security at the time
of its purchase or sale,
as the case may he,
does not exceed Rs,
2,600, twenty paise;

(b) where such value ex-
ceeds s, 2,500 thirty
five paise for every
5,000 or part there-
of,



PART IV]

L

GUIARAT GOVERNMENT GAZETTE, EX., 1-4-82 o

SCHEDULE—I—{Contd.)

Description of Instrument -

Proper stamp-duty

(i) - in other cases;

(d)’ if relating to the purchase or sale of
cotton including cotton pods or kapas
{(unginned cotton).

(e) if relating to the purchase or sale of
bullion or specis;

(f) if relating to purchase or sale of oil
 seeds;

?

IV-Extra-21-2

Fifty paise on every Ra.
2,500 or part thereof of the
value of the security at the
time of its purchase or
gale, as the case may be.

Twenty five paise for every
unit of transaction or part
thereof, :

(a) Ten wpaise for every
unit of 10 kilogram of
gilver or part thereof.

(b) Forty paise for every
unit of 1 kilogram of
gold or part thereof.

{c) Seventy five paisge for
every unit of 250 se-
vereigns or part thereof.

SBuch rate not exceeding—

(i) Tifty paisefor every
5,000 kilograms of oil-
seeds or part thereof,
where the unit g 5,000
kilograms;

(i) One rupee for every
10,000 kilograms  of
oil seeds or part there-
of, where the unit is
10,000 kilograms; or

(ili) Two rupees for every
25,000 kilograms of
oilseeds or part thers-
of where the unit is
25,000 kilograms.

as may be specified by
the State Government by .
potification in the Official

Gazeile. ' '
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SOHEDULE—I—(Contd.)

Description  of Instrument Propar Stamp-duty

- (g) if relating to the purchase or sale of
yamn of any kind, non-mineral oils or
spices of any kmd‘

(1) In the case of yarn
and spices such rate
not exceeding one
rupee for every Rs.
2,500 or part thereof
of the value of yarn
of any kind or spices
of any kind as may
be specified by the
State Government by
notification in “the
Official Gazette.

{2) In the case of ground-

’ _ nut oil or any other
non-mineral oil such

rate not exceeding—-

(i) twenty-five paise for

every unit of 100

. tins of sueh oil or
part thereof, where
the unit of transac-
tion is 100 tins, each
containing a quanti-
ty of oil weigh-
ing approximately
16.50 kilograms,
or

(ii) fifty paise
for every 5,000
Ialograms of such
oil or part thereof
where the unit is
5,000 Lilograms, or

{iii) one rupes  for
every 10,000 kilo-
grams of such oil
or part thereof,
where the unit is
10,000. kilograms,
or
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SCHEDULE—I—(Comd.)

Deseription of Instrument

Proper .Stamp«dut.y'

6.

(k) if not otherwise provided for
Ezemption

Agreement or Memorandum of Agree-
ment,—

(a) for or relating to the purchase or
sale of goods or merchandise
exclusively, not being an agree-
ment or memorandum of agree-
ment, chargeable under entry (d) .
entry (e), entry (f) or entry (g) of
this Article or a note or memo-

randum chargeable under Article

40, ' ;

made in the form of tenders to the
Central Government for or relat-
ing to any loan.

(b)

Baxplanation.—For the purposes of enfry
(d) of this article unit of transaction means
the quantity of cotton weighing appro-
ximately 4,600 kilograms.

AGREEMENT TQ I.EASE See/Lease No, 30)

AGREEMENT OR MEMORANDUM OF
AGREEMENT RELATING TO DEPOSIT
OF TITLE DEEDS, PAWN OR PLEDGE,
that is to say any instrument evidencing an

" agreement or memorandum of agreement
relating to—

(iv) two rupess and
twenty five paise
for every 25,000
kilograms of such
oil or part; thereof,

+ where the unit is
25,000 kilograms,

as maygbeZspecified by the
State Government by
notification in the Official
Gazette,

Ten rupeea.



12

-

GUJARAT GOVERNMENT GAZETTE, EX.,1-4-82 [PART IV

SCHEDULE—I—(Contd.)

Deseription of Tnstrument

I

Proper Stamp-duty '

(1)

()

the deposit of title deeds or instroments
constituting or being evidence of the
title to any property whatever (other
than a marketable security), or

the pawn ot pledge of movable property,
where such deposit, pawn or pledge has
been made by way of security for the
repayment of money advanced orto
be advanced by way of loan or an
existing or future debt—

{a) if such loan or debt is repayable on
demand or more than three months
from the date of the instrument
evidencing the agreement,—

(i} where the amount of- lean or bebt

does not exceed Rs. 10,000

(i) where it exceeds Rs. 10,000  but

does not exceed Ra. 50,000

(iii) where it exceeds Rs, 50,000 but

does not exceed Rs. 1,00,000

(iv) where it exceeds Rs. 1,00,000 but
doesnot exceed Rs. 5,00,000

(v) where it exceeds Rs, 5,00,000 but
does not exceed Rs. 10,00,000

(vi) where it exceeds Rs. 10,00,000 but

does not exceed Ra, 15,00,000

(vii} where it exceeds Rs. 15,00,000 bus

does not exceed Rs. 30,00,000

{viii} where it exceeds Rs. 30,00,000

{b) ifsuch loan or bebtis repayable not
more than three months from the
date of such instrument.

Rs. 50/-
Rs, 100/-

Ra. 250]-

Ra. 750/
Rs. 1000/-

R, 2500/
Rs. 5000/-

Half the duty payable
under sub-clause (s).



1 of
1856,

1 of
1956,

1 of
1956,
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SCHEDULE—I—{Contd.)

-

Description of instrument

PropertStamp Duty

| Exomption

»

Instrument of pawn or pledge of goods if unattested.

ALTERATION OF ARTICLES OF
ASSOCIATION of a Company under sec-
tion 97 of the Companies Act, 1956, in con-

sequence of increase of the company’s share
capital Instrument of—

Exemption

Tnstrument of alteration. of articles of any
asaoeiation not formed for profit and regi-
stered under section 25 of the Companies
Act, 1956,

ALTERATION OF MEMORANDUM OF

" ASSOCIATION of a Company, under sec-

tion 97 of the Cempanies Act 1956, in
consequence of increase of company’s ‘!hare
capital, Instrument of—

. (a) If the memorandum of association has

been accompanied under section 26 of
the Companies Act, 1956, by articles
of association on the salterabion
of which duty is paid under article 7;

{b) if the memorandum of a.gsbc.iation has

not been 80 accompanied and the duty
is not so paid;

A sum eghal to the duty
that would have been le-
viable under Arbicle 12 as
though the company’s no-
minal share capital had been
wlhien the company was for-
med, equal to the total
share capital so increased,
less the sum already paid
under Article 12,

Nil

The same duty as is leviable
on the memorandum of
association under clause (b)
of Article 3b as though the
company’s share capital,
when the company was for-
med, had been equal to the
total share capital so incre-
ased, less the sum already
paid under the said clause(b).
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SCHEDULE-—I~(Contd.)

Description of Instrument ) . Proper Stamp-duty

9.

Ezempiion

Instrument of alteration of memorandum of
any assoeiation not formed for profit and
registered under section 25 of the Compantes
Act, 1956.

APPOINTMENT IN EXECUTION OF

~ A POWER;

where made by any  writing not
being & will— I

(8) of trustees One hundred rupees,

(b} of property movable or immovable Two hundred and fifty
rupees.

© 10. APPRAISEMENT OR VALUATION made  Subject to a maximum of

11

otheriwse than under an order of the  forty rupees, four rupees
Court in the course of a suit. for every hundred rupees or
part thereof,

Exemptions

() Appraigement or valuation made for the
information of one party only, and not
being in any manner ohligatory bet-
ween parties either by apreement or
operation of law,

{b) Appraisement of erops for the i)urpose
of ascertaining the amount to be
given to a landlord as rent.

APPRENTICESHIP-DEED, including eve-  Fifty rupees.
ry writing relating to the service or twition

of any apprentice, clerk or servant, placed

with any master to learn any profession,

trade or employrment,

Exemption
Instrument of appreuticeship by which a

person is apprenticed by or at the charge of
any public charity.

1 ef
1966,
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SCHEDULE—I—(Contd.)

Description of instrument Proper Stamp-duty

12,

ARTICLES OF ASSOCIATION OF A
COMPANY—

{a) where the company las no capital Two hundred rupeés.
or the nominal share capital does
not exceed Rs. 1,00,000

(b} where the nominal share capital excee-  One thousand rupees.
ds Rs, 1,00,000 but does not exceed
Rs. 5,00,000

{(¢) where the nominal share capital exceeds =~ Three thousand rupees.
Rs. 5,00,000 but does not exceed
Rs. 15,00,000

{(d) where the nominal share capital’ Six thousand rupees. .
exceeds Rs. 15,00,000 but does nob
exceed Rs. 30,00,000 '

(e) where the nominal share capital Ten thousand rupees.
exceeds Rs. 30,00,000 hut does not
exceed Rs. 50,00,000

(f) where the nominal capital e'xcqeds Fifteen thousand rupees,
Rs. 50,00,000 but does not exceed
Rs. 1,00,00,000

(g) where the nominal share eapital ex-  Twenty thousand rupees,
ceeds Rs. 1,00,00,000 '

Exzemptions
Articles of Association of any company not
formed for profit and registered under sec- I of
tion 25 of the Comapies Act, 1956. 1956,

See also Memorandum of Association
(No. 35)

ASSIGNMENT See Conveyance {No. 20),
Transfer (No. 56) and Transfer of Lense
(No. BT}, as the case may be.

ATTORNEY, 8ee Power of Attorney
{No. 45).

AUTHORITY TG ADOPT, See Adop-
tion-Deed (No. 3)



.
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SCHEDULE-I-(Contd.).
Deseription of Instrument Proper Sﬁmp Duty.
13. ;!LWARD, that is to say, any decision in | The same duty as a Bond

14

writing by an arbitrator or umpire, not
being an award directing a partition on a
reference made otherwise than by an order
of the Court in the course of a suit.

Exemption

Award under the Gujarat Munbicipalities
Act, 1963, section 268 or the Bombay Here-
ditary Offices Act, 1874, section 18.

BOND as defined by section & (c) not being
a debenture and not being otherwise pro-
vided for by this Act, or by the Bombay
Courtfees Act, 1959.

See Administration Bond (No. 2),
Bond or Excise Bond (No. 23),
Bond (No. 50), Secunty Bond (No. 51).

Exemption

(No. 14) for the amount or
value of the property to
which the award relates
sobject to a maximum of

forty rupees,

Four rupees for every Ra.
100 or part thereof of the
amount or value secured
by the bond.

Bottorry DBond (No. 15), Customs
Indemnity Bond (No 29). Respondentia

Bond when executed by any person for the purpose of guaranteeing that the
local income derived from private subscriptions to a charitable dispensary or
hospital or any other object of puhhc utility shall not be lass than a specified
sum  per mensum,

15

16

BOTTOMRY BOND, that is to say, any
instrument whereby the master of a sea-
going ship borrows money on the security
of the ship fo enable him to preserve the
ship orprosecute her voyage.

CANCELLATION-Instrument of (including
any instrument by which any instrument
previously executed is cancelled), if atte-

stedTand not otherwise provided'for.

Soe also Release (No. 49), Revocation of

Settlement (No. 52-B), Surrender of Lease
{No. 56), Revocation of Trust (No. 58-B).

The same duty as a Bond
(No. 14) for; the™same
amount,

Twenty rupess.

Guj.
34 of
1984
Bom.
ITI of
1874,

Bom.

VI of
1959.
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Description of Instrument

Proper Stamp Duty.

17

18

19

CERTIFICATE OF SALE (in respect of
each property put up as a separate lot and
sold) granted to the purchaser of any pro-
perty sold by public auction by a Civil or
Revenue Court or Collector or other Reve-
nue Oﬂicer or by an officer, of Gustomﬂ -

CERTIFICATE OR OTHER DOUU"MENT
evidencing the right or title of the holder
thercof, or any other person either to any
share, sorip or stock 1 or of any incorpo-
rated company, or other body corporate,
or to become proprietor of shares, sorip
or stock, in or of any such company
or body.

See also Letter of Allotment of Shares
(No. 31).

COMPOSITION-DEED, that i8 to say, any
instrument executed by a debtor whereby
he conveys his property for the benefit
of his ereditors or whereby payment of a
compogition or dividend on their debts is
secured to the creditors, or whereby provi-
gion is made for the continuance of the deb-
tor’s busicess, under the supervision .of
inspectors or under letters of licence for the
benefit of his creditors.

(a) CONVEYANCE not being a transfer
charged or exempted under Article
No. 56.

Ezemption.—Assignment of copy-right by

entry made under the Copyright Act, 1957.

(b) CONVEYANCE (not being a {'.rausfer
charged or exempted under Article No. 56)
so far asit relates to premises of a co-opera-
tive society registered or deemed to have
been registered under the Gujarat Co-opera-

- ttve Societies Act, 1961 by such society in

favour of its member (whether in consequ-

IV-Exta2l-3

The same duty as is laviable
on a conveyance under
Article 20 for a market
value equal to the amount
of the purchase money.

Oue ripee.

One handred rupeeu '

.-<.-‘

Eight rupees for every Ra.
100 or part thereof of the
amount of the consideration
for such conveyance or, as
the cagze may be, the mar-
ket value of the property
which is the subject matter
of such conveyance which,
ever is greater,

Four rupees for every Rs.
100 or part thereof of the
consideration for such
conveyance or, as the case
may be, the market value
of the property which is the
sabject matter of such

X1V
1857,

Xof
1962

-
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SCHEDULE I-(Contd.)

Description of Instrument

Proper Stamp-duty

22

ence of purchase of its shares or not) or by

sttch member in favour of another member

(whether in consequence of transfer of his

- shares to another member or not)

Explanation.—For the purposes of
this Article, the expression “premises’ means
any land or building or part of a building
including any flat, apartment, tenement,
shop or warehouse therein and includes:—

(i) gerdens, grounds and out houses, if

any, apertaining to such buildirig or part of
a building, and

(it) any fittings affixed {o such building or
part of a building for the more beneficial
enjoyment; thereof.

COPY OR BXTRACT, certified to be a true
copy orextract by or by order of any public
officer and not chargeable under the law
for the time being in foree relating to court
{ees,

Exemptions

{a) Copy of any paper which a public officer
ig expressly required by law to make or
furnish for record in any public office or for
any public purpose,

{b) Copy of, or extract from any register

relating to births, bapitisins, namings, dedi-
cafions, marriages, divorces, deaths or
burials.

COUNTERPART OR DUPLICATE of any
instrument chargeable with duty and in
respect of which the proper duty has been
paid.

Exemption

Counterpart of any lease granted to a cul-

‘tivator when such lease is exempted from

duty.

conveyance whichever is
greater.

Ten rupees.

The same duty as is paysble
on the original subject to
o maximum of ten rupees,
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SCHEDULE  I-(Condd.).

Description of Instrument

Proper Stamp-duty,

23

- DECLARATION OF ANY TRUST, See

25

CUSTOMS BOND OR EXCISE BOND,
that is fo say, any bond given pursuant to
the provisions of any law for the time being
in force or to the directions of any officer
of Customs or Excise for, or in respect of,
any of the duties of Customs ox Excise or for
preventing frauds or evasions thereof
or for any other matter or thmg relat-
ing thereto,

Trust (No. 58).

DELIVERY ORDER IN RESPECT OF
GOO0DS, that is to say, any instrument
entitling any person therein named or his
assigos or the holder thereof, to the delivery
. of any goods lying in any dock or port, in
any warehouss in which goods are stored, or
deposited on rent or hire, or upon any wharf,
such instrument being signed by or on be-
half of the owner of such goods upon the sale
or transfer of the property therein when
such goods exceed in value taventy rupecs,

DEPOSIT OF TITLE-DEEDS See Agree-
ment relating to Deposit of Title-Deeds,
Pawn or pledge (No. 6). -

DISSOLUTION OF PARTNERSHIP Sce
Partnership (No. 44).

DIVORCE. Instrument of, that is to say,
any instrument by which any person effects
the dissolution of his marriage.

DOWER-Instrument of, See Settlement

26 EXCHANGE or PROPERTY ~Instrument~

(No. 52).
DUPLICATE, Bee Counterpart (No. 22),

. of—-

EXCISE BOND, see Custors Bond or
Excise Bond (No. 23).
!

Subject to a maximum of
forty rupees, four rupees
for every Rs. 100 or part
thereof of the amount of
bond. :

Ten rupees.

Tifty rupees.

The same duty asislevisble
on a conveyance under
arficla 20 on the market
value of the property of
the greatest value.
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SCHEDULE I-(contd).

' Doscriptic;n of Instrument

Proper Stamp-duty

27 FURTHER!CHARGE Inatrument of,

that is to say, any instrument imposing a

further charge on mortgaged property.

28 GIFT-Instrument of- not being a Settlement
{No. 52) or Will or Transfer (No. 56).

HIRING AGREEM.'ENT or agreement for

‘service. (See Agreement No. b).

~ 29 INDEMNITY BOND.

INSPECTORSHIP-DEED. See.
Composition Deed (No. 19.}

30, LEASE, including an under leass or sub-
lease and any agreement to let or sub-let—

(a) Where by such Iea.se the rent is fixed and
no premium is paid or delivered—

(i) Where the lease purports to be for a -
term of less than one year;

(i) Where the lease purports to be for a term

of not less than one year but not more

than three years;

The same duty as is leviable
on a conveyance under
arbicle 20, for the amount
of the further charge secured

by such instrument.

The same duty as is leviable
on a conveyance under
article 20 market value of
the property which is the
subject~- matter of the gift:

Provided that where an’
instrument of gift contains
,any provigion for the revo-
cation of the gift the value
of the property which is -
the subject matter of the
gift shall, for the purposes
of duty, be determined as
if no such provision were
contained in the instrument.

The same duty as a Security,
Bond (No. 51} for the same
amount,

-

The same duty as s Bond
(No. 14) fdr the whole
amount payable or deli-
verable under such lease

The same duty as a Bond
(No. 14) for the amount
or value of the average
annual rent reserved,
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SCHEDULE—I {Contd.)

Description of Instrument

Proper Stamp-duty

(i) where the lease purports to be fora term  The same duty as is levi-

in excess of three years but not more
than ten years;

{(iv) where the lease purports to be fora ferm
in excess of ten years but not more than

thirty years;

(v) where the lease purports to be for a term
in excessoftbrf:_v}rears but not more
than ninety eight years

(vi) where the lease purports to be for a term
in excess of ninety eight years;

(vi)) where the lease purporis to be in

-

(vili) where the lease doesnot purport to
- be for any definite term;

(b) where the lease is granted for a fine or

premium or for money advanced or to be
advanced and where no rent is reserved.

able on a conveyance under
Article 20 for the amount
or value of the average
annual rent reserved.

The same duty as is levia-
ble on a conveyance under
Article 20 for twice the
amount or value of the
average annual rent reserved.

The same duty as is leviable
on a conveyance under
Article 20 for thrice the
amount or value of the
average annual rent reserved.

The same duty as is leviable
on a conveyance under
Article 20 for five times the
amount or value of the aver-
age annual rent reserved.

The same duty as is levia-
ble on a conveyance under
Article 20 for one fifth of
the whole amount of rents
which would be paid
or delivered in respect of
the first fifty years of the

lease.

The same duty as is leviable
on & conveyance under
Article 20 for the amount
or value of the average
annual rent which would be
peid or delivered for the
first ten years if the lease
continued so long.

The same duty as is leviable
on a conveyance under Arti
cle 20 for the amount or
value of such fine or premi-
um or advance as set forth
in the lease.
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SCHEDULE-I-(contd.)

Description of Instrument Proper Stamp Duty

(o) where the lease is granted for a fine or  The same duty as is leviadle-
premium or for money advanced or to  ona conveyaunce under Arbi-
be advanced in addition thrent reserved.  cle 20 for the amount or

: value  of such fine or
premium or advance as seb
forthin the lease, in addition
tothe duty which would have
been payable on such Iease
if no fine or premium or
advance had been paid or
delivered:

Provided that, in any

case where an  agreement

~ to lease is stamped, with ad-

valorem stamp required for

a lease and & lease in pur-

suance of such agreement

is} subsequently ezecuted,

the{duty on such lease shall
notjexceed ten rupees,

Explanation I.- Rent paid in advacncs shall
be desmed to be premium or money
advanced within- the meaning of this
article unless it is specifically provided

%  inthelease that rent paid in advance will
be set off towards the last instalment or
instalments of rent.

Explanation II-When a lessee undertakes
" to pay any recurring charge such as Gov-
ernment revenue, landlord’s share of
cesses, or the owner’s share of municipal
rates of taxes, which is by law recovera-
ble from the lessor, the amount so
agreed to be paid by the lesses, shall

be deemed to be part of the rent,

LETTER OF ALLOTMENT OR one rupee -
RENUNCIATION OF SHARES in any ‘
company or proposed company, or in
respect of any loan to be raised
by any company or proposed company.

31

See also Certificate or other Document
(No. 18.)
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- SBCHEDULE-I-(contd.)
" Description of Instrament Proper Stamp Duty
32. LETTER OF GUARANTEER. Twenty rupees

33. LETTER OF LICENCE, that is to say,  Thirty rupees
any agreement between a debtor and
his creditors, that the latter shall, for a
specified time, suspend their claims and
allow the debtor to carry od business
ab his own discretion.

34, MARRIAGE REGISTRATION.. .. Ten rupees

35. MEMORANDUM OF ASSOCIATION
OF A COMPANY-

(a) if accompanied by articles of asso-  One hundered rupees
ciation under section 26 of the Comp- .
anies Ach, 1956;

(b} if not so accompanied ., .. .. The same duty as is leviable
on articles of Association
under Article 12 according
to the share capital of the
company.

Ex¢mption

Memorandum of any sssociation not
Lo formed for profit and registered under
» section 95 of the Companies Act, 1956

36. MORTGAGE-DEED, not being an Ag-
reement relating to Deposit of Title-
Deeds, Pawn or Pledge (No. 6), Botto-
mry Bond (No. 15), Mortgage of s Crop
{(No. 37), Respondentia Bond (No. B50)
or Security Bond (No. 61),—

{a) when possession of the property or  The same duty as is levia-
any part of the property comprised  ble on a conveyance under
in such deed is or is not given, or ig Article 20 for the amount
agreed to be given, by the mort-  secured by such deed.

gagor,

{(b) when a collateral or auxilliary or  Five rupees for every sum
additional or substituted = security,  of Rs. 1000 secured or parb
or by way of further assurance for  thereof,
the above mentloned purpose where
the principal or’primary secunty i ' .

duly{stamped.
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SCHEDULE-I-(coutd.)

Description of Instrument

Proper Stamp Duty

7.

38,

39,

Exemptions

(1) Instruments executed by persons
taking advantes under the Land
Tmprovement Loans Act, 1883 or
the Agriculturists’ Loans Act, 1884,
or by their sureties as security for
the repayment of such advances.

(2) Letter of hypothe:ation accorapan-
ying a bill of exchange.

MORTGAGE OF A CROP, including any
instrument evidencing an agreemeat to
secure the repayment of a loan made
upon sny mortgage of a crop whether
the crop ia or is notin existence at the
time of mortgage-

(a) when the loan is repayable not more
than three months from the date of
the instrument,

(b) When the loan is repayable more

than three months but not more

than eighteen months from the
date of the instrument.

NOTARFAL ACT, that is to say, any
instrument, endorsement, note, attesta-
tion, certificate or entry not being a
Protest (No. 46) made or signed by a
Notary in the execution of the duties
of his office, or by any other person law-
fully acting as a Notary.

See also Protest of Bill or Note (No. 46).

NOTE OR MEMORANDUM sent by
a Broker or Agent to his principal inti-
mating the purchass or sale on account
of ‘guch principal--

(a) of cotton including cotton pods
or Kapas (Unginned Cotton)

XX
cof
_— 1883,
X1
©of
1864.
|
|r: |
Twenty five paise for every '
sum of Rs. 100 or part the-
reof secured by such mort-

gage,

One rupee for svery sum

of Rs, 100 or part thereof

secured by such mortgage.
i &

Ten rupees.

Twenty five paise for
every unit of transaction
or part thereof.
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SCHEDULE-I-{contd )

Description of Instrument - "~ Pioper Stamp Duty

{b) of bullion or specie {a) .Ten paiss for avery
unit of 10 kilograma
of silver or part thereof,

(b} Forty  paise for
every unit  of 1
" kilogram of gold or
part thereof

{c) " Seventy five paise
for every unpit of
‘260  sovercigns or
part thereof.

(¢} of oil-seeds Such rate not exceeding—

{i) Fifty paise for every
l 5,000 kilograms of oil
¥ {peeds or part thereof,
¥%+ where the unit is 5,000
 kilograms, or

(ii) One rupea for every
10,000 kilograms - of
oilseeds or part there-
of where the unit is
10,000 kilograms, or

(iii} Two rupeea for avery
95,000 kilograms of
oilseceds or part thereof
where the unit is 25,000
kilograms,

as may be specified by
_the State Government

by notification ia the

Official Gazetle.

(d) of yarn of any kind, non-mineral {1) In the case of yarn and
oils or spices of any kind. P apices, snch rate not
exceedine  One runce

for every Rs. 2,500

or part thereof of

the value of yarn

¥ of any kind or spices

¥ of any kind as may he

apecified by the State

Government by noti-

fioation in the Qfficia!

T0wRstre 81



GUJARAT GOVERNMENT GAZEITE, EX., 1-4-82

[PART IV

SCHEDULE-I-(conid.)

Description of Instrument

?ropcr Stamp Duty .

(e} Of any other goods exceeding in value
twenty rupees.

{f) of any share, scrip, stock bond, debe-
nfure stock or other marketable
security of a like nature exceeding
in-value twenty rup-es, not being
s (loverament securisy,

(2) Inthecase of groundnut

o

oil or any other non- .

mineral oll such rate not
exceeding-

(i) twenty five paise for
every unit of 100 tins of
guch oil or part thereof,
where the unit of tra-
nsaction is 100 tins,
each containing & quan-
tity of oil weighing
approximately  16.50-
kilograms, or

(i) fifty paise for every
5,000 kilograms of
such oil or part thereof,
where the unitis 5,000
kilograms, or

(i) one rupee for every
10,000 Idlograms of
such oil or part there of,
where tha unit iz 10,000
kilograms, or

(iv) two rupees and twenty
five paise for every
25,000 kilograms of
such oil or part thereof
where the unit is 25,000
kdlograms,

as raay be specified by the
State Government by
notification in the Official
Gazelte,

Fifty paise,

{1} In the case of forward
contracts relating o the
purchase or sale of secu.
rities, thirtyfive paise
for every Ra. 5,000 or
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SCHEDULE—I (contd.)

Description of Instrument Proper Stamp Duty

part thereof of the
‘value of the security
at the time of its
purchase or sale, as
the case may be.

{(2) In any other case, twenty
paise for every Rs. 2,500
or part thereof of the value
of the security at the time’
of its purchase or sale, as
the case may be,

(g) of a Government security, Subject to & maximum of forty rupees,

twenty five paise for every 10,000
rupees or part thercof of the value of
the security at the time of its purchase
or sale, as the case may be,

Ezplanation.—For the purposes of entry (a) of this Article unit of transaction .
means the quantity of cotton weighing approximately 4,500 kilograms,

40, NOTE or ENTRY in records made The samec duty as AGREEMENT
or a LETTER written BY CREDI- RILA'TING TO DEPOSIT OF TIT-
TOR, relating to the deposit of title LE DEEDS (No. 6).
deeds to serve as evidence of the title
to any property whatsoever (other
than marketable security) where
there is no agreement or memoran-
dum of agreement relating to deposit

, of such title deeds.

41, NOTE OF PROTEST BY THE Ten rupees,
. MASTER OF A 51IP-—'‘ee also
_ eprotest by the Master of a Ship (No.

. 47).

1899,

Tof 49" ORDER FOR THE PAYMENT OF
MONEY, not being a Bill of Exchange

within the meaning of the Indian
- Btamp Act, 1899-—

(2)

(b)

where payable otherwise than One rupeo for every Rs. 1,000 or part
on demand but not more than thereof of the amount of bill or note.
one year after date or sight,

where payable at more than The same duty as a BOXD (No. 14)
one year after date or sight,  for the same amount.



a8 GUJARAT GOVERNMEKT GAZETTE, EX., 1.4.82 [PART 1I¥

SCHEDULE—I (Contd.)

Description of Instrument

Proper Stamp-duty

43, PARTITIONED—Instrument of as The same duty as a Bond {No. 14)

defined by section 2{m).

for the amount of the market value
of the separated share or shares
of the property.

N.B.—The largest share remaining,

"after the property is partitioned (or,

if there are two or more shares of
equal value and not smaller than any
of the other shares, than one of such
equal shares) shall be decemed to be
that from which the other shares are
separated :

Provided always that—

(8) when ap instrument of partition
containing an agreement to divi-
de property in severalty is execu-
ted and a partition is effected in
pursuance of such agreement, the
duty chargeable upon the ingtru-
ment effecting such partition
shall be reduced by the amount
of duty paid in respect of the
first instrument, but shall not be
less than ten rupees ;

{b} where land is held on Revenus

Settlement for a period not exce-

" .eding thirty years and paying

the full assessment, the value for

the purpose of duty shall be cal-

culated at not more than five
times the annual revenue ;

(¢} where a final order for effecting

a partition passed by any Reve-
nue authority or any Civil Court
or an award by an arbitrator
directing a partition stamped
with the stamp required for an
instrument of - partition,
and an instrument of partition
in pursuance  of such order
or award is subsequently execu-
ted, the duty on such instrument
ghall not exceed ten rupees.
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SCHEDULE—I (conid.)

Deseription of Instrument |

Proper Stamp Duty

44, PARTNERSHIP

(1) Instrument of—

(2){a) Alteration in the constitu-
tion of the partnership in conse-
quence of inerease of the capital
of the partnership, Instrument
of

(b) Alteration in the constitution
of the partnership in consequen-
ce of any reason other than that
referred to in sub-clause (a),
Instrument of

(3) Dissolution of—

(a) where any immovable pro-

perty is taken as his share
on disgolution of partner-
ship by a partner other than
a partner who brought
that property as his share
or contribution to partner-
ship,

(b) in any other case,

45 POWER OF ATTORNEY as defined

by section 2(r), nob
proxy—

being a

(a) when exccuted for the sole pur-
pose of procuring the registra-
tion of one or more documents
in relation o a single transac-
tion or for admitting execution
of one or more such documents;

{b) when required in suits or procee-
- dings under the Presidency
8mall Cause Courts Act, 1882 ;

Subject to & maximum of one thoun-
“sand rupees, one hundréd rupess for
every Rs. 10,000 or part thereof of
the amount of the capital of partner- -
ghip. ‘ ' '
A sum equal to the duty that would
have been leviable under clause (1) as
though capital of the partnership had
been, when the partnership was for-
med, equal to the capital 80 increased,
less sum already paid under clause (1),

One hundred rupees,

The same duty as is leviable on ¢on-
veyance under Article 20 for the
market value of such property or one
hundred rupees, whichever is more,

One hundred rupees,

Ten rupees.

Ten rupees.
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SCHEDULE—I (Contd))

Description of Instrument

Pfoper Stamp duty

46

47

{c) when authorising one person or
more to ach in a single transac-
. tion other than the case mentio-
ned in clause {a) ;

(d) when authorising not more than

five persons to act jointly and
severally in morc than one tran-
saction or generally ;

(¢) when authorising more thau five

but not more than ten persons
to act jolntly and severally in
more tlian one trawsaction or
generally ;

if) when given for consideration

and authorising the attorney to
sell any iramovable property ;

(g) in any'ot.hexv' case.

Ten rupees.

Fifty rupees,

Ono hundred rupeea.

The same duty as is leviable on a
conveyance under Article 20 for the
amount of the consideration or,
as the case rmay be, the maiket value
of the immovable property whichever
is greater,

Ten rupees for each person authorised.

N.B.—The term “registration” in-
cludes every operation incidental to }?fu
registration .under the Registration 1908.
Agt, 1508,

Ezplanation.—For the purposes of

this article more persons than one

when belonging to the same firm

shall be deemed $o be one person.

PROTEST OF BILL, OR NOTE,
that is to say, any declazation in wri-
ting made by a Notary or ofher per-
son lawfully acting as such, attesting
the dishonour of Bill of Exchange or
Promissory note,

PROTEST BY THE MASTER OF
A SHIP, that is to say, any declara-
tion of the particulars of her voyage
drawn up by him with & view to the
adjustment of losses or the calou-
lation of averages, and every declara-

Ten rupees,

Ten rupees,
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SCHEDULE—I (Conid.)

—_

——

Description of Instrument -

Proper Stamp duty

48

49

50

51

tion in writing made by him
against the charterers or the consig-
nees for not loading or unloading the

_ship when such declaration. is attes-

ted or certified by a Notary or other
person lawfully acting as such.

See also Note of Protest by the
Master of a ship (No. 41). .

RECONVEYANCE OF MORTGA-
GED PROPERTY—

"RELEASE, that is to say, any

instrument (not being such a release
as is provided for by section 21)
wherehy a person renounces a claim
upon another person ov against any
specified property.

RESPONDENTTA BOND that is to
say, any instrument securing a Joan
on the cargo laden or to be laden
on board a ship and making repay-
ment contingent on the arrival of the
cargo at the port of destination,

REVOCATION OF ANY TRUST
OR SETTLEMENT

See Settlement (No, 52); Trust (No.
58).

SECURITY BOND OR MORTGA-

GE-DEED executed by way of seen-

rity for the due execution of an office,

or to account for money or other

property received by virtue thereof
or executed by a surety to secure the

due performance of a contract—

Exemptions

Bond or other instrument, when

. executed—

(a) by any person for the purpose
- -of guarantesing that the loop]

Subject to & maximum of forty rupees,
four rupees for every Rs. 100 or part

- thereof of the consideration for which

the property was mortgaged.

Subject to a maximum of forty
rupees, four rupees for every Re. 100
or part thereof of the amount or
value of the claim,

The same duty as a Bond (No. 14)
for the amount of the loan secured.

Subject to a maximum of forty
rupees, four rupees for every Rs. 100
or part thereof of the amount secu-
red.
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SCHEDULE—I (Contd.)

" Description of Instrument Proper Stamp duty

e e

income derived from private
subseriptions to a charitable
dispensary or hospital or any
other object of public utiliby
shall not be less than a specified
sum per mangem ; -

" (b) under the rules' made by the Bom.
Btate Government undsr section . }Isl'll'l?oI
78 of the Bombay Irrigation : :
Act, 1879 ; _
{c) executed by persons taking XIX of
' advances under the Land Impro- 1883.
vement Loans Act, 1883, or the .
Agriculturists’ Loans Act, 1884 . ﬁgt.ﬂ

or by their sureties as  security
for the repayment of such
advances ;

(d) executed by officers of the
. Government or their sureties to
secure the due execution of an
office or the due accounting for
money or other property recei-
ved by virtue thereof.

b2 SETTLEMENT--

A~Instﬁment of {including a deed
of dower)—

{i) where the settlement is made The same duty as a Bond (No, 14)
for & religious” or charitable for a sum equal to the. amount or,
purpose. as the case may be, the market value

. : ’ of the property settled.

(i) in any other case; The same duty s is leviable on a conve-
yance under Article 20 for the amount
or, as the case may he, the market
value of the property settled :

v Provided that where an agreement
to settle is stamped with the stamp
required for an ipstrument of settle-
ment and s instrument of dettlement

in pursuanoe of suoh.Agreement is
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{Contd.)

Description of Instrument

Proper Stamp-duty

b3

lof
10566,

Exemption

Deed of dower executed on the ocen-
sion of a marriage between Muham-
madans.

B Ravocation of—
(i) in respect of scttlement descri-
bed in A(i) above.

(i1} in respect of settlement descri-
bed in Aii} above,

SHARLE WARRANTS to bearer
issuced under the Companies Act,
1956.

Exemption

Share-warrant when issued by a
company in pursuance of the pro-
visions of section 114 of the Compa-
nies Act, 1956, to have effect only
upon payment as composition for
that duty, to the Collector of Stamp
Revenue, of—

W-FExtra-21-3

subsequently exccuted, the duty on
such instrument shall not  exceed
ten rupees

Provided further that where an
instrument of settlement contains.
any provision for the 1evocntion of
the scttlement, the wnount or, as
the case may be, the murkert valne
of the property settled shall, for the
purposes of duty, be determimed as if
no such provision were contained in
the instrument,

The same duty as o Bond (No., 14)
for a sum equal to the amount or, as
the ense nwy Le, the market valne
of 1he yacperty corcerred hut not
exceeding twenty rupees,

The =ame duty as is leviahle on a con-
veyance wnder Article 20 tor the
amount or, as the case may be, the
market value of the property concer-
ned but not exceeding twenty rupees,

The same duty as a Bond (Ne. 14}
for the same amount,
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SCHEDULE—T (contd.)

Tescription of Iustrument

Proper Stamp Duty

{a)
whole subscribed capital of the
company, or

{b) if any company which has paid

the said duty or composition in

full, subsequeatly issues an
addition to its subscribed cupi-
tal—one and a half per centum

-of the additional capital so

issued,

BCRIP, See Certificate (No. 18)

SHIPPING ORDER for or relating
%o the conveyauce of goods on bhuard
ou any vessel,

SURRENDER OF LEASE—

Exemotion

Surrrender of lease, when such lease
i3 exempted from duty.

TRANSFER (whether with or with-
out consideration)—

{a) of debentures, being marketable
securities whether the deben-
ture 1s liable to duty or not
except debentures provided for
by section 8 of the Indian
Stamp Act, 1829 ;

Eaxplanation.-——Tor the purposes of
“this  clauze, the term ‘debenture’
includes debenture stock.

e

{h) of any interest secured by bond,
movtgage-deed or  palicy of
nsrance,

of any propezly under the Adni
mistrators Seneral Act, 19063
section 22,

(e)

One and g half per centum of the

Fifty paise,

Bubject to a maximum of foity
rupees, The duty with which such
lease chargeable.

Twenty five paise for every Rs. 100
or part thereof of the face amount
of the debenture.

The sume duty as a Bond (No. 14)
for such amount or value of the infe-
rest as set forth in the transfer subject
to a maximum of (ifty rupees.

Tifty rupees.

45
1963,
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SCHEDULE—I (contd.)

Description of Instrunment Proper Stamp Duty

{d) of any trust property without The same duty as a Bond (No, 14}
consideration from one trustes on the market value of the
to another trustee or from a property held on trust subject to
trustee to a beneficiary. a maximum of fifty rapees.

Exemptions

Transfer by endorsement-—

{(a) of a bill of exchange, cheque
or promissory note ;

(by of a hill of lading, delivery
order, warrant for goods or
other mereaniile document of
title of goods ;

{e) of a policy of insurance ;

(d) of sccurities of the Central
Government,

BT TRANSFER OF LEASE by way of The same duty as s leviable on a
assignment and not by way of under conveyance under Article 20 for
lease, the amount of consideration for the

transfer.

Exempiion

Transfer of any lease exempt from
duty.

58 TRUST—

A, Declaration of -of, or concern- The same dnty as a Bond {No .14)
ing any property when made by for a sum equal to the am ount or
any writing 596 beting a Will.  market value of the property which

is the subject-matter of the trust but
not exceeding one hundred rupees,

B. Revocation »f —of. ar con~orn- The same duly ne a Bood (No. 14)
ing, any propsroy witen made by for a sum equal f» the amoeunt or
any instrwment other than a  market valne of the property which is
Will, the subject-matter of the trust, but

not exceeding fifty rupees,
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SCHEDULE—I {Contd.)

Description of Instrument Proper Stamp-duty

- —

{See also Setlement {No. 52).

VALUATION, See Appraisenient
(No. 14)

oy |
(=}

WARRAXT FOR GOODS, that is  (ue rupee.
to say, any instrmment evidencing

the title of any person therein

named, or his assigos, or the holder

thereof, .o the property in any goods

lyving in or upon any dock, warehouse

or whail, such instrument being

siumed or certified by or on behalf

of the person in whose custody such

goods may be,

Transilory 20. Unless the Btate Government, by notification in the Officiel Gazette,

provigon, otherwise directs, the instrumenfs described in Articles 20, 26, 28, 43, 44,
45 and 52 of Schedule I to the principal Act as amended by this Act shall,
notwithstanding such amendinent, continne to be chavgesble with duty of
the amount indicated m covresponding Articles 27, 32, 36, 52, 53, 54 and 61
of Schedule T o the prineipal Act as if the principal Act had not been amen-
ded by this Act.

PRINTED AT THE GOYERNMENT CENTRAL PRESS, GANDHINAGAR.
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Acts of the Gujarat FLegislatare and Ordinances promulgated and *
: Regulauuns made by the Govemor :

'I'he fo]lowmg Act ot‘ the Gujarat Leg:sldture having been assented to by the
Governor ‘on the let‘February, 1987 1s hereby pubhshed for general mformauon

. 3. P. VASAVADA, - . . .
Secretary to the Government of Gujarats
'  Legal Deparlment. i -

GUJARAT ACT NO. 5 OF 1987. - .

(Fltst -published, after having recelved the assent of the " Governor in rhe' ‘_ .
“Gu;arat Government Gazette” on’ the 23rd’ February, 1987). o

- An Act further to, amend the Bombay Stamp Act, 1958..

It is, hereby enacted m the Thlrty elghth Year of the Repubhc of Indla as N
follows- S . o

e 1, 'I‘lns Act may be called the Bomhay Stamp (Gujarat Amendment) Act Bhort tlth
i 193? R , v

o Pom. . - 2.5 In the Bombay Stamp Act 1958 in Sectlon 7 after sub section (2) the Amdm.,g
- 1963, followmg -new ,sub -section shall be inserted, namely:—~ . - -~ .o 3,’* mnx
( _ %3 -The _provisions of. th.lS Act and the rules made thereunder in so’ iar°f 1098,
o as they relatae to the - recovery of dut:es chargeable on instruments under-. - S
Ser:txon 3 shall, so far as-may be, appl)r to the recovery of duties chargeable:'. L

cn a oount?.rpart duplwate or copy of ‘an mstrument uhder suh-sectton (?)’"' R

:. v '_..-, R . . ___5-_.1: . B N )
lv-nxm-zs-—l CTUUELD D T A o i
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PART IV

Acts of the Gujarat Legislature and Ordmances promulgated and
Regulaﬁens made by the Governor,

“The following Act of the Gujarat Legislature hawng been assented 16 by ‘the
LGevernor on the 4th August, 1983 is hereby publlshed for general information.

- J. N BHATT,
Secretary to the Government of Gu;arat
Legal Department.

GUJARAT ACT NO. 10 OF 1988

.- (hmt pubhshed after having received the assent of the. Gove.rnor in the
T quara: Government Gazeite” on the 4th August, 1988 )

An Act further to amend the Bombay Stamp Act, 1958

. Tt is hereby enacted in tha Thlrty-mnt.h Yeai of the Republio of Indin
_ as follows :—

L1 (@) Tlus Aet may be called the Bombay Stamp (Gu]a.ra.t Amend- Short title
ment) Act, 1988, _ 3 _ . -and -

: nom.::empe-
men

{2) It shall come mto force on such date as the State Governmcnt may, by

- nouﬁcatlon in the Official Gazerre appoint. .

( 12-1
IV-Extra-12-1 |
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2. In the Bombay Stamp Act, 1958, afl;er sectxon 3, the followmg 86C=
tion gshall be inserted, namsly —

“3A.{1) Every instrument chargeable with duty and described in “the
following articles of Schedule I when executed in an urban area shall,
in addition to such duty, be chargeable with a duty at the rate of
'c.went.y—fwa per cent of such duty, namely:—

(1) No. 17 (Certificate of sale),
{2) No. 20 (Conveyance),
(3) No. 26 (Exchinge of Property),
{#) No. 27 (Further charge),
(8) No. 28 (Gift),
{6) No. 30 (Lease),

 (7) No. 36 (Mortgage-deed),

- (8} No. 4B (f)(Power of Attorney when given for consideration
: and authoriging the attorney to sell any immovable
property), .

(9) No. b2 (Settlement),
(10) No. 57 ({Transfer of lease. by wa.y of assignment a.nd not
by . way of under lea.se)

(2) Except ‘as otherwise provided in sub-section (I), the provigions of

‘this Aot and the rules mads thereunder shall, so far a2 may be, apply in

relation to the sdditional duty chargeable under sub-section () as they
apply in relation to the duty chargeabls .under seetion 3. -

E:opianation —For the pllrpose of this section, “Ilrban area” means—

(s) a- City, th;h.ln the meamng of the Bombay Proymoxal Municipal . -
Oorporatmns Act, 1949;

(b} a mummpal borough or a notsfled area mthm the meanmg of the
Gu]arat Municipalities Act, 1963.”.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR,

Bom, .
1968,
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"PART Iv

AclsollheGuimtl@dﬂutueandOrdimnmmm!gaudad
- Reguhﬁonsmadebythe(;omnr

The followmg Act of the Gu]arat Leglslature ha\rmg been assented to by the -
Govemor on thie 31st July, 1990 is hereby published for genera] mfonnatldn

R. M. MBHTA, - . |
Secretary to the Government of Gujarat 5
- Legal Department. :

GUJARAT ACT NO. 13 OF 1990

(First published, after havmg received the assent of the Governor: i the_ i
“Gujarat Government Gazerre” on the 31st July, 19%0). ~ .. _ : |

AN ACT-
fuﬂher to amend the Bombay Stamp Act, 1958.

H is hereby enauted in the Forty-first Year of the Repubhc of Indla as-
~ follows :— .o .

1. (I) Thizs Act may be called the Bombay Stamp (Gujarat Amendmenl] 8113“ title
‘ . . e T cOMbRSS" -
ceimenti. s
@ n shall come mto force on such date as the State Government may, by
nouﬁcanon in . the Oﬁrcml Gazetre appoint, )

o ) | R
" IV-Extra—16—1
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of 1944,
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2. Inthe Bomba.y Stamp Act, 1958 after sectlon 34, the followmg gechion -f.ﬁm'

shail be 1n:u;etbed namoly:— _ . _ of

“3B. (I} Every instrument of—

(@) ‘conyeyance.of vacant land.
(b} exchange of vacant land.
"(¢) gift of vacant land. =~
(d) lease of vacant land,
(e) power of attorney when glven for consideration and a.ubhonsmg the
- atborney to sell vacant land; and -

(f) transfer of lease of vacant land by wa.y of assignment and not by -
, way of underlease, e :

chargeable Wlt_‘.h duty under section 3 and mentioned in articles 20, 26,
28, 30, clause (f) of article 45 and article 57 respectively « in
Schedule 1 sha.ll, when such vacant land is situate in ‘an urban area, be

" chargeable. in addition to the duties chargeable under sections 3 and 3A
with a duty at the rate of twenty-ﬁve percent of the duty chargeable under
section 3 :

Provn&ed that nothing in this section shall apply to a vacant land of an ares
not exceeding one hundred square meters which is intended to be used for a

Tosidential purpose,

{2) Except as otherwise provided in sub-section (), the provisions of this
Act and the rules made thereunder shall, so far as may be, apply in relation fo-
theaddltlonaldutychargaableundersub -section () asthéyapply in relationto
the, duty chargeable under sectwn 3

L

Explanation.—For the purposa of this section—
(1) “urban area” me_ané any area whichis for the fime being comprised in-
(@) () & development area; or

(#9) anurbandevelopment area ;

“within the meaning of the G‘ruJamt. Town lemmg and Urban Develc;p- '
ment Act, 1976; or :

~(b) 8 mu.mclpa.l borough or'a notified area mthm the meanmg of
the Gujarst Mumclpahtles Act 1963; or :




Gej.¥1
of 1883,

Precidenta

AstNo, 27

© . of 1976,

L
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(e} anaga.r within the meaning of the Gﬁjarait Pa.nqhay.ata Act,- 1961.”,

@) "‘vac.ant land” means land in an_ urban area, agricultu.r&l'or nog-

. agrioultursl, excluding land on which any building has been constructed in accor-
-dance with any law regulating such construction and the land appurtenantto
#uch building $o the minimum extent required under such law or under the provi- -

sions of the Gujarat Town Planning and Urban- Development Act, 1976 but
moludmg the land on which & bwldmg i8 construoted upto the finitel level.” 2,

QOVERNMENT CENTRAL FRENS, GANDHINAGAR.
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PART IV ,
~ Acts of the Gujarat Legislature and Ordinances promulgated sud
: Regulatiops mwade by the Governor .

The following Act of the Gujarat Legislature having been asscntéd v’to by the
Covernor on the 5th March, 1991 is hereby published for general information.

R. M. MEHTA,
Secretary to the Government of Gujarat,
~ Legal Department.

GUJARAT ACT NO. 4 OF 1991

(Fi,fst published, after having received the assent of the Govemor in the
“Gujwat Government Gazette” on the 6th March, 1991). :

: AN ACT .
further to amend the Bombay Stamp Act, 1958.
" T is hereby enacted in the Forty-sccond Year of the Republic of India
as follows +— -~ STl e -

.

1. (1) This Act may be called the Bombay Stomp (Gujarst Amend-  Shon

3 ditla
Lx ment) Act, 1991. : |tk
of . Y ; CURLTL S X~
1858, (2) It shall be deemed to have come into force on the lst May, 1984. ment.

2. In the Bombay Stamp Act, 1958 (hereinafter referred to a5 “the principal Am’iﬂﬁ;._
Act”), in section 32A, in sub-section (3), for the Words “which shall not sectioe’
- be less than such difference and not more than twice the amount of such 324 of
difference”, ‘the words “of two hundred and fifty rupees” shail be g
substituted, ‘ o S i
4-1
LV —Exitra—i ]






The Gujarat Government Ga;e'tte' "

EXTRAORDINARY

PUBLISHED BY AUTHORITY

Brs¥e.8 . 'REGISTERED NO. G/GNR/2.

Vol xxxm] "WEDNESDAY, APRIL 1, 1992[0A.ITRA 12, 1914 a

Bemupaglusisglventotlﬂsl’minordulhth
' mnybeﬂhdasneepmle compilalinn. '

 PARTIN "
Mo!lheGujantLegislatmeandOrdinmmmwﬂ
Re;uhtionsmadebyﬂn(}ovemor . .

- The fo]lowmg Act of the Gu]a.tat Leglslature havmg been assented to by the Govemor on

© the lst April, 1992 is here by pubhshed for general” mformat{on
) ’ . L . B '- . R R H GORI

Secretary to the Government of Gujarat, -

Legal Department.
. GUJARAT ACT .NO. 8 OF 1992

(First published, after havmg received the assent of the Governor in the “Gu,mrat Govem-

migpi: Gazeue” -on the lst April, 1992). _
: AN ACT _ _
furﬂler to mnend the Bombay Stamp’ Act, 1953

It.lsherebyenaeted in the Forty-third Year of the Bepublm of Indmaafo]lowe f
1. (1) ThlsAetmay becalledtheBumbay Stemp (Gu;arat Amendment) Aet, 1992

& It shall come into’ fome on sneh date &8 the. Btate Govemment ma.y,
osnon m thef Oﬁwoal Gazette, appoint. -

in sectlon 3B,

(1) in sub-section (1), for. the ‘words and figures beginning with. “in Sohoduls
"~ I shall” and ending with the words and figures . .“ he;g_eable.undel; segtion 3”, the

followmg shall be- substituted, namely:— -
. “in Sobedule I shall—

0 when such vaoant land. is sltuate in an urban area, bechargeable maddltion'_

b: not:ﬁ-‘.

m. 5X of ' 9 Tnthe Boinbay- Stamp Act, 1058 (heremafm roforzed to as' “tho principal Aot”),

-to the duties chargeable under sections 8 and 34, with a duty M’ the rate of flﬁ:y‘ -

percemt ‘of t.he duty ohaxgeable under section 3; a.nd
S S
w—'Em&-'S-l i o7
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(%') wherr auch vacant land is situato in'an area othor than u:ban droa’ anﬂ is
non-agricultural land, be ohargeable in additioh -to bhe dumies ohazgeablo under
seotion 3, with a duty ab the ate of
under seoblon 33 : 2P

(2)mtheEzplamhon in - olauso (2), for tho words "lﬁnd in" sl urbana‘rea agrl- o :
oultural or- non-sgrioultural”, the words “land, in an urban ares, ‘agrioultural .or non-
,a.grbu]tuml and in an ares other than: urban a.rea, ncm-agrinnltura » ghall: be subsl;!- T

m‘* s Inthepnncipalet,mSoheduleI-—__; x " _
‘hX 871958, 7)) In "artiolo. B, in entry (h), for tho wozds “Ton rupooa , the words "Twpnty
mpees” shall be aubsintuted T . _ '

(2) marholeﬁ mola.uso ), msub-olauso (a), in the second oolumn, -
{¢) in item (1), for the flgu:es “0”, the figureo “100” shall bo substltutod
(3) 4 item (il),forthoflgures “100” tho flgurea “200” shall be subshtutod _
() ‘in ibom (i), for tho figares. “980”, the f:gures' “500” shall be substituted;
-~ (@ initem(iv),for thefigures “500”, the figures “1000” shall be substituted;
{9 in 1tem(v) fortheflgu.l‘es“'fﬁ{)” the flgutes “1500” ahall be Bubstitutod
{f) in 1tom (ﬂ),fortheﬁguros “1000” theflgures 2000” shall be subshtutod; :
'(g) in 1tem(vn).fortheflgures “2500" the figures “5000” shall boerubstltutod’l
S --(k) in 1tem(v1u),forthef1gures 5000" theflgures “16000”. shall besubstltuted;
_--__-7\.(3) in artids 12— S o '

S (a) molausa (a)s fortha words “Two hundred rupms” the wbrds "F;vo hundm&i
.7 .~ rupees shall be substituted; . _
() inclause(b), forthe words $‘0no thousand mpoe;s” thayords “Two thousand '
rupess” shall be- a@atitutod .
{¢) in olause (o), for the words’ “Th:oe thousand rupees” the worda “F;vo- :
thousa.nd rupees” shaJ] be substltutod

© {d) in “olause  (d); for “the' words. “Six thousa.nd mpeos” the worda “Nme.
: thousand rupees” Sha'ﬂ be substituted;

s .) in slause {e), for the words- “Ten thousand rupaeo” tho wordo “Flfteon thousand
.-'-mpeea”‘sba].lhe BubsbltutEd, B S
S (fy - in olaiise. {f), for the- words “Flftoen thousq.nd :u : ”, tho wordﬁ“Twonty-

' -two thousand rupees” shall be substititted;

t,y‘.fwe poroent of the duty‘ ohargeoble_ -'_ o

L) in olauss {g), for the words “Twenty thousand mpees” the words “Thuty-_-- SUREE

L thousand rupocs” shall be. gubatltuted

e (4) in art:ole 18 for the words “Ono rupeo” the wo:da “Fl,ve mpees” ahall bo aub- o
BT 'sbll'rubed, _ -
) martmlo 90; in clause (b), for the words “Four rupees” the wnrds “S1x rupees”" _

- ."_-sha]l be substitnted; -

L (7) in artlole 56 in- ola'ase (a) for tho words “Twenty five pai.so" tho words’ “Ono
NPBB“ Bhﬂ“ be mbﬂﬁtﬂted S O N

B oovnnmm'cnmnu'mss ommm

{68). . in artio]e 31 for the words “One mpea” the words "F;ve mpeea” s]iall bo sub- _j.
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PART Iv

Acts of the Gujarat Legislatore and Ordinances prumu]gateﬂ
and Rﬁgu]ahum made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the Governor:
on the 31st March, 1993 is hereby published for general mfonmatmn

R, H. GORIL
Secrgtary fo the Government of Gujaras,
Legal  Department.

GUJARAT ACT NO.10 OF 1993.

" (First published, after having received the assent of the Governor in the “Gujarat
Government Gazeﬁe” on the 31st March, 1993).

AN ACT e
further to amend the Bombay Stamp Act, 1958.

It is hereby enacted 'in the Forty-fourth Year of the Repuhlic of Tndia as follows:—

: 2 e Short title
1. (I) This Act may hbe called the Bombay Stamp (Gujarat Amendment) Act, gang
1993. = ' e
' neement,

{2) °It =shall come into force on such date as t.he Btate Government miay,
by notification in the Official Gazette, appumt :

— 2. In the Bombay Stamp Act, 1958 (hereinafter referred to as “the principal Amendme-

Act”), in Schedule I;— " ot of Sche-

E%m ’ dule I, teo
1%30 : (1) in article 14, for the words “Four rupees”, the words “Rix rupees” shall Bom. LX
. be substituted; of 1958,

(2) in article 22, for the words “len rupees™; the words “twenty rupees”
chall be substituted; . :

10-1
V-Extra-10-1
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PART--IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor,

The following Act of the Gujarat Legislature, huving boom gssentad {o Ly ithe Governor
on the 22nd July, 1994 iz hereby published for gouers]l imformation.

KUM H. K. JHAVERI,

Secvetary to  the Government of Gujarat,
Legislative and Parliamentary Affeirs Department.

GUJARAT ACT NO. 13 OF 1994,

{First published, after having reeeived the assent of the Governor in the “Gujarar
Government Qazette” on the 22nd July, 1994).

AN 40T

Jurther to amend the Bombay Stamp Act, 1958,
I is hereby enacted in the Forty-fifth year of the Republic of India as follows:-

i. (I) This Act may be called the Bombay Stamp {Gujarat Amendment) Aot
1994,

Short title
and comm-
" (2) This section shall be deemed to have come into force on the 31st March, 1094 emcement,
and the remaining provisions of this Act shall be deemed to have come into force on
the 4th April, 1994.
2, In the Bombay Stamp Act, 1958 (hereinafter referred to as “the prinoipal
E)m. LX A@t”), i section 2 Amdm.
- of 1958, ' . ) ntofsaatio
(1) after clause (dd), the following new olause shall be inserted, namely:—. % of Bom
LX of
19568,

IV--Ex—18.-1 , ]
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“e) “olearance list” wmeans a list of tronsactions reluting to contracts required
50 be submitted to the olearing house of an assosiation in aceordance with the rules
ot bye-laws of the assooiation :

Provided that no instruwent shall, for the purposes of this Aet, be deemed to
be a clearance lish unless it confeins tho following declaration signed by the person
dealing in such trausaction or on Lis behalf by a properly constituted attorncy,
namely:--

“IfWe horeby solemnly deeluve tiat vhe above list contains a gomplete and true
statement of myfour transactions incliwling crossed out transastions and trabsaetions
roquired to bs submiited to he cluczing house in accordanse with the rulesfbye-laws
of the assosistion, IfWe further declie: that no transaetion for whieh an exemption
ia olaimed under Arsicle 5 or Article 39 in Schedule T to the Bombay Stamp Aet,
1968, as the case may be, is omitted.” '

2F
>

Egplanation~For the purposes of this clause, transsetion shall inelude both sale
and purchase.” ;

{2) for olause (g), the following clauss shall be substituted, nam.ely —

“(g) “‘conveyance’’ includes,—
{#) a conveyance on sals,
(¢8) every instrument,

(148} every decree or final order of any Civil Court ; or

{fv) every order made by the High Court under section 394 of the Companies 1 of 1908,
Act, 1956 in respect of amalyamation of companies,

by whioh property, whether movable or immovable, or any estate or interest
in any property is transferred to, or vested in, any othor person, inter vivos, and
which is not otherwise specifically provided for by Schedule L

Explanation. —For the purpeses of this clause, an instrument whereby a co-owner
of any property transfers his infercst to another co-owner of the property and which
i8 not an instrument of parfition shall be deemed to be an instrument by which

property is transferred imfer vives ;7 ;

(3} after clause (j), the following new clause shall be inserted, namely :—

“(ja) “immovable property” includes land, benefits to arise oub of land, and
things attached o the earth, or permanontly fastened to anything attached to the

earbhs”;
{4) in clause (la)—
(¢) after the words “any movable”, the words “or immovable” shall be inserted;

(i) for the words “such gift”, thejwords “such oral gift” shall be substituted;

{5 in clause (n),—

(3} for the word “immovable”, the words “movable or immovable or botk”
shall be substituted j

() after sub-olause (iv), the following new sub-olause shall be inserted, namely :—

*“(y) a deoree or final order of any Civil Courb in respect of a lease j
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Provided that where subsequently an instrument of leass is exeouted in pur-
suance of such decree or order, the stamp duty, if any, already paid and recovered
on such decreo or order shall be adiusted towards the total dubty leviable on such
instrument;”;

(6) after olause (p), the following new clause shall he inserted, namely ;-

“{pa) “movable property” includes standing timber, growing crops and grass, fruits
upon and juice in trees and property of every other description, except immovable
property, by which any right or liability is or is purported to be oreated, frausfe-
rred, limited, extended, extingnished or recorded ;”,

«;

3. In the prinoipal Act, in seotion 34, after tho word “‘execubed”, the words “in

respeot of the property situated” shall be inserted.

4, In the principal Aot, in section 17, for the words “at the time of cxeoution’;
the following shall be substituted, namely:—

¢at the time of excoution or immediately thereafter on the next working day
following the day of exeoution :

Provided that the clearance list desoribed in Articles 184, 18B, i8C, 18D or
18 E of Scheduwle I may be stamped by an officer authorised by the State Govern-
ment by rules made under this Act, if such olearanse list is submitted for stamping
by the clearing house of an Assosiation in accordance with its rules and bye-lawa
with the requisite amount of stamp duty, within two months fiom the dato of its
exeoution.”.

3. In the principal Aect, in section 30,—

(4} in clause (e), the word “and” shall be deleted ;
{(#9) in clause (f}), the word “‘and” shail be inserted at the end )
(117) after clause (f), the following clause shall be finserted, namely —

“(g) in any other case, by the person excouting the instrument.”,

6. In the principal Act, in seotion 31, in sub-section (I), for the worda “not excee-
ding twenty five rupees and not less than five rupees”, the words “not exceeding one
hundred rupess and not less than bwenty-five rupees” shall be substituted.

7. In the principal Ack, in section 324,—
() for sub-scction (), the following sub-section shall be substituted, namely:--

“(1) Every instrument of conveyancs, exchange, gift, certificate of sale, partition, par-
tnership, settlement, power of attorney to sell immovable property when given for
consideration or transfer of lease by way of assignment, presented for registration under
the provisions of the Registration Act, 1908 shall be accompanied by a true copy thereof,
and if an officer registering sueh instrument under the aforesaid Act or any person refe-
rred to in section 33 before whom such instrument is produced or comes in the per-
formance of his functions, has reason to believe that the oonsideration seb forth therein
does not approximate to the market value of the property which is the subject matter
of suoh instrument, or, as tho case may be, the market valuo of the property which is
the subject matter of such instrument, has not been truely sctforth therein, he may
either bofore or after registering the instrument or, as the case may be, performing his
funetions in respect of such instrument,vefor the instrument or true copy thereof to the
Collector of such district in which either the wholo or any part of the property is
gituatod for determining the true market value of suech property and the proper

.duty payable on the instrument under this section.”; - -

Amendme~
ot of secti-
on 3A of
Bom. LX
of 1958,

Amendme
nt of seoti-
on 17of
Bom. LX
of 1958,

Amendment
of seation
30 of Bom.
LX of 1958,

Amendment
of section

31 of Bom
LX of 1968,

Amendme-
nt of ssot—
ion 324
of Bom.LX
of 1958



Subsbituti-
on of seo-
tion 46 of
Bom.LX of
1958.

Amendm-

ent of sece
%ion 83 of

Bom. LX

of 1968,

Insertion
of new
section D3A
in Bom.
LX of
1968,

Amendme-
nt of
Sohedule

I to Bomg
LX of
19468. i

““gegtion 31 or instrument or true copy of instrument under” ghall he substituted;
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(8) in sub-section (8), for the words and figures “section 31 or” tho wordsand figures
{3) in sub-section (3}, after words “of two hundred and fifty rupees”, the words

“or the amount of the proper duty ox of the defioient portion thereof whichever is
less’” shall be inserted;

(4) in sub-gection (4,} for the words “two years”, the words
substituted,

“six years” shall bo

8. In the prinoipal Ast, for seotion 46, the following section shall be substituted,
namely:—

‘46, (I) Where any person required to pay any amount of duty, penalty or oiher
sums under this Act docs not pay within the time presoribed for its payment he shall
be Hable to pay simple interest at the rate of twenty four per cent. per annum on
such amount or on any less amount thercof for the period for which such amount
remaing unpaid.

(@) All dutics, penalties, interest and other sums required to be paid under this
Acet may be reeovered by the Collestor by distress and sale of {he movable or immo-
vable property of the person from whom the same are due, OF A% an arrears of land

revenue.”,

9. In the principal Act, in section 83, in sub-seclion (I}, after the word and letters
“Chapter, III”, the words, letter, brackets and figures “except sub-gcetion (3} of sec-
tion 32A * shall be inserted,

10. In the principal Act, after seotion B3, the following new sectionshallbeinserted
namely:—

“634. (I) Notwithstanding anything contained in sub-section (3} of section 32,
sub-gecbion (3) of section 324, sub-section (2) of section 39 and sub-section (2) of section
41, when through mistake or otherwise any instruments is charged with less duty than
leviable thereon, or is held not chargeable with duty, by the Collector, the Chief Con-
trolling Revenue Authority may, within a period of siz years from the date of certifi-
cate of the Collector under sections 32, 32A, 39 or 41, as the ocase may be, required
the concerned parby to produce before him the instrument and, after giving reasonable
opportunity of being heard to the party, examine such instrument whether any duty is
ohargeable or any duty is levied less thercon and pass an order for recovery of the defioit
duty, if any, from the concerned party. An endorsement shall be made on the instru-
ment after payment of such deficit duty.

(2) On failure to produce the original instrument by the party, the Chief Controlling
Revenue Authority shall proceed under this section on the basis of the true copy or
an abstract of the instrument filed with the Collector and such true copy or abstract
shall he desmed to be the original instrument for the purposes of this section.”,

11. In the principal Act, in Schedule-I—.

(1) in Article 5

(¢) in the heading, after the words “MEMORANDUM OF AN AGREEMENT"”,

the words “OR ITS RECORDS” shall bo inserted;

{#3) in clause (%), under the heading “exemption’, after the words “Memdran--

dum of Agreement”, the words “or its records” shall be inserted;

Recove
of dutig,
penalties
snd
interest..

Reviaion o,
Collector’s
deoision
under seo-
tions 33,
324, 39
and 41.
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(2) in Artiole 6, in olause (2), in sub-olause ({(a), for items (3} ko (v},
the following items shall be substituted, namely:—

l‘("}
debt does not exceed Rs.

(i) where it exceeds Rs. 15,00,000,

where the amount of loan or
15,00,000,

Fifty paise for every hundred supees
or part thereof.

Ono rupeo for every hundred rupoes ox

part thereof.”;

(3) in Article 18, for the words, “Five rupees”, the words “Two rupees” shall be

(4) after Articlo 18, the following new Articles shall be inserted, namely:—

“184. (1) CLEARANCE

_{2) CLEARANCE LIST,

18B.

18C.

18D.

18E.

LIST, ro-
lating to the transactions for
the purchase or sale of Govern-
ment securities submitted to

the clearing house of a stock
exochange.

relating
to the transactions for the pur-
chass or sale of a shars, script,
stoek, bond, debenture, debenture-
stock or other marketable seou-
rity of a like nature in or of an
incorporated compapy or other
body corporate submitted to the

clearing house of a stock exchange

whether recognised or not wunder
the Securities
{Regulation) Act, 1956.

CLEARANCE LIST, rela-

Contracts

The sum of duties payable under Artioke
5(b) or 3%{g), as the oase may be,
in respect of each of the entries in moh
list on the value of the seourities eals
oulated ab the making up priee or the
contract price, as the osse moay be,

The sum of dutics payable under Antinle
5(c){f) or 39 (f), as the case may be,
in respect «f each of the entries in suel,
list on the value of the scourities eal-
culated at the making up priee ¢x the
contract price, as the ease may he.

The sum of duties payable under Axkiale-

ting bo the transactions for the pur- 5 (d) or 39 (4), as the oase may be,

chase or sale of cotton submitted
to the clearing house of a Cotton
Assoclation.

CLEARANCE LIST, rela-
ting to the transactions for the
purchase or sale of bullion or
species submitted to the eclearing
house of a Bullion Assooiation.

CLEARANCE LIST, re-
lating to thoe transactions for the
purchase or sale of oil seeds sub-
mitted to the clearing house of
0il Seed Assooiation.

CLEARANCE  LIST, rela-
ting to the transaotions for the
purchase or sale of yarn of any
kind, nen-mineral oil or spices of
any kind.

in respect of each of the entries
in suoh list on the units of tranmhona
or part thereof,

* The sum of duties payable under Artiole

5(e) or 39(b), as the oase may be,
in respeot of each of the entries in saeh
list on the units of transactions or par}
thereof,

The sum of duties payable under Artiole
5 (f) or 39 (¢}, as the case may be, in
respeot of the entrieain such list on the
units of transactions or part thereof,

The sum of duties payable under

Article b (g) or 39 (d), os the ease

may be, in respeot of the entries in

suoh list on the units of transaclions of
part thexeof.s
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{6} im Article 20,—

(T aﬂer olause (b),the following new clause shall be inserted, namely :—

*(¢) CONVEYANCE (not being a transfer charged The same duty asis leviable
or exempted under Article No. 56) of the property under Acticle 20(b).;

which is subject matter of the couveyance so

far it relates to premises—

(2) of & Corporation formed and registered
under the Bombay Non-Trading Corporations
Act, 1959; or

(i€} of a Board constituted under the Gujarat
Housing Board Act, 1961, or the Gujarat
Rural Housing Board Act, 1972; or

(s¢5) to which provisions of the Gujarat
Ownership Flats Aot, 1973 apply

by such Corporation, Board, Seciety, Company or, as the case may he, Associa
tion, in favour of its member or, as the case may be, allottee (whether in con-
sequence of purchase of his share or not) or by such member or, as the case
may be, allottee in favour of another member or allottee (whether in conse-
guence of transfer of his share to another member or, as the case may be,
allottee or not).”’;

{2) The existing explanation shall be re-numbered as explauation II and
before explanation 1T as so re-numbered, the following explanation shall bo inse-
rted, namely —

“PBrplanation I.—For the purposes of this Article, an agreement to sell an
immovyable property or an irrevooable power of attorney shall, in case of transfor
of the possession of such property before, at the time of, or after the execution of
such agreement or power of attornoy, be deemed to be a conveyanco snd the
stamip duby thereon shall be chargeable accordingly:

Previded that the provisions of scotion 32A shall apply mutatis mutandis
to such agreement or power of attorney as are applicable to a conveyance @

. Provided further that where subsequently a conveyance is oxeouted in pur-
- suanee of such agrecment of sale, or an irrevooable powerof attorney, the stamp

duty, if any, already paid and recovered on the agreement of sale or an irreve-
oabls power of attorney which is deemed to be a conveyance, shall be adjusted

towards the fotal duty leviable on the conveyance.”;

_'(6) in Artiele 21, for the words “Ten rupees”, the words “Twenty rupees” shall
o substituted;

(7} inArtiole25, forthe words “Fifty rupees”, the words “Five hundredrupees”

shall be substituted;

’ __(8') for Article 27, the following Artiole shall be substituted, namely :—

“s7. FURTHER CHARGE—Instrument

" of, that is to say, any instrument imposing

fa further eharge on mortgaged property—

() when the original mortgage is one The same duty as is leviable
of the description referred to in on & gonveyance under Arti-
slause (a) of Artiole 36 (that is, ole 20(a) for the amount of
with possession). further charge secured by

such instrument.

Bon:L xxvi
of 1959,

Gu}.xxvifi
of 1961,
Guj. 22 of
1972.

Gul. 13 of
1973,
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(b) when such mortgage is ons of the des-
oription referred to in clause (b) of
Artiole 36 (that is, without possession)-

{i)  if at the time of execution of the Eight rupees for every Rs,
instrwment of further charge poas- 100 or part thereof for the
ession of the property is given total amount of the oharge
under such instrument, (inoluding the original mort«

gage and any further oharge
already made) less the duty
already paid on such origina}
mortgage and further charge,

(ii) if possession is not’so given. Three rupees for every Ra.
100 or part thereof for the
amount of the further charge
geoured by such instrument,’”’;

{9) in Artiole 31, for the words “Five rupees”, the words “Iwo rupees” shall
be substituted;

(10) in Artiole 32, for the words] Forty rupees”, the words “Sixtyjrupees” shall
be substituted;

(11) in Artiole 35,in olause (a), for the words “One hundred rupees”, the words
*One thousand rupees” shall be substituted;

{12) in Article 36,
(1) in olause (a),~

(i) the words “or is not”shall bo deleted;

{#) inocolumn 2, after tho words ‘‘conveyance under”, the words, brackets
and ‘letter “‘clause (a) of”’ shall be inserted;

(2) the oxisting clause {b) shall be re-lettered as clause (o) of that Article
and bafore olause (o} as so ro-lettered, the following clause shall be inserted,

namely t-—
‘“(b) when possession of the property or any Three rupcos for every R
part of the property comprised in such deed is 100 or part thercof for the
not given or not agreed to be given, amount seoured by such deed.

Explanation.—A mortgager who gives to tho mortgages a power of attorney
tocolleot rents or a leageof the property morbtgaged orpart thereof, shall be
dosmod to have given possession within the meaning of this Artiole.”;

(13) in Article 45,—

{1} iu clauses {a}, (b) and (c), in columun {2}, for thejwords “Ten rupees”, the
words “Twenty rupees” shall be substituted; .

(2) olause {g) shall be re-lettered as clause (%) of that Article and before clause
{h} as so re-lettered, the following clause e_shall be inserted, namely:—

“(9) When given for consideration with  The same duty as is Ieviable on
the right to sell an immovable pro-  a conveyance under Article 20
perty, or when given, with or with-  for the amount ofthe considera-
out oonsideration, te a promoter or  tion or, as the case may be,
adevelopor by whatever namooalled,  market value oftheimmovable
for construction or development. of,  property whichever is greater.”{
or sale or transfer (in any manner
whatsosver) of, any immovable pro-
perty, or when given, with or with-
out consideration, irrevooabls power
of attorney transforring the possession
of any immovable property ; '
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(3) in olause (k) as so re-lettered, for the words “Ten rupees”; the words
“Twenty rupees” shall be substituted;

{(4) for the existing N.B. and the explanation below the Article, the following
shall be substituted, namely i—

« Brplanation I.—TFor the purposes of this Article, more persons than one when
belonging to the same firm shall be deemed tobe one person,

_ Explanation 11.—The term ‘registration’ includes oevery operation incidental
to registration under the Registration Act, 1908,

Ezplanation 11].—Where, under clguse (g), dutyhas been paid on the power '

of attorney, and a conveyance relatmg to that property is subsequently exeeuted
in purauance of the power of atforney between the exccutant of the power of attorney
and the person in whose favour it 1s exeouted, the duty on conveyance shall be the
duty ealculated on the market value of the property redueed by duty paid on the
power of attorney.”;

(14) in Article 57,—

{I)  incolumn 1, after the words “under lease”, the words “or by way of
decreo or final order passed by any Civil Court or any Revenue Officer” shall
be inserted;

(2} in column 2, for the words and figures “Article 20 for the amount of con-
sideration for the transfer”, the words, figures, letter and braokets “Article 20 (a)
for the amount of consideration for the transfer  or, 83 the case may be, market value of
the immovable property which ever is greater” shall be substituted.

Repeal and 12.1 d(ll) The  Bombay Stamp (Gujarat Amendment) Ordinsnce, 1994 s hereby
savings. repealed.

{(2) Notwithstanding such repeal, anything done or any action taken under  the
principal Aot as amended by the said Ordinance shall be deemed to have been done or
taken under the pnnclpal Act as smended by this Act.

BVI o
1”8.

Gﬂio 0! d .
of 1994.
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_ PART—IV
Acts of the Legislatare and Ordimns : :

The following Act of the Gujarat Legislature, having been assented 10 by the Governor on

the 29th Marth, 1996 is hereby published for general information.
i - Smt. K. R. TRIVEDI,

Secrefary to the Government of Gujarat,
. Legislative and Parliamextary Affairs Depa rmént.
By Gt 5 GUJARAT ACT NO.7 OF 19%.
( First published, after having received the assent of the Governor in the "Gujarat Govern-
ment Gazette” on the 30th March, 1996 ).
AN ACT
farther to amend the Bombay Stamp Act, 1938.

t=

It is hereby enacted in the Forty-seventh Year of the Republic of India as
follows :— ;

1. (1) This Act may be called the Bombay Stamp (Gujarat Amendment) Ston
Act, 1996. ' ' b

commence
mznt.

(2) It shall come into force on the 1st April, 1996.

e

Bom. . 2+ In the Bombay Stamp Aci, 1938, in Schedule-1, in Articie 6, in clause Amendment
LXof (2), in sub-clause (a), in item (ii), in column 2, for the words "One rupee s
every hundred rupees”, the words "Subject to a maximum of one lakh rupees, X °f 1958

one rupee for every hundred rupees" shall be substituted.
IVExtn-7—1 . - 71
F—-I-_'

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART—IV

Acts of the Guijarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 22nd March, 1997 is hereby pubtished for general information.

KUM. H. K. JHAVERI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 10 OF 1997.

(First published, after having received the assent of the Governor in the Gujaraf
Government Gazetie, on the 26th March, 19@?}

: AN ACT :
further to a}nend the Bombay Stamp Act, 1953.' : i

: It is hereby enacted in the Fq:url‘q,lI e:ghth Year of the Republic of India
as follows :— -

1. (1) This Act may be catled the ‘Bombay  Stamp (Gujarat Skori it

and: commen-

Amendment) Act, 1991‘ & : comia
(2) It shall come into force on the 1gt. April, 1997.

?ﬂqs-i 1X of "2 In the Bumhay Stamp Act, 195! {heremafttr re‘fﬂrred to as l.he A sﬂﬁ‘;m'l
' & prmnpa! Act"), in Schedule 1,5« = - _ : . ;:h“‘

g Lo T BRTEE
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: {7) for article 6, lim_ fﬂiioﬁring- shall be substituted, namely : —

‘6. AGREEMENT OR MEMORAN-
DUM OF AGREEMENT RELATING
TO DEPOSIT OF TITLE DEEDS,
PAWN, PLEDGE OR HYPOTHECA-
TION, that is to say any instrument

"evidencing an agreement or memoran-
dum of agreement relating to— .

(1) the deposit of title deeds or instru-
ments constituting or being evidence of
the title to any properily whatever (other
than 2 marketable security), where such
~ deposit has been made by way of
security for the repayment of money ad-
vanced or to be advanced by way of loan
or an existing or future debt—

(@) if such ivan or debt is repayable
on-demand or more than three months
from the date of the instrument evidenc-
ing the agreement,— '

¢} where the amount of loan
or debt does not exceed
Rs. 15,000,000

(if) where 1t exceeds Rs.
15,080,000
(b) if such loam or debt is

repayable not more than
three months from the date
of such instrument

(2) the pawn, pledge or h}r-pnlh_ecatinn
of movable property, where such pawn,

pledge or hypothecation has been made by

way of security for the repayment of
money advanced or to be advanced by way
of loan or an existing or futere debt—

(i) where the amount of loan

- or debt does not exceed
Rs. 5.00,000

(ii) where it exceeds . Rs.
5,00,000 '

Fifty paise for every
hundred rupees o7 part

thereof.

Subject to maximum of
one. lakk rupees, one
rupee for every hundred
rupees or part thereof.

Half the duty payable
under sub-clause (a).

Nil.

One hundred rupees for
every one lakh rapees or
part thereof.";
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(2) i articie 20,—

(i_)”aftér clause (¢), ﬂ.le'f;ﬂﬂwing clause Shal'l'_bﬁ inserted,

namely (—
*{d)ﬁhnﬁeyanm; so far as it re- Two ry]?efe's' for every
lates to amalgamation of bundred rupees or part
- companies under the order thereof of the market 2
of the High Court under value of the property
section 394 of the Com- which is the subject mat- I of
. panies Act, 1956. ter of such conveyance.”; 1956.

{1:) after Explanation {I, the foliowmg Expianatmn shall be _
~ inserted, namely :—

"EXPLANATION III, — For the pur-
poses of clause (d), the market value of
the property shall be desmed to be the
amount of total value of shares issued
or allotted by the fransferee company,
-either in exchange or otherwise, and the |
amount of coensideration, if aany, paid
for such amalgamation.”; '

{3) in article 30, after clause (c} the following clause shall be
inserted, namely <—

"(d) where the lease relates to Two rupees for every
movable property hundred rupees or part

e thereof on the amount of

~ average annual rent plus

the total amount of fine or-

premium or money ad-
. vanced or to he advanced,

- irrespective of the period
; for which such lease or

agrf:cment'tu lease is ex-

ecuted.”.

-

SOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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o PART—IV .

Acts of the Gujarat Legislature and Ordinances promulgated

The following Act of the Gujarat Legislature, having been assented to by
the Governor on the 30th July, 1998 is hereby published for general

information. e =2
| . KUM. H. K. JHAVERI,

‘Secrétary to the Government of Gujarat, -
Legislative and Parliamentary Affirs Department.

GUJARAT ACT NO. 9 OF 1998

(First published, after having received the assent of the Governor in the .
- Gujarat Government Gazette on the 31st July, 1998}._-

AN ACT

further to amend the Bombay Stamp Act, 1958,
Ttis ;ﬁeby enacted in the Forty-ninth Year of the Republic of India as

follows:—
" 1. (1) This Act may be called the Bombay Stamp (Gujarat Am&ndmeht};':lf:l =
= Act, 19?3. o E : : COmmence-
A * 2 Il.lﬁhl-.
(2) It shall come into force on the 1st August, 1998.

?;;ﬁ'. = t_'l - 2. In_the Bombay Stamp Aﬂ, 1958, in Schedule I,— :il“ndmazl
: ' ; to Bom: LX

of 1958,

_ (1) in article 6, in clause (2), in sub-clause (i), in column (2), for
the words "Omne hundred rupees for every one lakh rupees or part
thereof", the words "Subject to maximum of two lakhs rupees, one
rupee for every hundred rupees or part thereof” shall be substituted; '

(2) in article 12, for clauses (a) to (g), the following shall be
substituted, namely:— :

IV-Ex. 121" .. e
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"Where the compamy has no share
‘capital or nominal share capital.

_7-1998 [PART IV

Subject to minimum of ome
thousand rupees and
maximum of five Ilakhs
rupees, fifteen paise for-
every hundred rupees or part
thereof.”; "

(3) in .anicle.??,_:ﬂer clause (b}, the fﬁl!u“'ing clause shall be,

inserted, namely:—
"(c) when original morigage is one

of the description weferred to in
clause (b)(i} of article 36.

{4} in article 36,—

Subject to maximum of two
lakhs rupees, two rupees for
every hundred rupees or part

_thereof, for the amount of

the further charge  secured-
by such instrument.”;

(a) for clause {b), the fﬂlluﬁing clause shall ‘be substituted,

namely:—

"(b) When possession of the
property or any part of the property
comprised in such deed is not given
or.not agreed to be given,—

%

{i} in the case of such deed exn:cut'f:d'

by the Industrial Undertaking in
favour of any Finamcial Institution

for borrowing loans from such

Institutions

1 -
(ii) in any other case

Subject to maximum of
rupees two lakhs, two rupees
for every hundred rupees or
part thereof for the amount

- .secured by such deed.

Three rupees. for . every
hund:réd rupees or part
thereof for the amount
ecnreni by such deed. ™" ;

(b) the existing Explanation shall be re-numbered 2 Exjiit‘anau’bu I

shall be inserted; namely:—

and after Explanation I as so renumbered, the t'n[!cswmg Explanations

”Exp!amrmn H —For the purpose of this article, ‘the expression

"Industrial Undertaking" means and includes 2ny undertaking by a pcrsnn
or group -:rE persons engaged in—

(i) the manufactu:e, preservation or processing of goods;

(ii) mining or development of mines;

(iii) the hotel industry;
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{w} the transport of 'passe,ngers or gouds by road, water, air,
ropeway or by lift;

(v) the generation or dlstnl}unnn of electrtc:tjr or any other form :

of energy ;

-

{vi) the maintenance, repair, testing or servicing of machinery of

any description of vehicles or '.ri:ssels or motor boats or trailers or
tractors;

(vii) assembling, repairing or packmg any article with the aid of
machinery or energy ;

"

(viii) theé setting up or development of an industrial area or
industrial e'state .

{:xj Iishmg or pmvldmg shore facilities for fishing or

_ mam tenance thereof ;

(x) providing special ortechnical knowledge or other services for

the promotion of industrial growth;
(xi) providing weigh bridge facilities ;

(xii) the research and development of any process or product in
relation to any of the matters aforesaid.

Explanation III.—The expression "processing gnudﬂ" includes any »
or. process for producing, preparing or making any article by subjecting

any material tu a manual, mechanical, chcmma! electrical or any other -

like nperatmn =

(5) in article 44, in r.'.lause (1), for column (2}, the fﬂllﬂwmg shall be
substituted, namely:— :

"Subject.to minimum of five hundred rupe'es and maximum of

five thousand rupees, one rupee for every hundred rupees or part
thereof of the amount of the capital of partnership.";

(6) in article 56, in clause (a), fnr column (2), the following shall be
substituted, namely:— :

"Subjéct to maximum of ten thousand rupees, one rupee for every -

hundred rupees or part thereof of the face amount of the debenture.".

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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Acts nf the Gujarat Legislature and Ordinances pmmulga!ui
and Regulauons made by the Gﬂvernnr

The- following Act of the Gujarat Lﬂgaslamre having been assented lo-by
the Governor on the 26th March, 1999 is hereby pubhshcd for general information.

£Y

KUM. H. K JHAVERI,
Secrelary to the Government of Gujarat,
_ Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 7 OF 1999,

(First published, after having received thé assent of the Governor in the
Gujarat Government Gazeite on the 30th March, 1999).

AN ACT

Further to amend the Bombay Stamp Act, 1958.

It is hereb}r enacied in the F’frlelh Year of the Repubuc of India as
foliows:— . ;

1. (7} This Act may bemlled the Bombay Stﬂmp{Gujamt Amendment). &ﬂﬂ tile - -

=Act 1990 3 COMMEnce-
) meni
(2) It shall come intr:r force on the‘ 1st Pq:-rii 1‘5‘99
~ Bom.LX - 2. In the Bombay Stamp Act, 1958 (hereinafter referred to as "the Amendment
of 1958. principal Act”), in section 2, in clanse (k), Eﬁ&mh*cidhbc (i), the following ©f %ection 2 of
Bom. LX of
clause shall be inserted, namely :— 2 1958,
" (i) |mpn:ssmﬁ by franking machine ;”.
3. Inthe pnmcapa] Acl,in secnnn 10, after: sub-'iﬂctmn (2), the. follnwmg A;mndme:.;
i section
sub-sections shall be inserted, namely - : ' of Bom, LX of -
= " (2A) The Chief Controlling Revenue Authority may authorise, 1958

: .,h;ehttg such conditionsas it may deem it, the use of franking machine
for making impressions on instrumenis chargeable withduties; to mdtr;axe
payment of duties on such instruments ;

W—Ex. 7—I Bk e |
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PART- IV :
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been 2ssented 1o by the Governor on

the 30th March, 2000 is hereby published for general information.

. 3 : Kum.H. K. JHAVERI,

Secretary 1o the Government of Gujarat,
L.cglslauve and Parliamentary Affairs Department.

GUJ&RAT ACT NO. § of 2000.

(First Published, after having received the assent of the Governor in the Gujarar

Government Gazente, on the 31st March, 2000).
ANACT
further to amend the Bombay Stamp Act, 1953

hsshnebymaﬁadmﬂ:eﬁﬁyﬁtﬂYmﬂfﬁtmdhiamﬁ:ﬂm —

e S ThmActmayhecall&dthﬂBomhaySmmp{Gujamthmnd:mt}
Act, 2000. -

(2) Tt shall come into force on the 1% April, 2000.

2. In the Bombay Stamp Act, 1958 (hereinafter referred to as "the principal

Bom.LXof  Act"), in section 32A, in sub-section (1), for the words "may either before or

1958.

after”, the words "shall before" shall be substituted.
3.  In the principal Act, in Schedule L—

(1) in article 2, for the words "forty rupees”, the words mehmﬁad

mpm'shaﬂbemmwd,

{2] in article 4, for the words "Ten rupees”, ﬂnwmﬂs"’l“umtympem

shallbewbﬂlmteﬂ,

IV-Ex. 8-1 ' 8-1

Short title and

of section 324
of Bom, LX of

of Schednle I to
Bom. LX of
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/(3) marticle5, mm{h).fummmm u:
"Fifty repees” shall be substjtuted; :
~ {4) inarticle 10, for the words "forty rupees”, ﬂh':wm'ds "one

rupees" shall be substituted;

(3) mmhlﬁ,fmmnwdx'hmympm the word:
mpmshallbemhmmed =

(6) mm'tu‘:lt!ﬂ—

(i) mtlmﬂe{h}-fﬁﬂﬂm mmpeeu the word
mpues shal!bemhmmwi :

(ii) futclanse(d},ﬂiefoﬂmgdmahaﬂbemh
namely :-

"(d) CONVEYANCE, so far as it relates to
amalgamation of companies by an order of the High Court

~ under section 394 of the Companies Act, 1956, where

the aggregate arhount comprising of the market value of

shares issued or allotted in exchange of or otherwise, or
the face value of such shares, whichever is higher and
the amount of consideration, if any, paid for such
amalgamaﬂon——« '

0 dcﬁnutumed’Rs I_ﬂ_l}crm '__z!puwm.
3 "_,.7._. . osgregaie
{u) exmedsks.lﬂﬁmhmdmm Rs.zm-m
ﬁme&hmmﬁ. ' 1 per cent.
_amﬁunt
‘exceeds . R
= CTOTES.
F b g Ve :
T » R ot = gy amount:
exceeds R
crm_:es.'.
{E:J memm,mefnﬂmgm
mhmmﬁd,nnnﬂy :
Emhmmﬂrﬁhwnfcﬁuu(d),hm
of share- .
() alation 1o e Saaib e g3 :
... 2nd quoted for trading on 2 Stock means the market

Exdngg.-.,
share as on the appointed date mentioned in the sdmgfaﬂg
orwlimappmnwddatemnntmﬁmd.ﬂndueofmnfﬂ

- (b) mmmmmmmm
listed or listed but not quoted for trading on a Stock Exchangy
mmmﬁmmmﬂwwmm

L TR Mt 0 Tb il s P G i Ll e
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: (c)  where the transferee company and transferor company,

&« - “whoseshares are not listed or Hsted but not quoted for tralling on Stock
' ‘Exchange imeans the face ‘value of the share issued or allotted with
ﬁﬁmhhh“ﬁ%dﬂhﬂaﬂum :

N mmzz.furthcwmis tv.utympms the words ﬁftympeea
shallbesubmumd :

®) mmn fmdleumds"ftmympm the words mhunmad :
rupm shallbesnhmuned,

()] mmleﬁ,fmthewmda'lhnnm ﬂuwmk"ﬁentympe&s
shall be substituted;

(10) in article 29, fmﬁnwotds mtympees ﬂmmﬂs nnelmndmd
mpws :haﬂhcwhsumad :

(11) marhcie33 ﬁ!ﬂlﬂwmds'lhﬂtym themds"ﬁﬂympus
shallhtsubsuumd .

(lz}marhak:i&forﬂrwmds'l'mmpm ﬂnwmﬂs'hmtjrmpm :
shullb:mlmmmd,

{13) in article 41 fmﬂ:m'renmpm duwmﬂs"'ﬁmtympeﬂ
shall be substituted;

(14) in article 45,—

) mclanss(a).(b},(c)and{h)fmﬂuwm'mmynm
thewmds"ﬂmhundmdmpm sl:nlll:u:!il.ll.‘.l:'?.-'muliu::l1 a5

e mclme{djforthewﬂs'l’iﬁynw thc-wm:la Unc
hundred mpees shnllbesﬁbstﬂumd, : g .

-(15) mmledﬁ,fwﬂr.wds'&nmpeﬁ' ﬂ&mﬂswm
shall be substituted; -

(16) mmuﬂe4? forthewm'ds"Tmrupws ﬂ:u:ﬁuds"hrem:(mpum
shallbcsubsumted, .

{1?}munc1=43,fmthewmds sutympm the words mehnmlmd
rupees” sl:allbembsﬁtlmd, R 2

(18) in article 49, for the words "sixty rupees”, the words "one hundred
ropees" shall be substituted;

(19) in article 55, fmﬂwm sixty rupees”, them nnehunﬂvd
sballbembmmd.

- &
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PART- IV

Acts of the Gq;arat Legislature and Ordinances pmmulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legiskature, having been assented to by
the Governor on the 31% August, 2001 is hereby published for general
information.

V. M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACTNO. 19 OF 2001.

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette, on the 31% August, 2001).

AN ACT

further to amend the Bombay Stamp Act, 1958.
It is hereby enacted in the Fifty-second Year of the Republic of India as

follows :-

Short title and '
commencemer

1. (1) This Act may be called the Bombay Stamp (Gujarat

Amendment) Act, 2001.
(2)  Ttshall come into force on the 1% Septemiber, 2001

L o 2 _
IV-Ex. 26-1 6-1



Amendment of
section 2 of
Bom. LX of
1958,

Amendment of

g ection 32A of
Rom. LX of
J958.

Substitution of
section 48 of
Bonw. 1.X of
1058,

{eried within
\ghich

< pplication for
“relief under
Section 47 to be
‘nade,

30

GUJARAT GOVERNMENT GAZETTE, EX., 31-8-2001 [PART I»
In the Bombay Stamp Act, 1958 (hereinafter referred to as “the f;’:;‘
principal Act”), in section 2, in clause (g} -
(i)  in sub-clause (iii), the word "or" shall be deleted;
(i)  in sub-clause {iv), for the words “amalgamation of companies”,
the words “reconstruction or amalgamation of companies, or
shail be substituted,
(iti)  after sub-clause (iv), the following sub-clause shall be inserted,
namely :-
| “(v} any writing or letter of allotment in respect of thé
premises, given to its members 6r allottee by a co-operative
society registered or deemed to have been registered under the
Gujarat Co-operative Societies Act, 1961 or a corpofation oran Guj. X
association formed and registered under the Bombay Bom.:
Non-Trading Corporation Act, 1959 or the Gujarat Ownership 1.
Cuj. 1

Flat Act, 1973, as ihe case may be.".

In the principal Act, in section 324, in sub-section (1), after the words

“shall be accompanied by a true copy thereof”, the words, “and the Statement

in such form as may be prescribed by rules” shall be inserted.

4.

In the principal Act, for section 48, the following section shall be

substituted, namely :-

“48. The application for relief under section 47 shall be made within

the following period, that is to say, —

(a) in the cases mentioned in sub-clause (5) of clause (¢}, within six
months from the date of execution of the instruments;

(b)  in the case of an instrument substituted by another and not
presented for cancellation, within s.ix months from the ia%nof
execution of the substituting instrument,

c)  1in all other cases, within six months from the date of purchase

of impressed stamps.”.



PART (V] GUJARAT GOVERNMENT AL, FTE, EX., 31-8-200j 9

Invalidation of
. stamps and
savings.

Guj. 19 of 2601.

5. - Inthe principal Act, after section 52 B, the following section shall Ls

inserted, namely :-

“52C. Notwithstanding anything contained in sections 47, 50, 51 anc

52,
(a)

{b)

any impressed stamps which have been purchased on or after
the date of commencement of the Bombay Stamp {Gujarat
Amendment) Act, 2001 (hereinafter referred to as "the said
date") shall be used or presented for claiming allowance within
a period of six months from the date of purchase. Any such
stamps which have not been used or no allowance has been
claimed in respect thereof within the period of six months from
the date of purchase shall be rendered invalid;

any impressed stamps which have been purchased but have not
been used or no allowance has been claimed in respect thereof
before the said date, may he used or presented for claiming the
allowance under ihe relevant provisions of the Act within a
period of six months from the said date. The stamps which have
not been used or presented within the aforesaid period of six
months shall be rendered invalid."”.

6. In the principal Act, in Schedule I, -

(1)

in article 5, after clause (g), the following clause shall be

inserted, namely :-

“(ga) if telatling to giving
authority or power to a
promoter or a developer; by
whatever name called, for
construction 111: M or
development of, or .sale or

transfer (in any manner
whatsoever) of, any
immovable property.

One rupee for every hundred
rupees or part thereof of the
market value of the propernty
which is the subject matter of
such agreement:

Provided that the provisions of
secion 32A  shall, muratis
mutandis, apply to  such
agreement, memorandum  or
records thereof or as they apply to
an instrument under that section:
Provided further that if the

laserfiorn: of new
section 32 Cin
Bom. LX of
1938,

Amendment of
Schedule ! to
Bom LX of
1958,
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namely :-
“(ii) if possession is not so
given.

Subject to maximum of two lakhs
apees, two rupees for every
hundred rupees or part thereof,
for the amount of the further
charge secured by  such
instrument.™;

GUJARAT GOVERNMENT GAZETTE, EX., 31-8-2001 [PART IV
proper stamp duty is paid under
clause (g) of article 45 on a power
of attorney executed betweer the
same parties in respect of the
-same property, then the stamp
duty under this article shall be
fifty nupees.”;

(2) . inarticle 20, - N
(i) - inclause (a), for the words and figures "under article No. 56.", -
the words and figures "under article No. 56, relating to immovable
property” shall be substituted;
(i) before clause (a), the following clause shall be inserted,
namely :-
“(aa) CONVEYANCE, Two rupees for every hundred
~not being a transfer rupees or part thereof - of the
charged or exempted amount of the consideration for
under article 56, relating  such conveyance or, as the case
to movable property. may be, the market value of the
' property which is the subject
matter of such conveyance
whichever is greater.”;
(iii)  after clause {c), the following clause shall be inserted, namely :-
“(ccy CONVEYANCE, The stamp duty as is payable
(not being a transfer under clause (a) and (aa), as the
charged or exempted under case may be.”;
article No. 56) if relating to
both movable and
immovable property.
(ivy in clause (d), for the words “amalgamation”, the words
“reconstruction or amalgamation ” shall be substituted;
(3)  inarticle 27, -
(i) in clause (b), for item (ii), the following shall be substituted,* -
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(ii)

clause (c) shall be deleted;

4) . in article 36, -

{1

(ii)

®)
(i)

(i)

26-5

for clause (b), the following clause shall be substituted,

namely:-

“(b) when possession of

the property or any part
of the property
comprised in such deed

is not given or not

agreed to be given.

Subject to miaximum of rupees
two lakhs, two rupees for every
hundred rupees or part thereof for
the amount secured by such
deed.”;

Explanation I and Explanation I shall be deleted;

for clause (gj, the following clause shall be substituted,

in article 45, -
namely:-

“(g) When given io
a promoter or
developer; by

whatever name called,
for construction on; or
development of, or
sale or transfer (in any
manner  whatsoever)
of, any immovable
property.

One rupee for every hundred rupees
or part thereof of the market value of
the property which is the subject
matter of such power of attorney:

Provided that the provisions of
section 32A shall mutatis mutandis
apply to such an instrument of
power of attorney as they apply to a
conveyance under that section:

Provided further that when proper
stamp duty is paid under clause (ga)
of article 5, on an agreement or
records thereof or memorandum of
an agreement executed between the
sarae parties and in respect of sgme
property, the duty chargcable‘pndcr
this clause shall be rupees che
hundred.”;

in Explanation 111, for the word, bracket and letter “clause (g},
the word, bracket and letter “clause (f) shall be substituted,

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART- IV
Acts of the Gujarat Legislature and Ordinances pmmulgated
and Regulatlons made by the Governor.

The following Act of the Gujarat Legislature, having becn asscuted to by the
Governor on the 31st March, 2002 is hereby published for general information.

V. M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 5 OF 2002.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette”, on the 31st March, 2002)..

AN ACT
further to amend the Bombay Stamp Act, 1958.

It is hereby enacted in the Fifty-third Year of the Republic of India as
follows :- '

1.. (l) This Act may be called the Bombay Stamp (Gujarat Amendment) Short title and
Act, 2002. commencement,

(2) Tt shall come into force on the 1% April, 2062.

2 In the Bombay Stamp Act, 1958 (hereinafter referred to as “the principal Amendment

Bom. LX of Act™), in section 3, after clause (a), the following clause shall be inserted, of section 3 of

1958. . Bom. LX of
~namely :- 1958,

(aa) every instrument mentioned in Schedule I, which not having been
previously executed by or on behalf of or in favour of. the Government or any
local authority, is executed by or on behalf of or in favour of, the Government or
any local authority;".

IV-EX.6-1 6.1
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- Amendment
of section 46
of Bom. LX

_of 1958,

Amendment
of Schedule
It0 Bom.

LX of 1958.

GUJARAT GOVERNMENT GAZETTE EX.S 1-3-2002

3. - Intheprincipal Act, in section 46, in sub-section (1), for the words “twenty
four per cent.”, the words “fifteen per cent.” shall be substituted.

4. Inthe principal Act, in Schedule 1, -

1) in article 5, after clause (ga), the following clause shall be inserted,

namely :-

“(gb) if relating to advertisernent on

- radio, television, cinema, cable

1 of 1956.

network or any media other than
newspapers.

Subject to maximum of twenty-five
thousand rupees, twenty-five paise for -
every hundred rupees or part thereof on
the amount of consideration of such

- agreement.”;

(2) n artlcle 20, for clause (d), the following shall be substituted,

namely -

(d) CONVEYANCE, so far as it

refates to reconstruction or
amalgamation of companies by an

“order of the High Court under section

394 of the Companies Act, 1956.

Subject to maximum of ten crores rupees ~

(i) ~an amount equal to 0.75 per

cent. of the aggregate amount
comprising of the market value

of share issued or allotted in -

exchange of or otherwise, orthe
face value of such shares,
whichever is higher and the
amount of consideration, if any,
paid for such amalgamation, or

(i)  an amount equal to 0.75 per
cent. of the true rharket value
of the immovable property.
situated in the State of Gujarat
.of the transferor company,

whichever is higher.”;

3) in amcle 30, in clause (a) ——

(i) insub-clause (i), for the words, brackets and figures, “The same
- duty as a Bond (No. 14)”, the words “One rupee for every
hundred rupees, or part thereof” shall be substituted;

(ii) in sub-clause (11), for the words, brackets and ﬁgures “The same -
_ duty as a Bond (No. 14)”, the words “Three rupees for every
hundred rupees or part thereof” shall be substituted;

{4) after article 30, the following article shall be inserted, namely :-

“30A. LEAVE AND LICENCE
AGREEMENT relating to immovable
property other than the residential

propert;.

et

Fifty paise for every hundred rupees or
part thereof on the whole amount
payable or deliverable plus the total
amount of fine or premium or money
advanced or to be advanced itrespective
of the period for which such leave and
licence agreement is executed.”.

FIOVTEDNAENMT ~CnNTD a1 ppiee A ANDHINAGAR

[PART-IV
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PART- IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor

The following Act of the Gujarat Legislature, having been assented
to by the Governor on the 29th March, 2003 is hereby pubhshed for
general information.

V.M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACTNO. 15 OF 2003.

(First publsshed after having received the assent of the Governor in
the “Gujarat Government Gazefte” ‘on the 3‘1”t March, 2003).

AN ACT

further to amend the Bombay Stamp Act, 1958.

4

It is liereby enacted in the*szty fourth Year of the Republic of India as
tollows:-

1. (1) This Act may be called the Bombay Stamp (Gujarat Amenclmcnt) Short title
Act, 2003. _ - and
AR ' “ commence-
ment.

(2) It shall come into force on the 1 -‘Apx_'-j_l, 2003 _

EVEPYEN

IV Ex. 16-1 o 16-1



16-2

of secton I
of 1958,

Deletion of
section 3B of
Bom. 1.X of
1958,

Amendiment of
Schedule I to
Bom. L.X of
1958.

GUJARAT GOVERNMENT GAZETTE, EX,, 31-3-2003
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[PART 1V

In the Bombay Stamp Act, 1958 (hereinafter referred to as “the prircipal
A.t), for section 3A, the following section shall be substituted, namely :-

“3A. (1) Every instrument chargeable with duty and described in the following
articles of Schedule I when executad in regpect of immaovable property sitwated in

forty per cent. {;rcluding rate of stamp Gty

- the State shall, in addition to such Cuty, be chargearle with a duty at the rate of
- be incrzased as provided for in

scctions 207 and 209 of the Guiartet Paucha;mts Act, 1993 o such duty, namely :-

No. 17 (Cextificate of sale),

e}

(2)  No. Z0(a), 20(b} anc 20(r} (Conveyance),

(3}  No.26 (Exchange of property),

{#)  No. 27 (Further charge),

(5y  No. 28 (Gift),

(6) o. 30 (Lease),

(7}  No. 36 (Mortgage-deed),

(8) No. 45() (Power of Attomey when given for consnderanon and
authorising the attomey to sell any immovable property),

{9y  Ne. 52 (Settlement),

(10)  No. 57 (Transfer of lease).

2

Except as otherwise provided in sub-section (1), the provisions of this Act

and the rles made thereunder shall, so far as may be, apply in relation to the
additional duty chargeable under sub-section (1) as thev apply in relation to the

duty chargeable under section 3.”

3. Inthe principal Act, section: 3B shall be deleted

4, In the principal Act, in Scheduic 5-

(1) in article 27, after clause (b), the followmg clause shall be inserted,
namely -
“(c} when original mortgage isone  The same duty as is leviable
of the description referred toin  under article 6 (1) (al."”;
viause (b) (i) of article 36.
(2)  inarticle 36, -
(a) for clause (b), the following clause shall be substituted, namely :-

“(b) When possession of the
property or any part of the property

Bom, L
of 1958,

CGui. 18 ¢
1093,
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comprised in such deed is not given or

not agreed to be given, -

(i) in the case of such Zeed The same duty as is leviable
executed in respect of under article 6(1)(a).
borrowing loana for resivzntial
purpose;

(ii})  in any other case Suhiect to maximum of rupees

two lakhs, two rupecs for every
hundred rupees or part therecf
for the amount secured by such
deed.”;

(b)  after Explanation I, the following Explanation II shall be inserted,
namely :-

“Explanation IL-  For the purpose of this atticle, the expression
“residential purpose” means and includes acquiring of land, constructing,
purchasing or repairing & dwelling house for own use.”.

“Government Central Press, Gandhinagar.

Y
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Acts of the GuJarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Guijarat Legislature, having been assented
to by the Governor on the 10" June, 2004 is hereby published for general
information.

S. S. PARMAR,

Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 18 OF 2004.

(First pubhshed after having received the assent of the Governor in
the "Gujarat Government Gazette”, on the 11 June, 2004).

AN ACT

further to amend the Bombay Stamp Act, 1958.

It is hereby enacted in the Fifty-fifth Year of the Republic of Indla as .
follows:-

1. This Act may be called the Bombay Stamp (Gujarat Amendment) Act, Short titte.

2004.
omLXof 2 In thc‘z' Bombay Stamp Act, 1958 (hereinafter referred to as the "the  Amendment of
958. principal Act”), in section 32A,-- sectlon 324 of
Bom. LX of
1958.

IV -Ex-20 20-1
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Amendment
of section

32B of Bom,
LX of 1958,

Amendment
of section 53
of Bom. LLX
of 1958,

Amendment
of Schedule 1
to Bom. LX
of 1958,

GUJARAT GOVERNMENT GAZETTE, EX. 11-6-2004 [PART 1V

(1) to sub-section (1), the following proviso shall be inserted, namely:--

"Provided that for the purpose of this sub-section, the consideration
set forth in an instrument executed by the State Govermment, the Central
Government, a local authority; Gujarat Housing Board, Gujarat Slum Clearance
Board or Gujarat Industrial Development Corporation, shall be deemed to be the
true market value of the property which is the subject matter of such
instrument."; v

(2) the proviso to sub-section (3) shall be deleted.
3. In the principal Act, in section 32B, in sub-section (1), for the words
"within a period of sixty days", the words "within a period of ninety days" shall
be substituted. '
4.  In the principal Act, in section 53, in sub-section (1), in the proviso, in
clause (a), for the words "sixty days", the words "ninety days" shall be
substituted.

5. In the principal Act, in Schedule 1,--

(1) in article 20, in clauses {a} and (b), for the words "Eight rupees”, the
words "Six rupees” shall be substituted;

(2) in article 27, in clause (b}, in sub-clause (i), for the words “Eight
rupees”, the words “Six rupees" shall be substituted.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART 1V

Acts of Gujarat Legislature and Ordinance Promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature. having been assented to by the Governor on the 3 i
Mareh. 2006 is hereby published for general information,

5. 5. PARMAR,

Secretary to the Government of Gujarat.

Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 14 OF 2006.

(First published. after having received the assent of the Governor in the "Gujarat
Government Gazette”, on the 31% March. 2006).

AN ACT

further to amend the Bombay Stamp Act. 1958.

It is hereby enacted in the Fifty-seventh Year of the Republic of India as
follows:-

1. (1) This Act may be called the Bombay Stamp (Gujarat Amendment)
Act. 2006. '

(2) It shall come into force on the 1™ April. 2006.

W i Bt 2. In the Bombay Stamp Act. 1938 (hereinafter referred to as “the principal r‘"l“'mllm'l;i of
a4 - Fan i g k> F G e seeti 3
1938, Act™. in section 4. in sub-section (1), for the words “ten rupees”. the words “one ;.:.rl:l;,x';r
hundred rupees”™ shall be substituted. 1958,
3 in the principal Actl. in section 6. in the proviso, for the words “ten Amendment of
. SpE. |, SRR g R A ? : section 6 of
rupees”, the words “one hundred rupees” shall be substituted. Bom. LX of
1938,

Ex.IV-14-1 14-1
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Amendment 4. In the principal Act. in section 29.—
of section 29
of Bom. LX of : E - . tn -
1958, (1} in sub-section (4). in the proviso. for the words “eight rupees”. the

words “one hundred rupees™ shall be substituted:

(2} in sub-section (3). for the words “eight rupees™ occurring at two
. places, the words “one hundred rupees” shall be substituted.

Amendment =
of Schedule 1 "
to Bom. LX of

1958. . {1) article 1 shall be deleted.

-

In the principal Act. in Schedule 1.—

(2) in article 2, for the words “Subject to a maximum of one hundred
rupees, four rupees for every hundred rupees or part thereof of the
value of the bond”. the words “One hundred rupees” shall be
substituted.

(3) in article 3. for the words “Fifty rupees.”. the words “One hundred . -
rupees” shall be substituted, f

(4) for article 5. the following shall be substituted. namely:—

“5. AGREEMENT OR MEMORANDUM
OF AN AGREEMENT OR ITS

RECORDS-

(a) if relating to the sale of a bill of Nil
exchange;

(b) if relating to the purchase or sale of a One rupee for every ten thousund
Government security; rupees or part thereof of the value of the

security at the tme of its purchase or. as
the case may be. sale.
(c) if relating to the purchase or sale of
shares, scrips, stocks. bonds. debentures.
stocks or any other marketable security of
a like nature in or of any incorporated
company or other body corporate.-

{(1)when such agreement or memorandum In the case of forward contracts
of an agreement is with or through a relating to the purchase or sale of
member or between members of a securities. one rupee for every len
Stock Exchange recognized under the thousand rupees or part thereof of the

XLII of Securities Contracts {Regulation) Act, value of the security at the time of is
1936, 1956. purchase or. as the case may be. sale.
(i1) in other cases; One rupee for every ten thousand

rupees or part thereof of the value of
the security at the time of its purchase
or. as the case may be. sale.
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(d) if relating to the purchase or sale of
cotton including cotton pods or Kapas
{unginned cotton):

(e) if relating to the purchase or sale of
bullion or specie:

(f) if relating to purchase or sale of oil seeds;

.

(g) if relating to the purchase or sale of any
kind of yarn. non-mineral oils or spices:

{ga) if relating to giving authority or power to
a promoter or & developer. by whatever name
called. for construction on or development of,
or sale or transfer (in any manner whatsoever)
of. any immovable property;

(gh) if relating to advertisement on radio.
television. cinema. cable network. or
any media other than newspaper:

(h) if not otherwise provided for

GUJARAT GOVERNMENT GAZETTE Ex. 31-3-2006
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One rupee for every ten thousand
rupees or parl thereof of the value of
cotton at the time of its purchase or,
as the case may be. sale.

One rupee for every ten thousand
rupees or part thereof of the value of
silver. gold or. as the case may be,
sOvereigns.

One rupee for every ten thousand
rupees or part thereof of the value of
the oil seeds at the time of its
purchase or. as the case may be. sale.

One rupee for every ten thousand
rupees or part thereof of the value of
such varn, groundnut oil. .other non-
mineral oil or, as the case may be,
spices. :

One rupees for every hundred rupees
or part thereof of the market value of
the property which is the subject
matter of such agreement:

Provided that the
provisions of section 32A shall.
mutates mutanids, apply to such
agreement, memorandum  or
records thereof as they apply to an
instrument under that section:

Provided further that if the
proper stamp duty is paid under
clause (g) of article 45 on a power
of attorney executed between the
same parties in respect of the same
property. then the stamp duty
under this article shall be one
hundred rupees.

Subject to maximum of three lakh
rupees, fifly paise for every hundred
rupees or part thereof on the amount
of consideration specified in such
agreement.

one hundred rupees.
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Exemption

Agreement or Memorandum of Agreement
or its records,-

(a) for or relating to the purchase or sale of

goods or merchandise exclusively. not
being an agreement or memorandum of
agreement chargeable under entry (d).
entry (e), entry (f) or entry (g) of this
article or NOTE or memorandum
chargeable under article 40:

(b) made in the form of tenders to the

Central Government for or relating to
any loan.

AGREEMENT TO LEASE
{See Lease No.30) ™.

[PART-IV

(5) for article 6. the following shall be substituted. namely:—

"6. AGREEMENT OR MEMORANDUM

(1)

OF AGREEMENT RELATING TO
DEPOSIT OF TITLE DEEDS. PAWN.
PLEDGE OR HYPOTHECATION,

that is to say any instrument evidencing an
agreement or memorandum of agreement
relating to-

the deposit of title deeds or instruments
constituting or being evidence of the title
to any property whatever (other than a
marketable security). where such deposit
has been made by way of security for the
repayment of money advanced or to be
advanced by way of loan or an existing
or future debt-

{(a})if such loan or debt is repayable

on demand or more than  three

months  from the date of the
instrument evidencing the
agreement.—

(i) where the amount of loan or
debt  does not exceed
Rs.10.00.00.000

{11) where it exceeds

R5.10.00.00.000;

Subject to maximum of one lukh
rupees. twenty-five paise for every
hundred rupees or part thereof.
Subject o maximum of three lakh
rupees. fifty paise for every hundred
rupees or part thereol,
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(b} if such loan or debt is repavable
not inore than three months from
the date of such instrument;

(2} the pawn, pledge or hypothecation of
movable property. where such pawn.
pledee or hypothecation has been
made by way of security for the
repayment of money advanced or to
be advanced by way of loan or an
existing or future debt-

(i) where the amount of loan or debt

does not exceed Rs.10.00.00.000

(i1} where it exceeds Rs. 10,00.00.000

Half the duty pavable under sub-
clause (a).

Subject to maximum of one lakh
rupees. twenty-five paise for every
hundred rupees or part thereof.
Subject to maximum of three lakh
rupees. fifty paise for every hundred
rupees or part thereof.”,

(6) in article 9, in clause (b). for the words “Two hundred and fifty rupees”,
the words “One hundred rupees” shall be substituted.

{7} in aricle 10, for the words “Subject to a maximum of one hundred
rupees. four rupees for every hundred rupees or part thereof ™. the words
*One hundred rupees” shall be substituted.

(8) m article 11, for the words “Fifty rupees”. the words “One hundred

rupees” shall be substituted.

(9) i article 12. for the words “Subject to minimum of one thousand rupees

and maximum of five lakhs rupees.

fifteen paise for every hundred

rupees or part thereof”. the words “Subject to maximum of five lakhs
rupees. fifty paise for every hundred rupees or part thereof” shall be

substituted.

(10} in article 13. for the portion beginning with the words “The same duty™
and ending with the words “forty rupees™, the words "One hundred

rupes” shall be substitvted,

{11) foraricle 14. the following shall be substituted:—

“14. BOND as defined by section 2(c) not
being o debenture and not bemg otherwise
provided for by this Act. or by the Gujarat
Court-fees Act. 2004, if the amount or

'3“:!;‘!'l 4 of value secured by the bond-

{i} does not exceed Rs. 10.00.00.000

Ex.IV-14:2

Subject to maximum of one lakh
rupees. twenty-five paise for
every hundred rupees or part
thereof.
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{(ii) where it exceeds Rs.10.00.00.000 Subject to maximum of three

lakh rupees. fifty paise for every
hundred rupees or part thereof.

See Administration Bond (No.2). Bottomry Bond
(No.15). Customs Bond or Excise Bond (No.23).
Indemnity Bond (No.29). Respondentia Bond
{No.50). Security Bond (No.51).

Exemption

Bond. when executed by any person for the purpose
of guaranteeing that the local income derived from
private subscriptions to a charitable dispensary or
hospital or any other object of public utility, shall
not be less than a specified sum per mensum.”,

(12)

(13)

(14)

(17)

in article 16. for the words “Fifty rupees™. the words “One hundred
rupees shall be substituted.

in article 18. for the words “Two rupees”. the words “One rupee for every
one thousand rupees or part therzof of the value of the share. scrip or
stock™ shall be substituted. ;

in article 20.-

{(a) in clause (a). for the words “Six rupees”. the words “Four rupees
and twentv-five paise”™ shall be substituted.

(b) in clause (b). for the words “Six rupees”. the words “Four rupees
and twenty-five paise” shall be substituted.

(c) in clause (d). in entries (i) and (ii). for the figures and word “0.75
per cent.” . the figure and word “*1 per cent.” shall be substituted.

in article 21. for the words “Twenty rupees’. the words “"One hundred
rupees “ shall be substituted.

in article 22, for the words “The same duty as is payable on the original
subject to a maximum of fifty rupees”. the words “One hundred rupees™.
shall be substituted.

in article 23, for the words “Subject to a maximum of one hundred rupees.
four rupees for every Rs.100 or part thereof of the amount of bond”. the
words “One hundred rupees™ shall be substituted.
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(18)

(19)

(20)

(21)

(22)

(23)

GUJARAT GOVERNMENT GAZETTE Ex. 31-3-2006

in article 24.-

(a) for the words “such instrument being signed by or on behalf of the
owner of such goods upon the sale or transfer of the property therein
when such goods exceed in value twenty rupees”. the words “when
such goods exceed in value one hundred rupees” shall be substituted;

(b) for the words “Twenty rupees”, the words “One rupee for every
one thousand rupees or part thereof™ shall be substituted,

in article 23. for the words “Five hundred rupees”, the words “One
hundred rupees” shall be substituted.

in article 27.-
(a) in clause (b),—

(i) in entry (i), for the words “Six rupees”. the words “Four
rupees and twenty-five paise” shall be substituted:

(i1) in entry (ii). for the words “Subject to maximum of two
lakhs rupees, two rupees for every hundred rupees or part
thereof, for the amount of the further charge secured by
such instrument”. the following shall be substituted.
namely:—

“(a) where the amount of further charge secured by such
instrument does not exceed Rs.10.00.00.000/-. subject
to maximum of one lakh rupees. twenty-five paise for
every hundred rupees or part thereof:

(b) where the amount of further charge secured by such
instrument exceeds Rs.10.00.00.000/-. subject to
maximum of three lakh rupees. fifty paise for every
hundred rupees or part thereof.”;

(b) clause () shall be deleted.

in article 29. for the words “Subject to maximum of one hundred rupees,
six rupees for every Rs. 100 or part thereof of the amount secured”. the
words “One hundred rupees™ shall be substituted.

in article 30. in clause (a). in entry (i), for the words “Three rupees”. the
words “Twao rupees™ shall be substituted.

in article 31. for the words “Two rupees™. the words “One rupee for every
one thousand rupees or part thereof of the value of the shares” shall be
substituted.

14-7
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a0

(24)

(26)

(27)

(28)

" (b)

(29)

GUIARAT GOVERNMENT GAZETTE Ex. 31-3-2006 [PART-IV

in article 32. for the words “Sixty rupees”. the words “One hundred

rupees” shall be substituted.

in article 33. for the words “Fifty rupees”. the words “One hundred

rupees” shall be substituted,

in article 34. for the words “Two hundred and fifty rupees”. the words
“One hundred rupees™ shall be substituted.

in article 35. in clause {(a). for the words “One thousand rupees”. the words
“One hundred rupees” shall be substituted: i

in article 36,-

(a) for clause (b). ihe following shall be substituted. namely :-

when possession of the property or
any part of the property comprised
in such deed is not given or not

agreed to be given.

(b) Explanation II shall be deleted.

-

The same duty as is leviable
under article 6(1 }{a)'™;

in article 37. in clause (a). for the words “Twenty-five paise™. the words

“Fifty paise”™ shall be substituted.

(30) for article 39. the following shall be substituted, namely:-

NOTE OR MEMORANDUM. sent
by a Broker or Agent to his principal
intimating the purchase or sale on
account of such principal-—

{u) of cotton including couton pods
or Kapas (Unginned Cotton).

{b} of bullion or specie.

(c) of oil-seeds,

One rupee for every ten thousand rupees or
sart thereof of the value of cotton at the
time of its purchase or. as the case may be,

sale,

{One rupee for every ten thousand rupees or
part thereof of the value of silver. gold or.
as the case may be. sovereigns at the ume
of purchase or. us the case may be. sale.

One rupee for every ten thousand rupees or
part thereof of the vilue of the oil seeds at
the ume of its purchase or. s the case may

be. sale.
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{d) of any kind of yarn. One rupee for every ten thousand rupees or
part thereof of the value of such yarn.
ground-nut oil. other non-mineral oil or
spices at the time of its purchase or. as the
case may be, sale.

non-mineral oils or spices.

{e) of any other goods exceeding Nil

twenty rupees in value.
(f) of any share. scrip. stock. bond. One rupee for every ten thousand rupees or
debenture stock or other marketable part thereof of the value of the security at
security of a like nature exceeding the time of its purchase or, as the case may
twenty rupees in value not being a be. sale.

Government Security

(g) of a Government security. One hundred rupees.”,

(31) in article 41. for the words “Twenty rupees”. the words “One hundred
rupees” shall be substituted.

(32) in article 42. in clause (a). for the words “One rupee”. the words “Five
rupees” shall be substituted.

(33) in arucle 43. in the proviso. in clauses (a) and (c). for the words “ten
rupees”. the words “one hundred rupees” shall be substituted.

(34) inwtcle 44—

{a) in clause (1). for the words “Subject to minimum of five hundred
rupees and maximum of five thousand rupees. one rupee for every
hundred rupees or part thereof of the amount of the capital of
partnership”™. the words “Subject 10 maximum of ten thousand
rupees. one rupee for every hundred rupees or part thereof of the
amount of the capital of partnership™ shall be substituted:

(b)n clause (2). in sub-clause (b). for the words “"Two hundred
rupees”. the words “One hundred rupees™ shall be substituted:

{ch m clause (3). in sub-clause (b). for the words “Two hundred
rupces”. the words "One hundred rupecs™ shall be substituted.

(35) in arucle 46. for the words “Twenty rupees”. the words "One hundred
rupees shall be substituted.

(36) in article 47. for the words “Twenty rupees”’. the words “One hundred
rupees’ shall be substituted.

(37) in article 48. for the portion beginning with the words “Subject 10 a
maximuwm” and ending with the words “for which the property was
mortgaged”. the words “One hundred rupees” shall be substituted.

Ex.IV-14-3
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(38) in article 49. for the portion beginning with the words “Subject to a
maximum’ and ending with the words “value of the claim™. the words “One
hundred rupees™ shall be substituted.

(39) in article 51, for the words. letters and figures “Subject to 4 maximum of
sixty rupees. six rupees for every Rs.100 or part thereof of the amoum
secured”. the words “One hundred rupees” shall be substituted.

(40) in article 52.—

(a) under the heading “A- Instrument of (including a deed of
dower)-". in the first proviso. for the words “ten rupees™. the
words “one hundred rupees” shall be substituted;

(b) under the heading “B- Revocation of -7, in entries (i) and (ii). for
the wards “twenty rupees”. the words “one hundred rupees”™ shall
be substituted.

(41) article 54 shall be deleted.

(42) in article 55. for the words “Subject to a maximum of one hundred rupees.
the duty with which such lease is chargeable™. the words “One hundred
rupees shall be substituted.

(43) in article 56.—

(a) in clause (b). for the portion beginning with the words “The
same duty” and ending with the words “a maximum of fifty
rupees . the words “One hundred rupees™ shall be substituted:

(b) in clause (c). for the words “Fifty rupees. the words “One
hundred rupees™ shall be substituted:

(c) inclause (d). for the portion beginning with the words “The sume
duty” and ending with the words "a maximum of fifty rupees’™.
the words “One hundred rupees™ shall be substituted.

{44) in article 538.—

(a) in clause A, for the portion beginning with the words “The same
duty” and ending with the words “not exceeding one hundred
rupees . the words "One hundred rupees™ shall be substituted:

{b) in clause B. for the portion beginning with the words “The same
duty” and ending with the words “not exceeding fifty rupees™.
the words “One hundred rupees”™ shall be substituted.

(45) article 539 shall be deleted.

Government Central Press, Gandhinagar.
=
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Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor
on the 30® March, 2007 is hereby published for general information.

H.D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 7 OF 2007.

(First published, after having received the assent of the Governor in the "Gujarat
Government Gazette”, on the 30™ March, 2007).

ANACT

further to amend the Bombay Stamp Act, 1958.

It is hereby enacted in the Fifty-eighth Year of the Republic of
India as follows :-

1. (1) This Act may be called the Bombay Stamp (Gujarét Short title and
Amendment) Act, 2007, commencement,

(2) It shall come into force on the 1% April, 2007.

IV- Ex.-8-1 - 81
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Amendment of 2, In the Bombay Stamp Act, 1958, in Schedule I, - Bom. LX of
Schedule I to 1938,
Bom. LX of

1958, (1) in article 20, -

(a) in clause (a), for the words “Four rupees and
twenty-five paise”, the words “Three rupees and
fifty paise’ shall be substituted;

(b) in clause (b), for the words “Four rupees and
twenty-five paise”, the words “Three rupees and
fifty paise” shall be substituted.

2) in article 27, in clause (b), in entry (i), for the words

“Four rupees and twenty-five paise”, the words “Three
~ rupees and fifty paise” shall be substituted.

Government Central Press, Gandhinagar.
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PART IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The Following Act of the Gujarat Legistature, having been assented to by the Governor
on the 30th March, 2007 is hereby published for general information.

H. D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 11 OF 2007,

(First published, after having received the assent of the Governor in the "Gujarat
Government Gazette®, on the 30th March, 2007).

AN ACT

further to amend the Bombay Stamp Act, 1958.

It is hereby enacted in the Fifty-eighth Year of the Republic of
India as follows :-

1. (1) This Act may be called the Bombay Stamp (Gujarat Second Short title and
Amendment) Act, 2007. commencement.

(2) It shall come into force on such date as the State Government
may, by notification in the Official Gazette, appoint.

Ex.-IV-12-1 12-1
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Amendment of 2,

section 2 of Bom.
LX 1958.

Amendment of
section 5 of Bom,
X 1958,

Amendment of
section 9 of Bom.
LX 1958,

Amendment of
section 10 of
Bom. LX of
1958,

Deletion of
" Bom. LX of
1958,

GUJARAT GOVERNMENT GAZETTE EX. 30-3-2007

In the Bombay Stamp Act, 1958 (hereinafter referred to as "the
principal Act"}, in section 2,-
(1)

in clause (i), the following Expianation shall be added, namely:-

"Explanation.- The terms "signed” and "signafure" also include

attribution of electronic record as provided in section 11 of the °

Information Technology Act, 2000.".
(2)  in clause (ja), the following Explanation shall be added, namely:-

"Expldnation. - Where any plant and machinery of a factory transferred
or sold with the intention of running the said factory, such fransaction
shall be deemed to be a transaction of the inmovable property.";

3) in clause (k), after entry (ii1), the following entry shall be added,
namely :-

"(iv) receipted chalan or the certificate issued under e-
stamping system or any other system as may be
prescribed by rules.”;

(4)  inclause (1), the following Explanation shall be added, namely:-

"Explanation.- The term "document” also includes any electronic
record as defined in clause (f} of sub-section (I) of section 2 of the
Information Technology Act, 2000.".

3. In the principal Act, in section 5, after the word “matters” occurring
at two places, the words “or distinct transactions” shall be inserted.

4. In the principal Act, in section 9, in clause (b), the words "or any
instrument chargeable with duty under Schedule 1” shall be added at the
end.

5. In the principal Act, in section 10, in sub-section (2B), in clause

(iii), the words “and for other systems specified in entry (w) of clause
{k) of section 2" shall be added at the end.

6. Inthe principal Act, section 32B shall be deleted.

[PART-TV

21 012000,

21 of 2000,
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on the
16™ March, 2016 is hereby published for general information.

C. J. GOTHI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 1 OF 2016.

(First published, after having received the assent of the Governor, in the "Gujarat Government
Gazette”, on the 18™ March, 2016).

AN ACT
further to amend the Gujarat Stamp Act, 1958.

It is hereby enacted in the Sixty-seventh Year of the Republic of
India as follows:-

1. This Act may be called the Gujarat Stamp (Amendment) Act, 2016.  Short title.

IV Ex.-1 1-1
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Amendment of
section 17 of
Bom. LX of
1958.

Amendment of
section 53 of
Bom. LX of
1958.

GUJARAT GOVERNMENT GAZETTE, EX., 18-3-2016 [ PART IV

2 In the Gujarat Stamp Act, 1958, (hereinafter referred to as “the
principal Act”), in section 17, after the existing proviso, the following
proviso shall be added, namely:-

“Provided further that the instrument, so far as it relates to
reconstruction or amalgamation of companies by an order of the High Court
under section 394 of th€ Companies Act, 1956 shall be stamped within
thirty days from the date of the order of the High Court.”.

3. In the principal Act, in section 53, in sub-section (1), to clause (a), the
following proviso shall be inserted, namely:-

“Provided that if the Chief Controlling Revenue Authority is
satisfied that such person was prevented for sufficient reasons from
presenting the application within the period specified above, he may allow
such person to present the application within a further period of ninety days
on payment of non-refundable amount of rupees one thousand for every
thirty days or part thereof.”.

Go‘vemment Central Press, Gandhinagar.

1 of 1956.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor

The following Act of the Gujarat Legisiature, having been assented to by the
Governor on the 2™ April, 2018 is hereby published for general information.

K. M. LALA,

Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. % OF Z18S.
(First published, after having received the assent of the Governor, in the "Gujarar
(Government Gazette”, on the 6% April, 2018).
AN ACT

further to amend the Gujarat Stamp Act, 1958,

It is hereby enacted in the Sixty-ninth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Gujarat Stamp (Amendment) Acl,  gport title and
2':]13. Commencement.

(2) It shall come into force on such date as the State Government
may, by notification in the Official Gazetre, appoint.

Amendmentaf 2 in the Gujarat Stamp Act, 1958 (hercinafier referred to as “the gom 1% of
section 2of  principal Act”), in section 2, in clause (g), for para (iv), the following parz 1958,
Bom.LX of 1958.  shal] be substituted, namely:-

EX. V-2 -1
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Amendmentof 3.

GUIARAT GOVERNMENT GAZETTE, EX. 06-04-2018 [ PART IV

“(iv) every order made by the National Company Law Tribunal
under section 232 of the Companies Act, 2013 in respect of a
scheme for reconstruction of the company or companies invalving
merger or the amalgamation of any two or more companies and
everv order made by the Reserve Bank of India under section 444
of the Banking Regulation Act, 1949 in respect of amalgamation or
dissofution of Banking companies, or”,

In the pnncipal Act in section 17, for the second proviso, the

section 17ef  following proviso shall be substituted, namely:-

Bom.LX of 1958

Amendment of 4
Selhedule 1 o
BomLX of 1958,

1 of 1956

— 1B el 20013

=
Yaf 195,
03,

A
1B

“Provided further that the instrument, so far as it relates toan order
of -

(i)  the National Company Law Tribunal under section 232 of
the Companies Act, 2013 in respect of a scheme for
reconstruction of the company or companies involving
merger or the amalgamation of any two or more companies,

{ii}  the Reserve Bank of India under section 44A of the Banking
Repulation Act, 19459 in respect of amalpamation or
dissolution of Banking companies,

shafl be stamped within thirty days from the date of such order of

the National Company Law Tribunal or, as the case may be, the

order of the Reserve Bank of India.".

In the principal Act, in Schedule I -

(1} in article 7, -

(1) for the words and fipures “under section 97 of the Companies Act,

1956, the words and figures “under the Companies Act, 2013"
shall be substituted;

(i1} in the Exemption, for the words and figures “under section 25 of

the Companics Act, 1956, the words and figures “under section
8 of the Companies Act, 2013" shall be substituted,

(2) in article &,-

(1) for the words and figures “ under section 97 of the
Companies Act, 1956", the words and figures *“under section
64 of the Companies Act, 2013 shall be substituted;

(i)  in entry (a), for the words and figures * under section 26 of
the Companies Act, 1956", the words and figures “under
section 10 of the Companies Act, 2013™ shall be substituted,

(iii}  in the Exemption, for the words and figures “under section
25 of the Companics Act, 19567, the words and figures
“under section § of the Companies Act, 2013™ shall be
substituted,

18 of 2011,

10 & 1949,

18-of 2013

10 of 1949

1 of 1950,
18 of 2013,

1 of 1956
18 of 2013,

-t
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(3) in article 12,in the Exemption, for the words and figures * under
1; ﬁ:ﬁ* section 25 of the Companies Act, 1956”, the words and figures
= : “under section § of the Companies Act, 2013" shall be substituted,

(4) in article 20, -

{1} in entry (d), for the words and figures *so far as it relates lo
reconstruction or amalgamation of companies by an order of
the High Court under section 394 of the Companies Act,
1956, the words and figures “so far as it relates to the

1 of 1956, scheme, for reconstruction of the company or companies
involving merger or the amalgamation of any two or more
companies by an order of the National Company Law
Tribunal under section 232 of the Companies Act, 2013 or

ESOTRRIS. for amalgamation or dissolution of Banking Companiesby
an order of the Reserve Bank of India under section 44A of
o the Banking Regulation Act, 1949 shall be substituted;

(i)  in Explanation 11, in clause (a), for the words “order of the
High Court™ the words “order of the National Company Law
Tribunal or, as the case may be, the order of the Reserve

Bank of India™ shall be substituted,
(i} in entry (a), for the words and figures * under section 26 of
i ggﬁ the Companies Act, 1956”, the words and figures “under
) section 10 of the Companies Act, 2013" shall be substituted;
{ity  in the Exemption, for the words and figures * under section
1 of 1956, 25 of the Companies Act, 19567, the words and Ggures
14 of 2013, “under section & of the Companies Act, 2013" ghall be

substituted,

{6) in article 44,

{1} in clause (1), for the words “Instrument of Parinership”, the
words “Instruments of any partnership including, Limited
Lisbility Partnership and joint Venture 10 run a business™
shall be substituted:

(i)  inclause (2),-

{a) in entry {a), afler the words “consequence of increase of
the capital of the partnership”, the words “including,
Limited Liability Partnership and joint Venture to run a
business" shall be inserted;

(b} in entry (b), after the words “altcration in constitution of
the parinership”, the words “including, Limited Liability
Partnership and joint Venture to tun a business,” shall be
inserted,
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{iii) inclawse (3), -

(a} after the words “Dissolution of”, the words “Partnership
or retirement of partner including, Limited Liability
Partnership and joint Venture to rman a business," shall be
inserted;

(b) in eéntry (a), after the words “contnbution to
partnership”, the words “inclusive of, Limited Liability
Partneérship and joint Venture 16 run a business." shall be
inserted,

(7} in article 53, for the words and figures * under the Companies Act,
19567, the words and figures “under the Companies Act, 20137
shall be substituted.

R e e

GOVERNMENT CENTRAL PRESSIGANRINNALAR.

1 of 1956,
18 of 2013,
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 2™ August, 2019 is hereby published for general information.

K. M. LALA,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 12 OF 2019.

(First published, after having received the assent of the Governor, in the "Gujarat
Government Gazette", on the 3 August, 2019).

AN ACT

further to amend the Gujarat Stamp Act, 1958.

It is hereby enacted in the Seventieth Year of the Republic of India as

follows:-

1. (1) This Act may be called the Gujarat Stamp (Amendment) Act, 2019. Short title and

commencement.
(2) It shall come into force on such date as the State Government may, by

notification in the Official Gazette, appoint.

IV Ex.-12 12-1
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Amendment of 2,
Schedule I to
Bom. LX of
1958.

GUJARAT GOVERNMEMT GAZETTE, EX. 03-08-2019 [ PART IV
In the Gujarat Stamp Act, 1958, in Schedule I,- Bom. LX of
1958.

(®

(i)

(iif)

(iv)

(V)

(vi)

(vii)

(vili)

(ix)

(x)

(xi)

(xii)

(xiii)

in article 2, for the words “One hundred rupees”, the words

“Three hundred rupees™ shall be substituted,;
in article 3, for the words “One hundred rupees”, the words

“Two hundred rupees” shall be substitpted;

in article 4, for the words “Twenty  rupees”, the words
“Fifty rupees” shall be substituted;

in article 5, in clause (h), for the words “One hundred rupees”, the words
“Three hundred rupees” shall be substituted;

in article 9, in clauses (a) and (b), for the words “One hundred rupees”,

occurring at two places, the words “Three hundred rupees” shall be

substituted, respectively;

in article 10, for the words “One hundred rupees”, the words “Three

hundred rupees” shall be substituted;
in article 11, for the words “One hundred rupees”, the words “Three

hundred rupees” shall be substituted;

in article 13, for the words “One hundred rupees”, the words “Three

hundred rupees” shall be substituted;

in article 16, for the words “One hundred rupees”, the words “Three

hundred rupees” shall be substituted,

in article 19, for the words “One hundred rupees”, the words “Three

hundred rupees” shall be substituted;

in article 21, for the words “One hundred rupees”, the words “Three

‘hundred rupees” shall be substituted;

in article 22, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted;

in article 23, for the words “One hundred rupees”, the words “Three

hundred rupees” shall be substituted; .
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(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

in article 25, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted,;

in article 29, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted;

in article 32, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted;

in article 33, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted,

in article 34, for the words “One hundred rupees”, the words
“Two hundred rupees” shall be substituted;

in article 35, in clause (a), for the words “One hundred rupees”, the
words “Three hundred rupees” shall be substituted;

in article 38, for the words “Twenty rupees”, the words “Fifty rupees”
shall be substituted;

in article 39, in clause (g), for the words “One hundred rupees”, the
words “Three hundred rupees” shall be substituted;

in article 41, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted,

in article 44,-

(a) in clause (2), in sub-clause (b), for the words “One hundred

rupees”, the words “Two hundred rupees” shall be substituted,

(b) in clause (3), in sub-clause (b), for the words “One hundred

rupees”, the words “Two hundred rupees” shall be substituted;

(xxiv) in article 45,-

(a) in clauses (a),(b),(c),(d) and (e), for the words “One hundred
rupees”, the words “Three hundred rupees” shall be substituted,
(b) in clause (f), in item (ii), in sub-item (a), for the words “One
hundred rupees”, the words “Three hundred rupees” shall be

substituted;
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(c) in clause (h), for the words “One hundred rupees”, the words
“Three hundred rupees” shall be substituted;

(xxv) in article 46, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted;

(xxvi) in article 47, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted;

(xxvii) in article 48, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted;

(xxviii) in article 48-A, in clause (a), for the words “One hundred rupees”, the
words “Three hundred rupees” shall be substituted;

(xxix) in article 49, in clause (a), for the words “One hundred rupees”, the
words “Two hundred rupees” shall be substituted;

(xxx) 1in article 51, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted;

(xxxi) in article 55, for the words “One hundred rupees”, the words “Three
hundred rupees” shall be substituted;

(xxxii) in article 56, in clauses (b),(c) and (d) for the words “One hundred
rupees”, the words “Three hundred rupees” shall be substituted;

(xxxiii) in article 58, in clauses (a) and (b) for the words “One hundred rupees”,

the words “Three hundred rupees” shall be substituted.
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